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The Lok Sabha met at Eleven of the
Clock

[Mr. SppAkER in the Chair)
ORAL ANSWERS TO QUESTIONS

Aeoquisition of Russian Jets

+
Bhri S. M. Banerjee:
Shri Nambiar:
Shri Bhagwat Jha Asad:
Bhri 8. C. Samania:
Shri M. L. Dwivedi:
8hri Subodh Hansda:
8hri R. S. Pandey:
Bhri B. Barus:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have acquired three Russian
T.U. 124 jet airliners;

(b) if so, the price thereof and
whether it is in rupee currency; and

(c) whether they are to be put on
regular passenger air service like
Caravelle?

*309.

The Minister of State in the Minis-
try of Defemce (Shri A, M. Thomas):
(a) Yes, Sir.

(b) Payment is to be made in
Indian currency on deferred payment
basis. It is not in public interest to
digclose the price of the aircraft.

(c) No, Sir. The aircraft are meant
for Air Force communications sgua-
drom. :
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shri S. M, Banerjee: May I know
whether more Russian TU-124  jes
airliners are to be had from Russia,
and if so, the number of such air-
liners?

Shri A, M. Thomas: I have already
stated that we are going to have thres
TU-124 jet airliners from Russia.

Shri 8. M. Blm:!wanttloknow
whether in addition to these thres,
some more are going to be purchased.

Shri A. M. Thomas: There is no pro-
posal at present.

Shri S, M. Banerjee: What progress
has been made in the manufacture of
MIGs in India? We are now purchas-
ing all these planes in the absence of
our own planes, What progress has
s0 far been made in the manufacture
of the MIGs? May I know whether
the production is likely to take place
during the Fourth Plan?

Shri A. M. Thomas: The main ques-
tion is a limited one. It relates only
to the purchase of TU-124 jet air-
liners. As I have already mentioned,
these are for communications role. In
fact, for communications role, we are
also having at present about 10
planes, namely 2 Viscounts, 5 Avros
and two or three Dakotas. The Vis-
count planes which were purchased in
1956 have now become old and so, we
have to replace them. That is why
the purchase of these three planes is
being made for communications role.
As the hon. Member is aware we are
having our manufacturing program-
me for Avros in Kanpur.

Shri S. M. Banerjee: My question
was only this. We are purchasing
these planes in the absence of our
own planes.
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Mr. Speaker: They are having the
programme, But that does not arise
out of the main question.

Shri S. M. Banerjee: My question
arises this way because we are pur-
chasing these planes in the absence
of our own planes. . .

Mr. Speaker: I have followed the
hon. Member. He is quite relevant in
certain respects, but that cannot be
answered under the main question.

AT Al WA T EE
Ere go 124 faura & gy F71 wF
¥R ot Foor g seaifmmet
¥ us Imfoar ag & fF deewrem
fafs & sost =« w¢ avaEm &
- JETET W AT T AT g fwar
S oEEAT & I

Shri A. M. Thomas: In times of ur-
gent need we may utilise one plane
instead of another. But in this parti-
cular case, these are mainly used
for communications role, and for
transport of passengers. That is the
main idea with which we are pur-
chasing these three aircraft.

Shri S, C. Samanta: May 1 know
the seating capacity of these jets, and
what percentage of spare parts we
shall be able to manufacture in India
in the future?

Shri A. M. Thomas: We have also
made arrangements for the purchase
of spare parts along with the air-
craft. There is no question of under-
taking manufacture of spares within
omr own country. With regard to
passenger capacity, I would like to
mention that the service take-off load
is 36,500 kg with two engines flight.

= qo &0 FFad : & SraAT AR
ifren 3 dmn aNeg A A ¥
T awg g fr o=l oA ¥ fas &=
@ @ @ T §, AT T w9 S g
& ¥ ford w7 folt 81T &wr & amaf
wa @ é 1 afk g, A R E e
wgi ¥ fee @ A

AUGUST 8, 1966

Oral Answers 3120

Shri A. M. Thomas: I have more
than once stated that the purchase of
these aircraft is made with a limitive
objective. We  wanted only three
planes and we are getting three plames.

Shri Daji: The hon. Minister had
stated that the production is  being
stepped up. Is .it not a fact that

Jfrom January,K 1965 up till now, the

whole production work has beem held
up at Kanpur, and not one Avro has
been produced from that date up tiH
now, and if so, may I know how that
fact squares with the statement of the
hon. Minister that production is being
stepped up?

Shri AL M. Thomas: That is not se.
In fact, production had been held up
for some time because of the difficulty
in getting parts from abroad at the
time of hostilities. Subseqguently, be-
cause of the union activities, there has
been some strike also there. The pro-
duction had been held up because of
that, but that was only for a brief
period. My hon. friend Shri S. M.
Banerjee knows the entire history.

Shri S. M. Banerjee: There iz me
question of the employees’ strike; the
production is not there; no productiom
is going on.

Shri A. M. Thomas: We are trying
to fulfi] the commitments entered inte
with the IAF for the supply of both
communications planes and traimer
planes.

Electronics Industry

+
*302. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Defense be
pleased to state:

(a) the progress made in evolving
a programme for the development ef
Electronics industry in the country
with a view to attaining self-suffi-
ciency in the field; and

(b) the stage at which the matter
stande at present?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defenoe Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A gswatement is laid on the Table of
the House.

Statement

The Bhabha Committee in its report
Rhave indicated systematic plan for the
development of electronics industry
in the country. The recommendations
eontained therein have been scrutinis-
ed in detail by a Committee of Secre-
taries with a view to determining the
type of components, number of
manufacturing units to be set up and
their target of production to be achiev-
ed. Action has been initiated to im-
plement the decisions of the Commit-
tee of Secretaries.

Meanwhile, Government had already
started implementation of some of
the recommendations of the Bhabha
Committee as they were taking shape
in those fields where immediate such
implementation was feasible, e.g.,
licensing of the manufacture of con-
nectors, switches, relays ete.

Aetion has also been taken to ex-
pand the production of silicon devices
in Bharat Electronics Limited, Semi-
conductors Limited, Poona, and Con-
tinental Device Limited, Faridabad.
Bharat Electronics Limited are also
expanding production of valves and
other components and  establishing
new production of eertain items of
equipment. Approval has been given
to the Atomic Energy Establishment
in Bombay to set up a components,
instruments etc. commercial produc-
tion unit at Hyderabad. A number of
national laboratories and other labo-
ratories have been given research and
development problems regarding
special components, e.g, batteries,
capacitors, microwave components and
various raw and processing materials
which will be required for the estab-
lishment of a satisfactory electronics
industry.

Shri D. C, Sharma:
through the statement.

I have gone
It contains a
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host of names without giving any
precise information. What were the

precise recommendations of the Scre-
taries Committee that was set up and
how many of these have been imple-
mented?

Shri Hathi: The Secretaries Com-
mittee has, by and large, accepted all
the recommendations of the Bhabha
Committee, :

Shri D. C. Sharma: May I know if
there is any desire on the part of
Government to add to the number of
those concerns in the private or public
sector which are manufacturing elee-
tronic goods, and when will our coun.
try attain self-sufficiency in regard to
electronic goods needed by us in the
defence and other fields?

Shri Hathi: The Bhabha Committee
has recommended a programme of ten
years by which time we can be self-
sufficient. So far as components are
concerned, licences will be issued
and are being issued to private sector
also.

Shri P. C. Borooah: What are the
targets fixed for electronic goods
during the Fourth Plan, and by what
time do we hope to achieve gelf-
sufficiency in them?

Shri Hathi: Rs. 170 crores is the
outlay for a period of ten years and
total production envisaged is of the
value of Rs. 1650 crores.

Shrimati Savitri Nigam: Is the hon.
Minister aware that many of the new
units producing very fine equipment
have been closed or are on the verge
of being closed because of short gup-
ply of raw materials like copper wire
and other things?

Shri Hathi: I do not know if m'y
of these units which were manufac-
turing components of electronics have
been closed. There might be shortage
of raw materials, but I have no infor-

mation of any unit having been eclos-
ed.
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=Y ATTAT AT WTHE : WIAT FAEY
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Shri Shree Narayan Das: From the
statement, it appears that research
and development problems have been
referred to some national laborato-
ries and other laboratories. Have any
of the Indian universities been given
any problem to solve or investigate or
to carry on research?

Shri Hathi: Not the Universities, but
national laboratories, for example, the
Pilani Institute.

Guyana Independence Day
Celebrations

+

*303, Shri S. C, Samanta:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subedh Hansda:
Shri Madhu Limaye:

Will tne ninister of External Affairs
be pleased to state:

(a) whether any team was sent by
Government to take part in the Guy-
ana Independence Day Celebrations;
and

(b) if so, its composition, the total
expenditure  involved in  terms of

foreign exchange, the assessment of
the team about the attitude of the new
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Government of Guyana towards India
and her policies?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The delegation led by 8hri
Dinesh Singh, Minister of State con-
sisted of the following:

1. Shri G. Parthasarthi, India’s
Permanent Representative at the
United Nations.

2. Shri S. Bikram Shah Direc-
tor, Ministry of External Affairs.

3. Shri Muni Lal, High Com-
missioner of India, Port of Spain,
Trinidad.

4. Shri Kundan Lal, Assistant
Commissioner for India, George-
town, Guyana.

The actual expenditure involved in
terms of foreign exchange it is esti-
mated, was not more than Rupees five
thousand, although the final figure of
the expenditure incurred is still await-
ed from our concerned missions.

The new Government of Guyana
has a friendly attitude towards India
and according to our assessment, she
understands and appreciategs our
policies.

Shri 8. C. Samanta: May I know
whether we received a special invita-
tion for it, and if so for how many
days our team remained there?

Shri Swaran Singh: We did receive
a special invitation, and as has been
the practice on the occasion of such an
important day of independence, of the
declaration of a colony as an indepen-
dent country, we have been sending
special missions headed by a Minister,
and on this occasion we thought that
we must participate in that  great
day when this British colony was get-
ting independence. It was also neces-
sary for us to participate on this oc-
casion because the people there, the
majority of them, are persons of
Indian origin, as the house would no
doubt be aware,
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Shri § C. Samanta: May I know
whether other African countries also
sent such invitations and we have ac-
wcepted them and sent teams before?

Sbri Swaran Singh: Yes. Sir. The
other African countries who are now
independent, when they shook oft
the colonial rule and emerged as in-
dependent countries, then on their day
-of independence, first day of declara-
tion of those countries as independent
countries, we did participate through
such special missions on the occasion
of the celebration of their emergence
as free countries,

stwo &ro fgadt . fppmn g= &
 oOUaE ZAT B | WA gl §uAr
SR War | # s e g fe
g 47 s gwr R gawr Aifaar
wﬁ%ﬁahwﬁﬁ afz
AIYF1 T ATAH gAT A1 & § TG0 gl
ot @@ ma fraer 7 Sifag § w5
afcaee gar @ ar = g g 7

Shri Swaran Singh: I have already
said that we participated in it, and
I am very happy that we participated.
No apology for that is required. In
fact, it has been consistently our prac-
tice as I have indicated, to participate
on such occasions, these are great oc-
casiong when a country becomes in-
dependent and  shakes off colonial
Tule,

On the second question, how do we
know their policy, one of the main
objects, I think, which was a very
useful object, was not only to parti-
cipale on this great occasion and to
share the joy of these people when
they become independent, but also to
exchange views, and as a result of
this, 1 have made the statement.

=1 wrTE W s ¢ frerr
1 T FEEIT F fandt dT Ime oY
o 3 gare sfafafudes w1 ==
fafem awwe 1 gw Fhfa # o
feemar a1 fomd wwaig aafy =to B4
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Shri Swaran Singh: The leader of
our delegation did have an occasion
to exchange views with Dr, Cheddi
Jagan; he also met the Government '
leaders and also the Opposition Lea-
der, Dr, Jagan.

Shri Hari Vishnu Kamath: Why is
he mum? The leader is mum,

Shri Swaran Singh: Because I am
speaking; two of us cannot speak to-
gether unlike Members of the Opposi-
tion. We observe greater discipline.

Mr. Speaker: When he is answering,
why should he interrupt?

Shri Swaran Singh: On the question
of the electorate, this matter has come
up before.this House on an earlier
occasion also, and I would like to re-
mind that one hon. Member of this
House, Shri Bakar Ali Mirza, had
gone to this country at the time when
elections were taking place; we have
always held the view that the electo-
ral system which has been intreduc-
ed by the British Government, does
not give results which reflect the
true opinion, and we have always
held the view that this was not pro-
per. This view ‘was again reiterated
in several contacts that we had with
the Guyana leaders, and we have
a'so always expressed our viewpoint
in this connection to the colonial
power.

Treaty on Non-Proliferation of
Nuclear Weapons

+

*304 Shri Shree Narayan Das:
Shri Bhagwat Jha Aszad:
Shri M. L, Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Bortoah:
Shri Liladhar Kotoki:
Shri R. S. Pandey:
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Shri- B. Barua:

Shri M, K. Kumaran:
Shrimati Maimoona Sultan:

Will the Minister of External
Affairs be pleased to state:

(a) whether any, if so, what pro-
gress has been made in the direction
of having a treaty on non-prolifera-
tion of nuclear weapons since this
question was referred to  the 18-
Nation Disarmament Committee by
the UN. Disarmament Commission
composed of the entire membership of
the UN.O;

(b) the latest position with regard
to subscribing to the Partial Test Ban
Treaty by all nations;

(c) whether any, if so, which
nations have carried on nuclear tests
notwithstanding UN. General As-
sembly  resolutions on the subject;
and

(d) whether any, if so, what posi-
tive efforts India has made towards
achieving the above objectives?

The Minister of External Affairs
(Shri Swaran Singh): (a) Since the
meeting of the Disarmament Commis-
sion last summer the TUnited States
and Soviet Governments have present-
ed separate draft non-proliferation
treaties. Both these Governments
have subsequently made certain ad-
ditional proposals on this question.
The U.N. General Assembly at its 20th
session adopted a resolution  which
inter alia listed the principles on
which a non-proliferation treaty
should be based. The non-aligned
countries have also put forward their
views and proposals in the matter.
These various praoposals are still under
consideration by the Eighteen-Nation
Disarmament Committee.

(b) No progress has been made
recently towards securing universal
adherence t{o the Partial Test Ban
Treaty.

‘(¢) Despite UN. General Assembly
resolutions condemning all nuclear
weapon tests the United States and
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the Soviet Union have continued to.
conduct underground tests and France
and the People’s Republic of China
have conducted nuclear weapon tests:
in the atmosphere,

(d) India has consistently made
efforts to secure agreement' on the -
early conclusion of a comprehensive
test ban and a treaty on non-prolifera-

tion of nuclear weapons in the-
Eighteen-Nation Disarmament Com-
mittee and in other international
forums.

Shri Shree Narayan Das. May I
know whether as a result of these
conferences and negotiations between.
these nuclear powers, indications are
available that the existing nuclear
powers would be able to give an
undertaking that they would not sup-
ply nuclear weapons as well as nu-
clear weopon technology to other
countries?

Shri Swaran Singh: That is a very
important aspect of non-proliferation
and all these things are ingredients,
passing possession of any of the nu-
clear weapons to any non-nuclear
power and also the second gquestion
of sharing know how with any non-
nuclear power are very important
features of any non-proliferation -
treaty, but unfortunately progress in
this respect has not been up to the
expectations of the international com-
munity.

Shri Shree Narayan Das: In view of
the prevailing world conditions as well
as the emergence of China as one of
the nuclear powers and the attitude
of China with regard to the problems
of war and peace, may. I know whether
the Government of India thinks it a
practical proposition that there would
be a comprehensive ban on tests as
well as a comprehensive ban on pro-
duction of nuclear weapons?

Shri Swaran Singh: It is true that
the reasons which the hon, Member
has mentioned are very serious impe-
diments in the way of a successful
conclusion and negotiation of the type:
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of comprehengive treaty about which
the hon. Member has ntade a reference,
but at the same time, if the world is
to be saved from the nuclear holo-
caust, efforts have to be continued in
this direction to ensure non-prolifera-
tion and to save the world from the
threat from nuclear weapons.

oY ARTAR WA © I HEA
¥ by w1 A% & fau qgE O
frmelewr g 1 @ F oa@
gEaT g & & o a1 &1 are wifos
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T @ 2 Afaw ¥ wfas gemw W
T & 7R ¥ 0K ufgs ¥ ufew
TETAT &1 | FA § AWK 7 qw
ag @&t & T wew 9 agr Eaw 9T aved
a5t & I 9 fAaqrg 99 WA §
o wE ST Ag wr g 7

Shri Swaran Singh: It is true that
for any non-proliferation treaty to be
negotiated and finalised, the two main
super nuclear puwers, namely the
United States and the Soviet Union,
have to play the dominant ro'e, be-
cause those are the countries which are
vitally affected by any such agree-
ment, but at the same time, it must
also be remembered that the group of
non-aligned countries which ig func-
tioning in this Eighteen Nation Dis-
armament Committee also have an
important role to play because they
can make suggestions for the conside-
ration of the two main nuclear powers.
I would like to say that the lack of
progress is due to two major factors,
if T may say so. Ome, the persistent
East-West differences in regard to
nuclear sharing arrangements under
NATO and two, the refusal of the
nuclear powers to recognise the need
to incorporate provisions calculated to
halt and reverse the agms race, These
are the two main considerations. I
would hesitate to comment as to which
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of the two countries has rejected the
proposals made by the other,

stwo oro fgady: welt wgEw X
1 gy & § 3 e, afz &
wgr g, a1 39 qfg a7 mfeem ¥ &
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Shri 8waran Singh: There was some
information that an agreement is con-
templated or has been concluded bet-
ween China and Pakistan for enabling
Pakistan to set up some atomic reac-
tor, but we have no information that
there is any talk or any agreement
between China and Pakistan which
might enable Pakistan to get atomic
Weapons or nuclear waapons from
China. We have no such information
and it is very unlikely that such a
thing would happen.

st wo wro frddy: & ¥ a7 v
a7 5 #ar wreg g A gt et
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. WY WX

it e feg 0wt g A fet o
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Shri Hem Barma: May I know if it
is not a fact that Pakistan has already
decided to build a nuclear power sta-
tion somewhere in East Pakistan with
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Chinese collaboration with' a view to
produce a fire atom bomb by 1968 and,
if so, may I know whether this fact
has been brought to the notice of the
Disarmament Commission as also the
notice of the United Nations Organisa-
tion by our Government that non-
proliferation under such circumstan-
ces generated and created by Chinese
intransigence is only a mirage that
these powers are aimlessly and fruit-
lessly chasing?

Shri Swaran Singh: The first point

that is mentioned by the hon. Mem-
ber relates, according to our informa-
tion, to some talk or agreement about
establishing a nuclear power station,

(Interruption.)  but that
does not mean manufacturing or mak-
ing of any nuclear device or an ato-
mic bomb; the two need not be related
to each other,

Shri Hem Barua: Pakistan has al-
ready announced that she will pro-
duce first atom bomb by 1968; and
this collaboration with China has
also been announced by Pakistan. and
that they are building a nuclear
power station somewhere in East
Pakistan. ’

Shri Swaran Singh: T must confess
that I have not seen any statement.

Shri M. L. Dwivedi: That was in
the papers.

3Lri Swaran Bingh: Nuclear power
station is one thing and the atomic
or nuclear weapon is quite another
thing,

Shri Hem Barfla: Pakistan has al-
ready announced that also,

Shri Swaran Singh: T have not seen
any announcement by the Pakistan
Government that they are establising
this power station or any other power
station for manufacturing an atom
bomb In fact they have al-
ways said that they are not in a posi-
tion and they have no programme of
manufacturing an atom bomb.

An hon. Member: Suspicion,

Shri Swaran Singh: It is quite
another thing if we have suspicion
or if the hon. Member has suspicion.
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But I am answering on the factual
side, that there is no guch announce-
ment. ’ .

Shri Raghunath Singh: That was in
the newspaper; we have copies of the
newspaper.

Shri Hem Barwa: Would vou please
agk the Intelligence Department as
also our diplomatic missions in Pak-
istan to probe into this matter and
find out the things in detail?

Shri Swaran Singh: We have prob-
ed, we are not sitting quite over it.
I am saying with g certain responsi-
bility, we must distinguish between
the two: establishing a nuclear power
station and production of nuclear
weapons or atomie or nuclear bombs.
Let ug not confuse the two. It may
be that they may have some pro-
gramme which they are hiding from
the world; that I cannot say. But
the guestion of the hon. Member was
a precise one, whether the Pakistan
Government have announced that
they are going to produce an atom
bomb, to which my reply is in the
negative. The second part doeg not
arise. It is true that it is difficult to
achieve non-proliferation, but the al-
ternative to this would be nuclear
holocaust.

Shri P. C. Borooah: Since our late
lamented Prime Minister, Shastriji
declared that India's self-abnegation
in relation -to nuclear weapons could
not be considered a commitment for
all time, since accord on non-prolife-
ration of nuclear weapons at the 17
Nation Disarmament Conference is
yet a far-off thing and since Pakistan
and China are going ahead with their
nuclear programme, may I know what
circumstances are in contemplation of
Government when a reversal of the
present policy on atomic weapons can
be considered? '

Shri Swaran Singh: Tet there he no
hesitation and confusion on this issue.
We have very categorically stated
that India’s policy in this respect is
to develop her nueclear energy for
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peaceful purposes only. We should
not fall a victim to this kind of pro-
paganda. Even Pakistan has unfor-
tunately starteq making allegations
against us with a view to create mis-
understanding in the minds of friend-
1y countries. Our policy in this res-
pect has been very categorically
stated by the Government at the
highest level that we are developing
our nuclear energy only for peaceful
puposes and that policy continues.

Shri Hari Vishou Kamath: On a
point of order, Sir, I remember the
Prime Minister stated recently, last
week, that the policy of the Govern-
ment with regard to the development
of nuclear potential is constantly under
review. The impression created by
the Minister now is that it has been
categorically stated. What has the
Prime Minister got to say in this
matter?

Mr. Speaker: That is the policy up
till this day. It is under review for
the future,

Shri Harish Chandra Mathur: Is it
a fact that recently the U.S. Govern-
ment expressed great concern over
the development of our nuciear power
and we were at pains to explain to
the U.S. Government—Ilast week our
representative in the U.S.A. explain-
ed that we are not going to manufac-
Iure any nuclear weapons. Is it

© ecorrect?

_ Shri Swaran Singh: There 1s no
question of any Government expres-
sing concern. Our policy in this
respect is well-known. There was no
special occasion to reiterate that
Dolicy.

Shri Harish Chandra Mathur: I only
want factual information whether it
is correct that Mr, Banerjee had gone
and explained about the recent deve-
lopments, that we are not doing this
and that, and that the U.S. Govern-
ment need not feel exercised about
it,

Shri Swaran BSingh: The House

would no doubt be aware that Pakis-
tan has lately circularised a note say-
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ing that India hag embarked upam a
programme of developing a nuclear
device and made a reference about
this to the TUnited Nations also. A
copy of that has gone to the 18
Nation disarmament Committee. Seve-
ral enquiries were made by several
countries as to what is our attitude to
this statement of the Pakistan repre-
sentative. Our attitude is quite clear,
that Pakistan has made this incorrect
allegation against us, and whoever has
enguired from us to them we have
clarified our position. In that connec-
tion our representative did have some
discussion with the U.S. authorities.

Shri Liladhar Kotoki: In view of
the fact that proliferation of nuclear
weapons by China is a direct threat
to India and in view of the fact that
China is not a member of the United
Nations, may I know whether the
Government of India have taken up
the matter with the U. N, Disarma-
ment Commission or the 18-Nation
Disarmament Committee to devise
special measures against this threat
to India; if so, with what result?

8hri Swaran Singh: The Disarma-
ment Commissiort is not to dev;se any
special measures to protect any coun-
try or to look to the special reguire-
ments of any particular country that
might face any nuclear threat froor
another country. The scope of func-
tions is defined by the resolution
under which the 18-Nation Disarma-
ment Committee hag been constituted,
But this question of the nuclear ex-
plosion by China did come up for
discussion there and a great deal of
concern wag expressedq by a large
number of countries about the deve-
lopment of nuclear weapons by China
and the threat, on account of that, to
international peace.

) TRTCATE © TAT WEed,
& 7z St =Rt g WA AT
qoamy @ & faeg § A1 T wEAT o
qare T FEAT Al 7 77 gfeawmwr
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TER F WA E i 9 & 19 e
IR T A a7 Ak W@
¥ 3 @ W wEred, a9
|y § WY oHY T g §, fee
FY X § TS WE A F qOF grg F
TFT §, W7 AT g B F7T &, THW AT
¥ A qEar g, AEr 43 &t ww
frsTer &, Gar 3% WA &, Y T afz
T A& F g9 A areq =Y,
e gwfem F, omny & o a9
¥YE i 21 g% §, TR FT g arfaw
O T ag g2 F1 OF1 AR
W TN W, A F@ g F W
A% w2 Wik #1 7 gfzgn, @
| A@EIT qS w0 {5 OEr wfE
T ?

= & fag : =t o § 5 a
#: A FEIT g fF T
W ¥ qates St fg= wwwT A Afa
€ 99 = ¥ wfex fean, sfew &
T A T Far I B & T v
& g #1€ 9y T ALY T@TT AET |
W o o et T F A o &
7 ¥ TR AW A F =y F oo g @
ferm F @E AR T WA i
I IR F @A § WK IW AT IR @
AT FL At 98 F/IA TTH A FmE
Rt BT & gadt TE qrAaT | &, 1w
3+ & e @Y ST 1 avg fas amar §
T A 7€ w9 & 1 Ao 7g O qwr
TP | & W T qavfeerd 29
¥ UF g3 TR AR oF fone @
aifgr o= a9 F9 F4 g1 ATfg0
T F gafea |

= TR ¢ WETE qEied,
I OF aT FEN AL A T A
41 & @ @ I T g oA W
AT aF TE) (FUT | AT A1 OF JIAET
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TRENFEAUH | AU AR AT IOT
% ¢ § 98 w3 www & weer A€ faam

weIm wgaw ¢ ag ¥ o Wy 5
I T § 5 segit weer Ag! fFar |

Shri Swaran Singh: If he takes it
that way, I should not have said that,
particularly when he has no shirt and
he cannot....

weuy WEEy ;A TE 3 e
a1 f& A a7 9 IW@F w« 37 oW
FYE q&7 9gAd graAgt ?

Shri Swaran Singh: That was fac-
tually also correct.

Shri Kapur Singh: Apart from
preaching non-proliferation and par-
tial test ban treaty, what other seri-
ous steps do the Government propose
to take to defend ourselves against
imminent nuclear blaekmail and
threat? ‘This is what the House
wants to know and not the other
inanities.

Shri Swaran Singh: This question
is about disarmament and non-proli=-
feration. About our defence pre-
paredness I am sure that the hon,
Member and the House are aware of
the statements that have been made
from time to time by my colleague,
the Defence Minister. I have nothing
to add to. what has already been
stated by Shri Chavan in this con-
nection.

TR AIEEH WE | aRy fwg
T ST
+
*306: =Y FFR 97 TEATT
o TRRAATT
=it v fag -
o TEHRea e
w1 el A ag TOA A
T %G1 fF

() smr oz g= & f& wom @
AT E gAY e AqTEES oFE
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¥ IO T TEOAE q9T WA AU
T T W

(@) afz g, &t 7 Frrema q@T
ST qTHAT FET g AGT AT AZE F
AT H R FTHATE TG

() v fafes aFe 7 37 F1-
AT 4T 291 F1 arfowy F &F fao
@aey o 2 o)

(a) afz et a1 =0 F v # 5717
%1 a7 wfafwr &7

aiferwd sanm §  ToTE
(st feim fag): () o (=@).
WA BTEE A9T {90 HIEET e §
44 TETES, 5 3 HX 29 BRATH
fawr @ | T aEATAA o S 9T wfFar
& 1 f& T a7 oy fame 7
fer 71 aFET TEENT A1 AR
R AT 29 § AT AT AFATG ¢ /A
7 § Y& o A 79w & 5 5 o
wTEFS whe F yAi fRg & qme

T # ¥ HF A wE § A g frAvd

% gfasrs &35 ¥ H 9w U@ A
ot uF afg § o1 & SEiA 1965 H
H o g O afww 7 A femrar

() o, 7@

(7) s 78 STt

st gew g wgEE ¢ X S
ArgaT g % FIT TR T F FITea]
¥ T W=IY 7T § 4T I9 FII9TE
§ udft a1 faeredt € fo frest = ast
F Ag ARG ©Y § AR &1 &
T & g g ST H 7

sifeam fag: = & o fa=9e
¥, 9g, WA WERE, §IA T 6AGH
# 1 FTHY T 9T TE T T E

wow WEEd ¢ IETEEl 8 W
37 foardi #r gfe g & 7

it Fem g « T, 71 1

Wt geH AT wgEATa : § 9g A
g g fF ardw = & fadw oy
F @t ¥ W agt § sAe afafafa oy
ST &1 ATWTHT R ATHH FT Ty
TEdr § HIT FT TR AvTEw ¥ @t
fase =X R & 97 F 951 ¥ wrem atwe
RFE Ay frad & ? afeg, N gam
g fad §7 #n oo ¥ TF
qai &1 1% w49 faar € 7 gfzgr, &Y
w17 |17

ot feam feg: AA GRS W ay
a1f &g &Y wrar &1 drw F IR
T2 7 38 W = o ¥ fp ag &
ATHIR 37 F1 2T 9T TIFT 74T, I8 &
¥ o famy a1 9 FeE 6@
ST UF 7T 37% foo faar a1 oK g
ST FT AW &, TGITA F T HAT o1
fF Igiv uw fama o1 faeT & #K
fore &1 g THTe fam 2

g 2 wgEw A qer
f a7 WTLg AT A IR g fan

27

o qEEa . IRt w5 AR
7 g T8t foE, T FTemE W)
g & are F fog g

=t gOH ST FGATT : aaii\"ﬂﬁ:'-
fafo st s=r 2. . . .

weaw wga : ag W IEA v
3 fr frama aficg oY § Tf w0
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@t TAEUTY ¢ WUR AR,
Tl W F 99 9 § o G aey
g § 5 a8 gaem awrm a8 g
N Wy gl ImE a9 fuw Twr wd &
T IF THT THTC FT MGG H 674
T A FwRE? Afe A RE A9
Yafoqr WmmEmwR T E?

< fedm Fog : o wEEw, dEn
wgT garfaa @ g fF S W
& Aeifes a8 @R &, ag fage
W aE W '

S THATAE : W19 T HE A=
st &7

oS AT . Igi far d
g;’maﬁfam: a7 T T #T
1

Shri Swell: May I know whether
the deporting of the Rev. Michael
S8cott has led to the improvement of
the situation in Nagaland and whe-
ther the reported resignation of the
Ao Ministry is a step towards the
improvement in that direction?

Shri Dinesp Singh: The hon. Mem-
ber has referred to the reporting of
Rev. Michael Scoft . . .

Mr, Speaker: One is ‘“‘deporting”
and the other is “reporting”.

8hri Swell: They are both in diffe-
rent contexts.

Mr. Speaker: The first is the
deporting of Rev. Michae]l Scott......

8hri Swell:. . .and the second
is the reported resignation of the Ao
Ministry. .

AUGUST 3, 1968
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Shri Dinesh Singh: The Govemn-
ment felt that the presence of Reve-
rend Michael Scott in Nagaland was
not helpful to finding a solution and
as such he has been sent out, We
feel that it was a good thing for him
to have been sent out at that time.
So far as the position of the present
ministry in Nagaland is . concerned,
that is a matter which is being dis-
cussed in the Assembly there,

Mr, Speaker: Has his
proved the position?

going im-

Shri Dinesh Simgh: 1 said that his
going has improved the position,

Shri Daji: In these papers sny
letters addressed by Reverend Michaed
Scott to (a) Pakistan, (b) any other
foreign power and (c) regarding
training of underground Nagas dis-
covered?

Shri Kapur Singh:
ticular.

China in par-

Shri Dinesh Singh: I am afraid, I
cannot say categorically off-hand, but
go far as my information is, there
are no specific letters to any powers
but general letters which have beem
circulated to other governmenta

Shri Tyagi: Will you lay them on the
Table of the House?

Shri Daji: It is not
Notice has been given
entitled to a reply.

off-hand.

and we are

Bhri Dinesh Singh: As T said, froe
these 44, so far as my information
goes, there are no specific letters to
other powers but general letters
which have been sent to all the
powers and which have been circu-
lated to many foreign countries.

Shri Hari Vishnu Kamath: What de
they mean by not specific, but gene-
ral?
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Shri Daji: Will the letters be pleced
on the Table of the House?

Shri Drinesh Singh: I think, it might
be better, if I may suggest, that we
ghall place it in the Library.

Mr. Speaker: That iz all right.

st e faz: & a7 S
WA § % ureES = o e A
qros fRat & ol 99F Y= 9 A g
o 7, @7 qeRE ohE ¥ yaeT A
AT TETHT ATHT ATHTT A T 3
T N R Fovn § fr oA
foil w3 TR W TS AT TR
& g W ameee § feE
FYT 9 FY 0ATE 4G won ?
Shri Dinesh Singh: It is a sugges-
tioa for action

=) teTr wrewt ¢ # o S
arEaT 3 fF Ty /e A qred o
#Y wiafafaa) & g9 & #av fafeor e
N forar & AN w WA g
TR F fiearr BureT e § W
ST w0 8 0 afs g, 8 99 9
wt war wfafwr 42

ot fim fog: s feama & waw
¥ *rf fadg-aa &Y femr &

ot TeTwEe wreRt w7 feer
T §? '

Shrimati Savitri Nigam: It is very
clear now from the various state-
ments and letters published and
printed by Reverend Michael Scott
shat he is in constant negotiations
with the Naga rebels. Does the hon.
Minister not think it proper to inform
the British Goverrment and seek
their co-opration in putting an end
to this sort of activity which is very
much against Indian interests and in
every way our affiliation as a mem-
ber of the Commonwealth?
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Shri Dinesh Singh: The situatiom
in Nagaland is our internal problem
and we would not like any interfer-
ence from any other power.

Shri §. M. Banerjee: May [ know

whether it ig a fact that before
Reverend Michael Scott left India
there are many letters in those

‘letters, which are in the possession of

the Government, which he addressed
to the various countries giving them
the picture that Nagaland is a sepa-
rate entity and should remain sepa-
rate? That is exactly what he is do-
ing from England, '

Mr. Speaker: The letters are being
placed in the Library.

Shri S, M. Banerjee: He is still
influencing the Naga rebel leaders
who are likely to meet the Prime
Minister for demanding a separate
Nagaland,

Shri Dinesh Singh: It is true that
Reverend Michael Scott has been
pleading for a separate Nagaland.

Mr. Speaker: Is he still influencing
the WNagas to demand a separate
sovereign State? .

Shri Dinesh Singh: He is obviously
in touch with Phizo and others and
I suppose he continues to take the
same line. .

Shri Hem Barma: Is it not a fact
that Rev. Michael Scott has already
started his campaign of slander and
lies against India with headquarters
in London and he has proposed that
he is, very recently, approaching the
U.N, Secretary General to be an arbi-
trator in the Indo-Naga dispute, as
he callg it, and, if it is so, it is not
a fact that the Rev, Michael Scott,
who enjoyed the Congress hospita-
lity for a couple of years in Nagaland
and did all the mischief he could do,
is continuing to do the same mis-
chief from London, and may | know
whether our Covernment are going
to approach the British Government
and tell the British Government
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point blank that the Government of

India will never tolerate this un-
friendly act? N

Shri Dinesh Singh: We can tell the
British Government if it ig so desir-
ed. But the British Government is
already aware of our feelings in this
matter

Shri Hem Barua: You will not tell
shem (Interruption) .

Bhri Dinesh Singh: Even when he
was here, the House knows that he
wrote the letter 1o the Secretary-
General and the United Nations and
no action has been taken on it. It
s quite a matter in which we can
certainly request the British Govern-
'ment and inform them that this is
happening. The statement has been
made here and they know it. The
Prime Minister has already mention-
ed it to the Prime Minister of the
United Kingdom. I do not think it
would be desirable to take it up in
any stronger form.

Shrimati Savitri Nigam: The reply
of the hon. Minister was very wrong.
It may be an internal matter. But it
€oncerns us.

_ Mr, Speaker: The question is whe-
ther it would be profitable as well as
desirable if our present sentiments,
strong as they are, are conveyed to
the British Government just at this
moment,

~ The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): If-1 may intervene, I have
conveyed this to the British Prime
Minister,

Shri Hem Barma: I could’'nt follow
the answer,

Mr. Speaker: This has been con-
veyed te the British Prime Minister,

Shrimati Savitri Nigam: What was
the reaction?

Mr. Speaker: How can that be said
mnow? Shri Bhagwat Jha Azad,
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8hri Hem Barua: The hom. Minis-
ter of State for External Affairs said
that we can communicate but they
already know it. The Prime Minister
says that she has already communi-
cated it. The question arises as te
what is the reaction of the British
Prime Minister to our Prime Minis-
ter's suggestion. What is his reae-
tion?

Mr, Speaker:
Azad,

Shri Hem Barua: She is eon the
point of getting up and telling us.

Shri

Bhagwat Jha

HY ATTEA 6T WIAE 1 WA
TS §al § 7 G9qeq &1 THUA FI
gu f& armatz # wwqw g
st aaeard &, fe fee W o
o faRelt avwr ot gEsT -
deq w1 fira, ot wow A e v
#, ATT-AT WY AWE 1 gL W-
for wwemmt W gEe 29 & fory SEey
FOET wfEFT a7 § AR g NEw
et T A faeraw & ATAY 3@ A A
qH F FAwE W AT AEFA AT
T T 79 14 F1 @ 8, & A7 Ingan
g f5 o 1t qewfy ¥ aveE @A
@ e

st faim fag:  woaw W@,
WivE ATSFA T §W AR A B
ST ¥ 7R, afow Frr faAt i femsedr
¥ W@E ST " 9gT 9T T, a9 W
g9 7, ot gk T 9, fafew e
¥ FE A T qFT A AT WL ST
g, gt sare war & fafewr s st
# fea g 797 a9 I3 Am
A W TG E AT RS B O ane
FE I &, F W ITF AAA G &

gt aw fafew mrHe F1 wE R
FR@w@dgsdl =R
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B AT The Minister of External Affalrs
T T T AT A g WA, (Shri Swaran Singh): (a) and (c).

% 49 ¥ T Y egrevd £, SAST
F AT AT E | HgEA SE A qF
=« fFam &1 agt 9x ywow foar ar,
F qWA HT OF THY sqfaw 7 FHHT QU
gvsq | fFar g1, 3= oqT =ran
u wifzT AT &) gafer AT A
b e & avry o T #)

Fegam =t fae omow @
¥gAT A g fF amrEve a1 oa e
U FUAT 93 ATHAT ¥, 37 ZH &1
et 9T #1770 1 g o faar
WA R AT AT FX F, AT A
FEGr Z1 |
gl ) saweal & fmaaem

+

*307. =t "o Ao fEft:
sy T gaar
7t Fo Ho ATHT :
7 T AW

FI FIFm T ST a7 T A
Far A7 fw

(%) daemeent & foczweesr &1
faZoi & &7 ST @ oA Fo%ar
I 7, (TR EATT AT T IR
8IT & 7777 gE fagwl § 9@ F
af7 gzareTr &1 Feq g1 wfEEaw
qITT T GUEH FT4 & A7 T T
o ;

(@) 341 aXFT 39 a FY T
e 34T @ i werd & awa #1 g
wifea ¥ 91 aga afus gegaw W
& I Far & =i “

(7) #71 g 1 fram @@
Fasemoes f5e & fadwt & S wrow
sEFTEMafe g, A W FT Y
o fEar ama ?

1183(Ai)LSD—2,

The Government of India send good-
will and special delegations of Mem-
bers of Parliament and other impor-
tant persons to explain our view-
point abroad from time to time.
This is a continuous process and the
Government have not discontinued
sending such delegations abroad.

(by No, Sir, the Government are
fully aware of the utility and impor-
tance of such delegations during
peace time.

W Wo wTo fradr: o TAMET
AT AAT TNT T U TOAE ITH FIEar
& 999 ¥ 499 ¥ FT £1E AU ATHTC
3 frvem forar @ ar <Y Y sy & &
Y7 A F 0T 0FTaT 2 IE A I A
S Smar g7

st w0t fag : wEr@ S® A
fad 7z & B w3 wwdm mee
OF & OF w5 £ A 39 A g mrdfe
q9 7T AT & B9 FT AL WU FEAT
ag7 afea & T 2g Wi 50 & f S
g " aia * faa 1% =5 9 faar
oraT & adt o @G = g Afaa fem
g AT ETT & qE1 F gIera 3 FT
w7 agi F A0 14 "qgg s 11
Fraed 2, IARTAM A & 1 AT aga
H weg AT AgEiF g1 Al ¥AH A
faa & garfeas = 2 o ag wmag

" SqTET T=@, FIW T %0 549 w0 f@iag

¥ o wrenar g frag arms wwd
o oo 57 |

st o wto fFaLr ¢ & A TEgAT
g fr wafs g9 waL & stafatameza
WsAT gL A faafad &7 & @&wT
F o & &1 &| #1d & fag |wIT 3
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w wré waie a9 # faifersr §?
afz gf, a1 fremt 8 9q 1 f5a a0%
¥ fazroor fqar sndmy ?

e : Ta ¥ fag #1€ gergar
w2 frga 7@ & g 5 w1 wf
aga &= Y 7 gra W W fefaed
¥ T § ITH § 39 F anga fawa
qTET R

Shri Shivaji
May I know whether it is a fact that
the delegation to be led by Sardar
Ma ithia cn the request of the Prime
Minister has been put in perman:znt
cold storage and if sa, why?

Shri Swaran Singh: I shall look
into it. If the hon. Member had
enquired from m2 earier, [ could

have fiund out.
off-hand now.

I cannot answer it

Shri S. C, Samantd: The hon. Min-

ter said thazt, along with M.Ps., some
other persons als) wete sent, May I
know thzir number—non-officials or
officials—and whether thisz teams
tried to counteract tha Chinese anti-
Indian propaganda als2?

Bh-i Swaran Sinzh: I cannot give
the number as has been eaquired by
ths hon, Member. I: iz a fact that
these dzlegations, when they went
abroad have explained our position on
all the important issdes that face us
and if I may add, they have produced
good results.

Shri Narendra Singh Mmhida: May
I know whether an invitation has
been receivei from Nepal for M Ps.
visit to their country and alss whe-
ther the Government js thinking of
sending a delegation to Ceylon?

Mr, Speaker: That is a different
thing aliogether, The main question
re.ates to general policy,

WCIR wITT ¢ WL FEET AqRE
¥ qrg WF O § @ AN F A3
R, WA

AUGUST 8, 1966

Rao 8, Deshmukh:

Oral Answers 3148

sl ATTNE W T WRT WA
_r¥ T oy frewves #7 gaaifaar
w7 7% fag @ qa 31 ot fosy
fzdt ® <7 woAr Afg # T@EAA F
fau sfafafumes q1ge mr a7 « 37
& gra @ weot F4 fFar @ afe
¥e 7 sfsfafammes W @ fadR
fazwii & soa wreafw fadm wa
gad qras aaar &1 9g FrA4T =9 g W
g fe 03 fuszmvedi at @1gz A &
9T #0137 % 949§ T A9 a1 a0
war wam f& 34 % o a9 €0 W
wOH A & AT F WA AT ange
Y 18T F1 5 {797 OF 79 AT qF
g gr?

siErig : & wiadg s ¥
agmd § 717 & 7% § 59 F1 gwa WA -
F1 famai #=am 1

s gAAE WHT ;o @gy @r
focewves W 75 g wA ¥ oa@l F.%
feiga so.e & w4 mt & afz ey,
q1 76T S4F TR T TIFTHT & JFa
1 ar ?

Shri Swaran Singh: I have receiv=
ed reports—written reports—from
certain  dzlegations. I have met
generally the leaders and other mems=
bers of the delegaticns after their
visits and they have given me the
impressions of their visit and I have
got some record about those also. I
do not thirk that it will be propesr
to plaze them on the Table of the
House.

Shri Harl Vishnu Eamath: [s it a fact
that the periodical despatch of such
d:legations tp cofintries all over ine
globe is often dictated or at least in-
fluenced by the consideration tiat
many of our missions abroad are some—
what mal‘unctioning or at least not
functioning as well as they should,
and if go, what measures gre being
taken to gear up those missions te
proper activity?
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Shri S8waran Singh: I am sorry I
cannot accept what the hon. Member
hasg said. Our desire to send these
missions is becaus: we wanl lo sup-
plement the efforts which zre already
being made by these missiuns. Memn-
bers of Parliamen® being elccted re-
presentatives of the people can put
across and supplement and comp.e-
ment the efforts which are alrcady
made by the missions.

Mr, Speaker: Is such supplement-
ing aad camplementins o those acli-
vities necessary?

L]

Shri Hari Vishnu Kamath: [ agree
with you. The Hous: does oo.
should pursue thz matter. Please pur-
gue the matter, Sir.

Shri Kapuar Singh: The hon. Minis-
ter hig said just now tha! ke i scry
he cannot ac ept th: sugge: iun made
by hon friend Shri Kamath. Are we
to understand that it wilp muake nim
happy if he cou!d accept the sugyes-
tion mada by Shri Kam2>l nameiy
that our missiong arz malforctioning?
That is what | want to know. Let
it be mad: clear,

Mr. Speaker: The hon. Minister
hag said that h: cannot agree with Lae
hon. Mamber.

Transmitters for Bordes Ar=as

+

*308. Shri Lilathar Kota%ki:

Shri R. S. Pandey:

Shri R Barua:

Bhi Subolh Hansda:

Sh:i S, C. Suman'a:

Shti Bhagwat Jhy Azad:

Shri M. L, Dwivedi:

Shri Lakhmu Bhawani:

Will the Minister of Infornzation and
Broadcasting be pleased to state aow
the programme of installing network
of transmitters in the border areas 18
being implemented ?

Th: Minister of Information and
Broadcasting (S8hri Raj Bahador):
Pending finalisation of the Fourth
Five Year Plan of AIR, the Plarung
Commissipn have gpproved instslia-
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tion of 19 high power mcdium wave
transmitters for improving service :n
bord:r areas. Eleven-' iow p.wer
medium wave transmitters for NLrA
and 2 low power medium wave {rans-
mitters for Nagaland hav: alsc beem
aprroved. Arrangements !5 procvre-
ment of equipment for all th2 afore=
mentioned projects have been dnulis-
ed and orders placed. Cue of the
11 low power medium wave statiomg
in NEFA has also bzen nu' 1ntp ser-
vice at Passigha: with effect frem 6t
Mar h, 1966. Preliminary wortk m
connection with acquisicn of lard
and construction of builidinpe for
installing the equipmert at ths
various centres have already Lacn
taken in hand and th2s: Drojoeets
would be commissioned successively
in abou: three years time.

Shri Liladhar Kotoki: May I krow
the names of the countriee formn whish
the equipmant has bzen sbuanea. and
the cost of th2 equipment?

Shri Raj Bahadur: Some of these
are from Japan and investizatinne in
regard to the others are proceding.

Shri Lilwdhar Kotoki: May I know
th= capacity of th2se transmitters and
whethzr they will be ab e to counter-
act the high-power transmitters of
foreign countries like China and Pak-
istan?

Shri Raj Bahadur: Out of the ten
whizh ] have mentioned in the first
part of my reply, saven are 100 kw.
medium wave transmitters and the
remaining three are 50 k.w. m:dium
wave tfensmitters.

Shri R. Barga: May 1 know whether
Government think that after the in-
stallation of these transmitters, we
shall be able to counteract th: power-
ful propaganda by China?

Shri Raj Bahadur: They will madke
a lot of improvement. )

&Y 5o \re fgidr ¢ & qo Srewr
[ALR R 1000?37%[};1;3%3%_&
@E ;‘mq’izﬁsimim%ﬁqﬂi_ﬁ,
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3T & d49 § 747 7 A 72 IqEran
fFoaaifaftam g, s as 3w &
o7 AT 1T FF % 9§ 7 JAT ¢

o T aEm : ag A W AT
7% afew Afean 9 & zialed § 1 94
F art # o § 6 97 Fv a9 67
Foorfa< § ar 68 & wroew ® WY ATHT
A FaTA 68T AT F AT 68 F
wifa qFamT w19 g1 I, TF FeAwT
¥ ot oF TARE 7

HIWTER AT WA AL
qATATY F AT gL QA HEEa
# Hifagt & s 50 grEwTed w10
#T 7% & & ag AT g g fw A
AT F ULATT 3 FT HSAT 74T T
39 &= @aTg 24 F fou gardr greAr
T 7Ef grmsa # fraw zrmdEd
zqifog w77 #1718 A< fFgq awi 7 ?

aq""nsla@gc 1 gg AT IIAH
qﬂjzll .

STATINT W ATARG : #7547
&1 SdTa AL F9 FT g 7

A T
ST AR 0

: gvg gaAT 39 FY

Shri Hem Barua: On a i\rev'-.nus
occasion, one of his predecessors, Lr.
Gopala Reddi, gave that information
on the floor of the House, that the

Chinese are operating aboui 64 trans-

mitters all along the NEFA border.

Mr. Speaker: Let him write to me.
I would like to find out.

st T wgRe:  felr w1 oI
fgdt # ¥ W) o EEmE W
W !
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Short Notice Questions

Achievements of Third Five Ycar
Plan

+

SNQ. 5. Shri Madhu Limaye:

Shrimati Renu
Chakravartty:
Shri Bade:
Shri D. C. Sharma:
Shri Manoharan:
Shri Tulshidas Jadhav:
Shri Prakash Vir Shastri:
Shri S. M. Bauerjee:
Shri Mohammed Koya:
Shri Tridib Kumar
Chaudhuri:

Shri A. V. Raghavam:
Dr. U. Misra:
Shri Indrajit Gupla:
Shri Prabhat Kar:
Shri Kishen Pattnayak:
Shri Rameshwaranand:
Pr. Ram Manohar Lohia:
Shri P. C. Borooah:

Will the Minister of Planning and
Social Welfare be pleased to states

(a) whether Government’s attention
has been drawn to the estimate of the
‘Economic Times' that in 1063-66, the
real per c2pita and national incomes
in India have fallen by 771 and 47
per cent respectively;

(b) whether i ijs a fact ‘hat in
terms of real per capitg income, the
a-hievement of the Third Five Ycar
Plan has been practically nil;

(c) il so, whether the Pianning
Commission have carried out a
thorough post-mortem of tae Third
Five Year Plan before finalising .the
Fourth Five Year Plan with g Vview
to avoiding repetition of this failure;
and

(d) the main conclusions of this
post-mortem?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes
Sir.

(b) to (d). It is true that owing to
a sharp fall in the agriculturai pro-
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duction and slow rate of growth in
the industrial sector, the per capita
and national income for 1965-66 js
likely to show a fall as compared tu
those for 1964-65. Official estimates
are still in preparation, and it is not,
therefore, possible to give a precise
quantitative estimate of the fall. The
Planning Commission's assessment of
the results of the Third Plan wiil be
incorporated in the Draft Outline of
the Fourth Five Year Plan, which
will be presented to the Parliament
during this session.

ot wy fawd : aar A& wERT F
s W | Fr A T ¢ fe adm
9% adfg g ¥ wE @ Awfrs
safa wfT & # damare 1 foafa
¥o U6 @aq @1 § i 96T awg 9
F gart Fwr 97 gear fE T g e
a1 w79 TEE AT # oAk
@ wrdt waEr @ faege afy @
g€, T 7€ A9 F I gg A Afy
T AT H YT IA FT AT TATE AT AT
HeT wgEd I 417 &7 @i w07 HIT

gga & Arad fagvor w3 fr 7w asg

% zaar Ga & & arg A IETE
g a7 g & AV W ATEHT ATAIAT
g™ 99 a4 g { AG & a0
Tt & o fawger 757 =41 R 7

Y sraivs Agen : EH TETA ® 397
FOTT 11 AT AT AT FT AT 47 IH
F ygae fa wfamm 7 faead
Qe qifergTiHe & ATRA TEET 49T
HIAE §aEq oA g fF gwT q9 A
30 feawa #l SHe ofiweat
TIERIE H ET &1 1964—65 F UF
" 6T BT 5T, 90T § § =7 917 a6
srmare w1 afg wd gt ard AR afardy
A A FE OHH S I F T
Haq @i AT a5 F WA W ¥
T T ATAATY A= grE € Ar i
g A F e g wiaw
gvedte &1 "AIE g, gwra Rafads
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TgT T & A A adr 1 w4 et
# oIS F AT FB7 g g5 | A
Y G § BT TEAae &1 qEaEd
AT FTHI @7 7% & aiF il i i @y
gi Ffedia | & gu gere afewr 7@
FT 9 |

=t vy fawma : 7% 9w w7 T
feean ar f5 @1 walt wEEw &1 ena
T T F1 A1 fE S wogEer
Wt JET gy # gAr & o e &
T # o GeTarT F ATy F wowTT FY
i wearfos @1 GFY 49 T
g # o1 frear & 99 7 S @ @
HelT WEWEY FT eqrT @ 7

=t OEE gt : AT gWA H A0
uTar g fF wrein wEe owmmowem
T & T i AT H S gET
mfgw grea @ & a8 s oAt
&1 @ | F wwsfear § 6t 54T 8,
B ATCH A & a7 awan g o afaw
N A S ogEen fE oww o ooE
@y Aden g 5 ogmy frme
TFTEET § A9 qfg g w1 wr
TE W& gEfr oRe § A &2h
Geed § g9 7 FqET A% |

st nwg fom@ ¢ 77 w7 ¥ #w
TAATAT, & HAAT AFAT§ AT WIRA
gfe. ..

TCTA REET ¢ AT F2E7 FT
F2A1 & & A7 AT Fr dararr 97 @
7 o 77 AT TI E 77 4, I T4
qrEAT § Wr gAAT fFari o= g H
T "wiq 1§ A37 @7 * 7

Shri Asoka Mehta: How do I know
about it? How can the Planninz
Commission or the Planning Minister
answer thig guestion?

FETF
oY A T AET S SN T g i

ot BT BRIl 57y
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* gAY 9T AN E IAT oA
FTr Iy AT R OLAT W oW w7
Sarg =8 FA0 1 BT grg &7 AT
1 g3 F% A s1lEv0 gar Ay
g1 Fzgur &0 g1 o\@gey ;MO
A FIF q3rT T A7 TIAC FNAT
s Hfarqsrd . ..

weam el AIAA 95T 99

U FaETe 240

! w3 fawy : 397 W 9= 7
TqTT A AT gE T F AT
ar w3 Arym ?

WeTR H{®q: A FET § F W
&t a7y fafrezt 737 2 awar

st ®1fwmi: wsrE v, W
€ &1 Far7 faamyr o T 787 sy
& ¥37 Fq qeq) wrya?

a1 AT
Fata gfaT

wF Wy gEa

st wg faRg : & AT =g
g f5 177 92 Fif7 D13 Y AR
W QY AIHTH  IA@ F WIAW
@ ®T FN A4l JaFdiz A
W wrar 9 308 Sy i ogw #
AN w17 @41 &, 917 @F 7R wrwEAt
¥, g ag @ a7 g & A
U &F &Y, I TG a1 BF
I A TIT F AR AW A A1
Frq T TIA F1 A% qAw@
w1 &1 fFar 577 ?

I g@F RN FEI a9F @
Mg favdl § 59 § I AT
} FC BT GIT IAC AT FE qT
T &1 Tz 313 3 w=dr & 5 7 gara
g forr & a1t § gurdr swAl Adw
a1 DA Afgy 37 & o=y #
gifgdr JAT7 g0 T9 e ¥ af
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HIIZTATET W g7 T Q15T | frwle
¥ kT 9T ATAAT sRr ¥ QO WX
3+ yamaomr g a, 5 g9
9 1§ wifar amE si@w o1 d
gzdaraaa ¢ o & s fad
whir slea7 § wax fawie &
&N &FaT & ) T 9T IR @i §X
W S:3T g1 92 fawTe £ 9 |
HFT gwIX 1 gAE 3, fod w1 gwA
w firar &, 97 %1 goal w1gke § AW
fear &

ooy wNIT: I9 FT 4% /919 g
feM = ad gfsas smaz (@
ST aFar g s Ofakwe fwar s
FHAT & 9 F XA F91 mg wifww
g W@ e (7 93 &1 a2 fagr s

st AT® Gza1 ;w3 aF CHRTAH)
T §I1F &, A AAVE gH 12X
FET T WE | G FT AT FAT

-& ag WI g1 3T & AT A 83 & AR

4|
werR ®iRd : gEd aa &@d
O WIRIAT F O 9T HWT. L L.

s} wEw "I 99 & X H
9 F0E 30| WA AW AP FT s4T 0
wiFs a9 7 Id@ W ew WwwA
AT |1EF §, ST F1 A FJAAIIAT
T IF F1 AAT F oty A 59
q FTR fEaT 1377 |

ot 7y fowd : g1 we (& T
wrEr gm0 @A & At ¥ dam
7@ FTAFAT § @g A1 99 37 glawy
! 18 g1 TE | &g AWIT F WA
&, qiFar 7@ w1 § W Arar giam
¥ gqremE Wl g )

ST WA ¢ AT TARH AT
reafes 7 7% w1 ™ @ §
ag Y81 T 47 FWIF WT [IFTT
TRAr AT E
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8bri Asoka Mehta: I have replied to
#; as far expenditure is concerned
...... (An Hon. Member: Personal
expenditure).... As far as that 1s

concerned, certain policies are being

pursued today and certain taxalion
and other measures and various
policies are being pursued.... (Inter-

ruptions.) That is your view.

€ 77 WET: W oweEy q@
99 aufw dea &% g of 7

wo T owAER Sfgm: ag
w1 513 # (% ag war & 1 3g anAd
efF agardroradad g

Shri Asoka Mehta: There is only'
the outline; it is not the final docu-
ment. In the outline while in some
areas we have gone into great details
in certain areas and policies we have

raised certain issues on which the
national development council will
have tg give its direction. Unti! jt-

it done, it iz not possible fuor us to
finalise it. There are the stages; Lhare
is the outline stage, there is the final
report stage. By the final report
stage, we hope and trust that this will
be done.

o AT ;W7 W §mi
S wtEr 2y fadt ?

T mElEd : &) waTel ¥ fr
T fgqz &7 1 |

1 w11 fowi: sarg S MR
&Y oF faqe & samar g% w |

Bhri D. C. Sharma: In view of the
fact that the Third Plap had becn
signalised more by shortfall; than by
its achievemnents, in view of the fact
also that most of the membears of the
planning Commission are going to
seek elections to the' Lok Sabha to get
sea's on the treasury benches if
possible and in view of the fact also
that the midterm appraisal puinied a
dirmal picture which "haa becoma
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more dismal pow, will the Grvern-
ment take a look at the constitubun
of the Commission so {hat it is be.ier
able to collate i.g policies with Lhe
ministries concarned either.at the
central level or at the staie level?

Shri Asoka Mehta: T am not aware
of any of my colleagues waniiug to
fight the election or wanting tu get
on to the Tr:asury Benches. Scoond-
ly, as for the role of the *“lznning
Commission or the work it nas 1g do,
it ig alsg one of the malfers “which
is already being looked intuv Ly the
Administrative Reforms {Cominission.

ot gwTET g ¢ ¥ owama
wAr 1 7 @y wiaw =wgET § fF
WAl WA &Y §F AL HEEACHI
w1 eq17 ¥ 1@T T W WRGT §ET
tfar wfwwe & cnfam 51 Wt .8
faarT T 7 &, ole g, aT sw aF iR
§& 7g gr s1gar ?

Shri Asoka Mehta: T have glready
answered that question that thc Ad-
ministrative Re’orms Commission is
already looking at the role vad func-
tion of the Planning Commission.

o) ®o Hie wAA! : qEHAl, AN
®R A GrearEl 7 EwE §
q1Z ®/T IT41 GISAT F1 TIEGT I
& g w1 ag &= & 7 wwrt #
fase1 2 :

“Freezing of salary of Govern-
ment staff propos:d: The DPlan-
ning Commission hag proroscd
that the salaries of Goverament
employees should not be increas-
ed in the Fourth Plan unless 1he
revenu= reczipts rise at a fasfer
rate than envisaged at opreseat”

gz gz grd &= & (& gwd
FHRIfE 7 ga=atgl 1 "W ®
gl 3 F T AT FL LAGRWT WY
Qer AT EFAr § N §F g a0
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QRAT g fF =t o MeET gga A
wgla sf|m w1 o wfmoa fasmn
T &, 99 &Y IEF1 JTHT TAF
EHEATg TA(F TAA T A A€
gt ?

weaw wgew: 49%% Ry A
F]ATH Y GIT ATe W19 Y @ E 7

MAe o FAe : T TAE-
NEHT I F1.. .

o wEET ¢ gaT ar Ag wgAr
arfexr

st ®Wo
g

wWe aweit: & arfaw

gg & wfqa fasmr & foax
TEFATEFL qTEA §, dlo QAo  TGHT
qrga § #) TmEId wgw & Tt
fasra #1771 weq 1 ? Fiwg F
qZ B AT WIL TEAHE ° o fear @
a1 sfrqd #41 g1ar W™|r g @ i
FIRTd Faarfat &1 aar fn s
w g ?

Shri Asoka Mehta: T do not agree
with the conclusions drawn by the
hon. Member that the three plans had
been a failure, When the proper time
comes, 1 shall be able to explain the
ways and wherefores of my reason-
ings. Secondly, as to what taxation
the plan document is going to suggest,
I am not in a position to indicate any-
thing just now because, as 1 pointed
out on earlier occasions, this matter
iz still to go before the Cabinet and
the national development couneil
Only then it will come before Parlia-
ment. Lastly, the Gajendragadkar
commission has been appointed to
consider the question of dearness
allownace; it iz not a question of
salaries. What sugzestinns weo  huve
to make on =alaries will he in ecornn-
rated when it eames hefare thiz hen.
Houge. I would like to ask the hon.
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Members through you not to be im-
fluenced by unauthorised reports that
appear in thF Press,

Shri S, M. Banerjee: Sir....

Mr, Spea}kr: He

answer.

has given the

Shri 8. M. Banerjee: My questiom.
was whether this news is correct, this
news in the Times of India. He did
not answer that question whether in
the Third Plan there is any proposal
to freeze the wapges of Central Gow-
ernment employees?

Mr. Speaker: He has answered that

Shri S, M. Banerjee:
said: No

He has not
{Interruptions).

Dr, L. M. Singhvi: Are the goverm-
ment of the view that the declining
rate in the economy of our country
is largely due to stagnation of produe-
tion and that it has been brought
about by an unconscionably high tax
sstructure and false sense of priorities®
May I know what was being done to
rectify this?

Shri Asoka Mehta: This again is &
matter which would require a con-
siderable amount of discussion. If
savings have to be mobilised, if ihe
whole structure of the economy iz to
be changed as to what should be the
role of taxation in it, it is a matter
which we can go into whenever yot
like.

As far as the priorities are com-
cerned, this question h.ps been fully
discussed in the document and amy
time that the House goes into this
document, it will be able to offer its
comments. It is a sovereign body and
it can change the document if it so
desires.

w} @it : fred ww Al @ s

Y FAT T B ATCEAY F AT
w7 Torrz { o "mirT TEv & fae
ST Heerst WY 3

dgS Aid Al Al g1 STAAT ST
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§ s an gm a ot o 3
#1E Oqr sy aan ¢ o ¥ fF
mitEATr ®Y w2 g & oo
o= i TE § w2t ox faag #vogA-
AR A4 & T fang F1 gA9w F9
fagr am aifF D1 G146 & HvET geET
g9 ga aE g1 o fE gH At &
oH A warAT 9% 7

st wiw Awgan: foodt g7 aw
qEAT ST ¥ FIH A qgET AT
TEAT & I 8% A% Iq H Bl
srfasr fear mar & 1 ofgse=e &
farg ot Fo3 oA F qETaw F oAy
@ § FIHN SaTET SrEA s nfase
gt 31 fom am & oma awmm
mar @ IAY 4y IEArE gt @ fE s
T T O THFEEE g 61
g d g9 W ©@H & HwT 1
deg-frnic aa S |

o M WY Sifgar: war
R & TOT ¥ 7 ¥ UF FaTEe
geaal gl f6 fod 39 7= #ar-
gftr & FToor derare ¥ AT SE gd
2 afex qt o= a1+ § adr &1 dEraw
aga oY f a1 &vTE TE £ 1 GHT Hawar
¥ WAl WERE W 9 s 5O A
@ I A1y ang € 77 937 @
A BT & T 79§ wd 9
Afq get =ifgg 1 s Afy gr s
e fam gdt  agRy o g "/
CONE <o B 5 S <
FAT 26 FUIT CHT fam T F afw
2 S AT AW AW FAT THS
a7 #U% TFF BT HA--
fadt 7 faelt &y & oAt 77, {90 g
ST Y & 7 oFan 1% o dify amd
g 9 gm 7

TR TR T c o o - 11 A 1
go T AT afeer TR
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Mo TW wARET wAfgan: q@
TIT AT ATHY, JUT ;T AT g Ar ¢
(fetamiwr)
Mr. Speaker: Order, order. I have
no seats to spare; I can only allow
exchange of seats,

To W AT wfgar : fat .
fam 1 ava & " Are aEwAT ATCAT A
qGY AT AT |

1 T HgaT ¢ & A ¥ qn
Femaw fear o1 gwar § 1w
A ¥w7 oW qifean sfdve =
£ | FTE AHDA T4 a9 T AT
2 T R OB QU R HR
T FT AT I AT F AT FT Fifere
T ) g Al
I T | ®EAT sFAYT & e
faadt gz 7= o=fufrefast ==
FI F1 TN TZ0AT AT AFA7 &, 57 7
& HAA T TT TIE AT A W
FTG aF Gy a7 arfawq v 2

o T AARET wifgar: moqs
g |, ITF AE ¥ AW 3 wam
feargd | 0 T 26 FOT oww
afg far € & 1 w1 ooey
AgET 4737 AT I 5 38 7 fegr
ufw 1, 78 ¥U7 FY F, 97 T4
UAT F1 M ATF FLE 7T AT TG0
T & F AT 7 gy faem @ 2

=1 &y &t qoe frar g

e Twm wAET dAfgr ;o oam
TEHH A BT |

St Wit wgen . A AT AT T2 2
frarf ot fe2ed £ a7 & & wfad
T 3T TR TR F A A% T
aFal g1

o TH wARY Afgar: Fw
@ gl o f6 omw, werm wEEm,
TR & 9 a7 &7 I 3 Al a0
r"J."_'."'_i"_:T\'.'?Z.a"

i
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Shri Tridib Eumar Chaudhuri: In
wview of the current controver;y raging
for some time about a big Plan and
a small Plan in the background of the
Fourth Plan outline, it seems that the
mind of the Government is working
in te.ms of a big plan. In the Lght
of the so-called achievements of the
third plan and specially in the light
of the experience of all of us that
agricultural production has lagged
behind and thz expansion of indus-
trial capacity has not b2en property
uti.ised, what are the precise terms
on which the Government are think-
ing and even if they decide on a big
plan, how do they propose to easure
that the same fate would not overtake
the Fourth Plan also? Is there a:y
rethinking on the part of the Planning
Commission in this matter?

Bhri Asoka Mehta: 't is difficult to
deflne precisely what is a big plan
and what is a gmall plan.

S8hri Tridib Kumar Chaudhari;: Only
yesterday the Prime Minister said
something about the big plan. She
should know it,

Shry Asoka Mehta: The outlay of
the plan that is sought to be present-
ed will be lower than what we had
indicated in the memorandum. This
plan, as the Prime Minister made it
clear yesterady, is the minimum in
terms of the requirements of <he
country and we believe the nation is
capable of putting forward the effort
reeded to put it through. It has been
said that many difficulties have been
encountered during the implementa-
tion of the third plan and it is asked
whether care has been taken to see
that these difficulties will not continue
to dog our footsteps in the Fourth
Plan aiso. A'l that T can say is that
both in drawing up the programmes
and in organising the implementation,
adequate care is being taken. 1 am
sure the hon. member realises that
when we talk of the plan, we are
thinking in terms of millions and
millions of our people all over the
country in fields factories and offices
putting forward their. share of effort
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and discharging their part of the res-
ponsibility. No single body or indk
vidual can give any kind of guarantee,
But we hope that we will be review-
ing this plan from year to year and if
there are any difficulties or mistakes,
they would be quickly corre:ted
(Interruptions).

Mr. Speaker:
Mr, Kamath,

Calling Attention—

Shri 5. M. Banerjes (Kanpur): On
a point of order, Sir, on the Calling
Attention Notice,

Mr. Speaker: On this one which I |
have called?
Shri S. M, Banerjee: Not this one

Mr. Speaker: Let me take up this
one,

SfETTArUTE:  "aT 9IET,
Fer g IO AFTE

wer P w7 § A fra
AT wIET 1 AEY AT wwAT
g1

o fems qzams (57 & AU
A W } 1 5F R AT "l
1 FE T AN § WIIF AW
a7 ft T § a9 T A3 AT qae
g Ad JEm g O AT 4t
W EER MY A WA §
afsT o & g7 gaav g famr g

TR WY ¢ U9 3§ aQ
BST A FL

=t femr qzarme: arer 5 +0
¥ =g wgt Ay ¥ 27

=t T ;WA wIeE,
AT TITAT T AW F )

=N fewr @ETw: A0 ardz
TE WIT | W O7F A R
EIWE WA H wwoEgm e
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g e F @y 1 I F A
Fums om 5% Afrar f g=7

goar 3%, 1y A 54 ArweAd
&1 w1 fedt st # gy A AEY
@ §, aF A1 W FerT A g
adf # 57 w7 fFd g9 ® awrw
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WRITTEN ANSWERS TO QUESTION
Bupport to GDR for U.N, Membership

*305. Shri H. N, Mukerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the
German Democratic Republic

Government of
has

* External Affairs a copy of
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sought India's support for her appli-
cation for UN. membership; and .

(b) if wo, the attitude of Govern-
ment thereon?

The Minister of Externmal Affairs
(Shri Swaran Singh): (a) No, Sir. On
the 8th March, 19668 the Head of the
G.D.R. Trade Representation in New
Delhi handed over to the Ministry of
Memo-
randum which the G.D.R. Govern-
ment submitted to the United Nations
on the 28th February, 1966 for mem-
bership,

(b) According to established proce-
dure an application for new member-
ship of U.N. has to be considered by
the U.N. Security Council. India is
not a member of the Security Council
ang will, threfore, not come into the
picture for some time. Meanwhile,
we wil study the question carefully.

Indo-Ceylonese Agreement on
Stateless Persons

*309. Dr. Ram Manoha Lohia:
Shri Sezhiyan:
Shri R. S, Pandey:
Shri Liladhay Kotoki:
Shri R. Baruoa:
Shri P, C. Boroovah:
Shri M, K. Eumaran:

Will the Minister of External Affairs
be pleased to state:

{a) whether it is a fact that .the
Ceylon Government have not honour-
ed the Shastri-Srimavo agreement on
stateless persons of the Indian origin;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the position of 1,50,000 stateless
persons of the Indian origin, who
were left out of the purview of this
agreement?

The Minister of State in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir. Both the Govern-
ments have been cooperating in im-
plementing the agrecement.

(b) Does not n‘ise.‘
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(¢) The agreement of October, 1964
provides that the status of these
1,50,900 persons will be decided later.
This will be taken up after progress
bas been 'made in the implementation
of the other provisions of the agree-
ment.

Broadcast of Election Propaganda

*310. Shri Linga Reddy:
Shri P. R, Chakraverti:
Dr., Ranen Sen:
Shri Bade:
Shri Hukam Chang

Kachhavaiya:

Shri Hari Vishnu Kamath:
Shri Mohammeq Koya:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the All India

Radio
Forum will be allowed for broad-
casts by the political parties at the

time of the Fourth General Election;
and

(b) if so, the broad details thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): ( a)
No decision has vet been taken in
this regard. It will depend upon the
all-India political parties agreeing
among themselves, in consultation
with the Election Commission, on the
principles of allocation of awvailable
broadeasting time and facilities.

(b) Does not arise.

Kasﬁmir Issue in Security Council -

*311. Shri Yashpal Singh:
3uri D, D. Puri:
Shri Gulshan:
Shri Mamm T:rkh Yadav:
Shri D. C, Sharma:
Shri P. C. Borooah:
Shri P, Vznkatasubbajah:

Shri K. Z. Pant:
Shri Dasappa;
Wil the Minister of External
2o planeed to state:
(o il Govorsments  alten-

ti-n wrr hiip diawn  to  the press
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reports that Pakistan is again trying
to raise the Kashmir issue at the
Security Council; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes. Sir.

(b) India’s position on Kashmir has
been made clear time and

again in
Parliamént and in the Security
Council. If Pakistan does raise the

Gov-
ernment will deal with the situation.

Alir Space Vielationg by China

*312. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhujeshwar Meena:
Shri D. C. Sharma:
Shri Shree Narayan Das:
Shri Naval Prabhakar:

Will the Minister of
pleased to state:

Defence be

(a) the number of violations of our
air space committed by the Chinese
planes during the last three months;

(b) the details of such violations;
and

(c) the steps taken by Government
in the matter?

The Minister of Defence
B, Chavan): (a) Nil, Sir.

(b) and (e):

(Shri Y.
Do not arise,

Commonwealth Prime Ministers’
Conference

*313. Dr, L, M., Singhvi:
Shrj Utiya:
Shri Madhu Limaye:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:
Shri Raghunath Singh:
Will the Minister of External

Affairs be pleased to ctate:

‘a} whether the Prime Minister
will not be able to atte::d the forth-
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coming Commonwealth Prime Minis-
ters’ Conference; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh}: (a) and (b): No decision has
yet been taken in the matter.

Pak. Pressure on U.S.5.R, to Stop
Arms Aid to India

*314. shri C. K. Bhattacharyya:
Shrimati Renuka Barkataki:

Wiil the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tan is putting pressure on U.S.S.R. to
stop arms aid to India; and

(b) if so, the reaction of USS.R.
Government thereto?

The Minister of External Affairs
(Shri Swaran Siagh': (a; There is no
arms aid by the Soviet Union to
India,

(b) Does not arise.

Zambian Prime Minister’s Suggestion
about Commonwealih Prime Ministers’
Conference

*315. Shri Kapur Singh:
Shri Buta Singh:
Shrimati Renuka Barkataki:

Will the Minister of Externa] Affairs
be pleased to state:

fa) whether the Zambian Prime
Minister has suggested that the next
Commonwealth Prime Ministers’ Con-
ference should be convened in India;

(b) if so, the reaction of Govern-
ment in this regard;

(¢} whether any official communi-
cation has been received from the
Zambian Government to this effect;
and

(d) whether this proposal has been
considered by the Commonwealth
Becretariat and other countries, and
their reactions, if any, in this regard?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) and (c). The Government of
India informed the Prime Minister
of Zambia that we would be glad to
play host to the Commonwealth Prime
Ministers' Conference if the majority
of the members of the Commonwealth
agree to its being held in New Delhi

(d) Yes, Sir. On June 28th the
Commonwealth Secretary General in-
formed ws that although “several
Prime Ministers welcome the pro-
posal for having the meeting in New
Delhi, the consensus favoured London
for this oceasion”.

Chinese Threat to Bhutan

*316. Shri Bibhuti Mishra:
Shri Ram Sewak Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s attention
has becn drawn to the news-item in
the ‘Searchlight’, Patna, dated the §th
May, 1966 under the heading ‘Chinese
threat to Bhutan grow’s'; and

(b) if so .the reaction of Gowvern-
ment thereto?

The Minister of State in the Minis-
iry of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. '

(h) The Government of India are
alive to the Chinese threat.” As men-
tioned in the news-item, Bhutan's re-
lations with India are extremely
friendly and cooperative, and we are
giving necessary help and assistance
to Bhutan by mutual agreement. .

Defence Plan

*317. shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Defence be
pleased to state:

(a) whether reassessment of defence
requirements in the light of China's
growing nuclear capability is being
made; and
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(b) how far the suspension of both
U.S. and British military aid has com-
pelled India to bear her burden with

her own rupee and foreign exchange
resources?

The Minister of Defence (Shri ¥Y. B.
Chavan): (a) Yes, Sir.

{b) The Defence Plan contemplates
procurament of certain equipment and
stores from abroad as thesz are not
available within the country. The
assistance given by US.A and UK.
helped to reducz the burden on our
own foreign exchangs resaurces in
making such procurement. With the
suspension of suth aid, naturally there
is additional burden on our free
foreign exchange resources. :t s
cifficu t to assess the exact amount of
additional foreign exchanze outlay
consequnt on the suspension of U.S.
and U.K. aid; b-sides it wil] not be in
thz puhlic interest tn give details of
alternative  arrangements made to
prozure supplies. '

Co-operation from Burma Government

*318. Shri Rishang Kiishing; Will
the Minister of External Affairs be
pleaszd to state:

(a) whezther it is a fa~t that Govern-
ment have been receiving friendly and
good cooporation from the:  Burmeos:
Goernment in dealing with the
hosti e- Nagas and Mizos;

(b) it so, in what form and way,
the Burmese Government have besn
co-opzrating with Government;

{¢) whether the representatives of
Government discussed with the Bur-
mese Government about the future
measures to pravent tribal people in
each country from crossing into the
other's territory; and

(d) if so, the measures discussed
and agreed upon?

The Min'ster of State in the Minls-
‘try of Ex‘ern~1 Affairs (Shri Dinesh
Binwh): (a) and (b), Yes, Sir. Gov-
-ernment of India have been receiving
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friedly cooperation from the Govern-
ment of Burma in preventing under-
ground Nagas and Mizos from using
Burmese territory as a corridor for
crossing over to Pakistan or as a sanec-
tuary.

(c) and (d). There have been dis-
cussions between the Government of
India and Burma on measures of
mutual interest to be adopted along
the border, in this connection.

Manufacture of Helicopters

*319, Shri Harl Vishnu
Will the Minister
pleased to state:

Kamath:
of Defen:e be

(a) whather it is a fact that a new
tvoe of high altitu’e h-licopter is
bring manufactured at HAL, Banga-
lore; and

(b) if so, the destais thereof?

Th= Minister of Statz in th> Ministry
of Defance (Shri A. M Thomas): (a)
and (b). Yes, Sir. The manufacture
of Alou~tte ITI-B He icopter has been
und rtak n at HAL. Bangalore Divi=
sion under a licence at-eam=nt enter-
ed into with M's. Sud  Aviation of
The manufactura has com<
mencedl and some he'icooters have
b=zn deliversd to thz IAF,

Intrusions by Chinss> into Sikkim and
Bhutan

*320. Sh-1 Dhuleshwar Meena:
Shri Ramachandra Ulzka:

Will the Minister of Defence be
pleased to state:

(a) whether China has perpetrated
num-rous military intrusions inte
Sikkim and Bhutan during the Jlast
three months; and

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B
Chau:;): (a) No, Sir.

b) Doés not arise.



373

Detection of Flying Aircraft

#321. shri Karni Singhji:
Shri D. C. Sharma:

will the Minister of Defenze be
pleased to state:

(a) whether Government are aware
of the claim of a Professor of Allaha-
bad Unive:sity to devisz a mechanism
vhich would prevent a fly.ng plane
from dztection by any radar system;
and

(b) if so, whether Government have
any proposal to utilise his services in
strengthening our def:nce ne=ds?

Th> M'nister of State in the Minis-
try of Defen'e (Shri A. M. Thomas):
(a) and (b). Yes, Sir. The possibility
ot utilizing his services would “epend
on the detailed soruting and feasi-
bility of his research scheme which
has be2n rzcent y received by the
Defence R. & D. Organisation.

Mules for Indian Army

*322, Shri Surendra Pal Singh: Will
the Minister of Dzfense be plcased to
gtate:

(a) whether it is a fact that the
indig®nous mule breeding indusiry has
failed to cope with the Indian Army's
d mand for mules and a very large
proportion of this demand is stiil being
met by imports from abroad;

(b) if so. the = persentage of the
Armv's d>mand for mules in 1965-66
which was met by the indigenously
produced mules; and

(c) the speria’ stens taken to be-
com> self-sufficisnt in this regard?

The= Minister of Defence (Shri Y. B,
Chavan): (a) Army reguires two
types of mules:—

(i) Mountain Artillery Mules, and
(ii) General Service Mules.

Private Muls breeders in the ecoun-
t=v An n~t have any Mountain Artillsry
Mules and all purchasey during 1962-
#3 to 1965-86 have been made from
p+rnad. As reeards General Service
Mulss, the numbers of adu't animals
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purchased within the country formed
38 per cent of thz total purchases,
General Service Mules are not pro-
posed to be imported hereaftcr; but
defiziencies of Mountain  Artillery
Mules till 1970-71 ean be made up
only by import,

(c) Indigenous production of General
to purchase 350 General Service Mule
young stock indigenously; and 335
were actually purchased, representing
95 p.c. of .tha numb-r to be purchased.
No adult or young stock Genera) Ser-
vice Mule was imported in that year.
540 Mountain Artillary Mules were
imported,

(c) Indigenous production of Gene-
ral Service Mules in Breeling Areas
in th: Army's Breed.ng Studs is ade-
cuate, As regards Mountain A:'llery
Mules, a n>w gtud has been sanclioned
in 1965 and is being develop®d, The
necessary further rejuiremeats of
Mountain Artillery  Mule Ereeding
Mares are proposed to be niported
with a view to achizve self-sufficiency

by 1971

Nuclear Development Prosramme

*323. Shri R-m S~wak Yadav:.
Shri Madhu Limaye:

Will the Prime Minister be pecased
to state; . .

(a) whether Government have sub-
mitt=d anv draft pronosal un nu:clear
development programme for the
Fourth Plan period to the Pianning
Commission;

(h) wh-ther the prozramme in-
cludes building up of a gas»ou= difTu-
gion plant to s°parate wuranium and
yield uranium 238;

(¢} the approximate cost of the
plant; and
(d) whether Government have

co lected a=ailable infrrmation about
tha costs and production of the French
Plant in Pierre lette in Provence.

The Prim= Minister and Minister of
Atomic Enerty (Sheimati Indira
Gandhi): (a) Government have =ub-

" mitted provosals to the Planning Com=-

mission for the deve'ooment of atemie

energy for peaceful purposes during
the IV Plan period



3175
(b) No.
(c) Does not arise,

(d) Information regarding the cost
and production of the French Plani in
Pierrelatte  has not been published.
However, according to Mr. Leonard
Beaton, a leading British science
writer, the French Government had
estimated a requirement of £288
mil'ion, (around Rs. 600 crores) for
the gaseous diffusion plant at Pierre-
latte, including the cost of ike rte-
search and development work connect-
ed with it
Bombing of Hanosi-Haiphong region by

U.S. Planes

*324. shri P. C. Borooah:
Shri M. N, Swamy:
Shri D. D. Mantri.
Shri P. Venkatasubbaiah:
Shri K. C. Pant:
Shri Basappa:
Shri Kolla Venkaiah:
Shri Hari Vishnu Kamath:
Shrimati Renuka Barkataki,
Shri M. X. Kumaran:
Shrimati Maimoona Sulian;
Shri Um2nath:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will ‘he Minister of External Affairs
be pleasad to state:

{a) whether India expressed ‘deep
concern' over the bombing of Honoi
and the port of Hainhong by the U.S.
Planes on the 29th June, 1966; and

(b) if son. the reaction of the Gov-
ernm:nt of US A, thereto?

The Minister of State in the Minis-
t-— »f External Affairs (Shri Dinesh
Sinth): (a) Yes., Sir. Governmen! of
India cxnressed deep concern and dis-
tress over US bombing of areas ‘m the
vi initv of Hanoi and Haiphong,

fhy The U.S.A. Governmenl's posi-
dinn has been publicly stated. They
claim that the bombing is necessitated
by mil'tary requirements but ‘key
would h~ propared to stop it if there
is an indication from the other ride
that thav would stop infiltration and
hostile activities in South Vietnam.
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Samadhi of Maharaja Ranjit Singh

*325. Shri D. D, Mantri:
Shri Hari Vishnu EKamath:

Will the Minister of External Affairs
be pleased to state:

(a) ,whether Government's
tion has been drawn to the
ment of the Secretary,
Gurdwara Prabandhak Committee
that precious stones have been re-
moved from the Samadhi of Maha-
raja Ranjit Singh in Lahore; and

atten-
state-
Shiromani

(b) if so, the reaction of Govern-
ment thereto? )

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes Sir.

(b) Representations  have been
made from time to time {p the Gov-
ernment of Pakistan® on the general
question of improving condition of
Sikh shrines in West Pakistan which
is unsatisfactory and the need for
their proper maintenance and man-
agement. On the specific complaint
about ‘he removal of procious stones
from ‘he Samadhi of Maharaja Ranjit
Singh in Lahore, furthor information
is awaited from the Secretarv of the
Shiromani Gurdwara Prabandhak
Committee and, if found necessary,
this sp-cific matter woud also be
taken up with the Government of
Pakistan.

Meeting of State MinisteTs of Infor-
mation and Broadcasting

*326. Shri Hem Raj:
Shri Daljit Singh:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether any meeting of the
Ministers of Information and Broad-
casting of different States was held
recently at Delhi; and

(b) if so, the subject. discussed
and the conclusioms arrived thereat?
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The Minister of Information and
Broadeasting (Shri Raj Babadar): (a)
Yes, Sir,

(b) The subjects discussed related
to important matters pertaining to
coordination of effort, optimum wutili-
aatlon of resources in personnel and
equipment and strategy of publicity
programmes in the context of
the role the Information media
are called upon to play with
the commencement of the
Fourth Plan etc, The queéstion of
greater and more effective collabora-
tion between the Centre and the
States in conducting impottant pub-
licity campaigns like family planning,
increased  agricultural  production,
export promotion ete. and coordina-
tion of publicity efforts in the media
of broadcasting, films, press, publica-
tions, field publicity, song and drama,
etc. were also discussed. The pub-
licity requirements in border areas
and the need for strengthening the
publicity machinery for the purpose
were considered in detail. The Con-
ference a'so discussed, the neeg to
set up more cinema houses, to liber-
alise cinema licensing ‘regulations, to
rationalise  entertainment tax, to
ereate a Producers Fund as an in-
surance against Box Office losses and
other measures to give relief to the
Film Industry.

A statement of conc¢lusions arriwed
at in the Conference will be laid on
‘the Table of the House.
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Centres set up in East Pakistan for
Training Mizos and Hostile Nagas

*328. Shri Hem Barua:
Shri D. €. Sharma:
Shri Panna Lal:
Bhri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news-
report to the effect that Pakistan
Government have set up centres to
impart military training to Mizo and
Naga hostiles somewhere in East
Pakistan;

(b) if so, details of thig project;
and

(c) the steps taken by Government
to prevent this collusion?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) A number of Mizo and Naga
training camps are reported to be
functioning in East Pakistan near the
Indo-Pakistan border. Their loca-
tion change sometimes.

(¢) Our Security forces are doing
everything possible to prevent any
unauthorised movement across the
border to East Pakistan.

Intrusion by the Chinese

*329. Shri Shree Narayan Das:
Shri R. S. Pandey:
Shri R. Barua:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri A. N. Vidyalankar:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Willl the Minister of Defence be
Pleased to state:

(a) whether any, if so, how many
cases of intrusion by the Chinese
have been observed during the last
three months;

(b) whether there has been any
case in which encounter between
Indian and Chinese personnel took

place; ang

(¢) if so, the result of encounter
as to the casualties and capture of
personne] on either side?

The Minister of Defence (Shri Y. B.
Chavan): (a) Three intrusions were
made by the Chinese during this
period.

(b) No, Sir.
(c) Does not arise,
Srinagar-Leh Road

1554. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) the progress made in the con-
struction of Srinagar-Leh (Ladakh)
.Road; and

(by the total

volved?

expenditure in-
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The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
The length of the road from Srinagar
to Leh is 272 miles, Formation cut to
final specifications has been completed
for the entire length. Soling, metalling
and black-topping have also been done
for 268 miles, 253 miles and 179 miles
respectively up to May 1966, Further
works are in progress.

(b) The total expenditure incurred
on the project up to March 1966 is
Rs. 1117.44 lakhs.

Indian Cinema in Lancaster

1555. Shri Ram Harkh Yadav: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether an
cinema will shortly be
Lancaster (U. K.)
and Pakistani films;

Indian-owned
started at
to screen Indian

(b) if so. the details thereof; and

(c) the position of India film

shows in the city?

The Minister of
Broadcasting
(a) No Sir,

Information and
(Shri Raj Bahadur):

(b) and (¢), Do not arise. However
the Indian Workers Association of
Southall recently purchased a Cine-
ma House there and Indian films are
regularly shown. There may be
Indian-owned cinema houses in other
pasts of the U. K. but full informa-
tion is not available.  Recently an
Indian-owned cinema at Leicester
and another at Birmhingham (Sme-
thwick) have been opened.

Indians in Johansberg
1556. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Shri Kajrolkar:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the eviction
order served on 3,000 Indians in
Johansburg in South Africa; and

(b) the action taken by Govern-

ment to prevent this order from tak-
ing effect?
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The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Authorita-
tive information on this subject is not
available because we have no Mission
in South Africa. However, from reports
contained in South African and other
newspapers, it is evident that the
entire population of the people of
Indian origin in Pageview numbering
5000, is to be evicted to make room
for ‘whites’ as a result of that district
having been proclaimed a group-area
for ‘whites’. on the 24th May, 1863.
According to the same sources, 3000
persons of Indian prigin in Pageview
are already reporied to have been
served with eviction notices,

(b) As India has broken off diplo-
matic relations with South Africa,
Government are not in a position to
take any direct steps in this matter.
However, in the form of U. N., and
elsewhere, we are constant'y suppor-
ting such measures as are advocated
by the General Assembly. to induce
the Government of South Africa to
abandon its policy of apartheid of
which the present act is a parl.

Sainik School in Jammmu ang Kashmir

1557. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) whether Government have
decided to set up a Sainik School in
Jammu and Kashmir State;

(b) if so, the details threof;
{e) the location of the school; and

(d) the approximate

) expenditure
involved therein? d

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (d). Sainik Schools are set
up at the initiative of the State Go-
vernments, So far no formal request
to open a Sainik School in the Jammu
and Kashmir State has been received
by the Sainik Schools Society from
the State Government.
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National Defence Council

1559. Shri Madhu Limaye:
Dr. .Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Prime Minister be pleased
to refer tg the reply given to Part (c)
of Unstarred Question No, 4957 on 9th
May, 1966 and state:

(a) what concrete advice was tcn-
dered or suggestion made DLv ‘he
National Defence Council to give
effect to objects, functions and dulies

mentioned in (¢) (ii) and (c) (iv):
and

(b) the action taken by Govern-
ment on this advice or suggestions
during the course of the current year?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). The National
Defence Council ig a forum for dis-
cussion of matters principally relat-
ing to defence. The suggestions made
by the members of the Council on
military matters are examined and,
where accepted, are implemented. It
will not be in the public interest to
disclose details of such discussicns.
Some of the suggestions received
through the Public Relations (Com-
mittee of the Council and the Citizens’
Central Council which have been im-
plemented are;—

(i) Strengthening of measures for
propagation of correct news
in border areas and disiribu-
tion of community listening
sets more widely for use in
border distriets;

(iiy Production of films and other
suitable literature om defence
effort;

(iii) Observance of the National

Solidarity Day on 20th Octo-

ber every year throughout

the country;

(iv) Playing of the National An-

them in cinema houses.
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Amendment of U. N, Charter

1560. Shri Madhg Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 1546 on the
9th May, 1966 and state:

(a) whether in view of the difficul-
ties likely to arise, should the Peking
Government be admitted to the Unit.
ed Nations, Government have consi-
dered the suggestion of abalition of
the division of Security Council Mem-
bership into a class of permanent and
veto-wielding members and unother
class of non-permanent or non-veto-
wielding members; and

(b) if so, whether they have ini-
tiated any move for amending the
UN. Charter so as to do away with

* this international caste system?

The Minister of External Affairs
(Shri Swaran Singh': (a) The aboli-
tion of the distinction between per-
manent and non-pe::aanent Members
of the Security Counclj can be brought
about only by an amendment of the
UN Charter with the concurrence of
all the permanent Members of the
Security Council. Government consi-
der that there is no pussibility of the
UN Charter being amended in this
way in the foreseeable fulure.

(b) Does not arise.

India’s Stand on Tibet

1561, Shri Madhu Limaye:
Dr. Ram Manohar Lohi.:
Shri Kishen Pattnayak:

Will the Minister of External Affairs
be pleased to refer to ithe reply given
to Starred Question No. 1542 on the
9th May, 1966 and state:

(a) whether Government have
made it clear to the Government of
China that a fresh aggression by
China against India or incursion into
Indian territory will compel Govern-
ment to revise its attitude to its policy



3185

of regarding “Tibet

as a part of
China”; and

(b) if so, the reaction of the
Chinese Government thereto?
The Minister of External

Affairs
(Shri Swaran Singh):

(a) No, Sir.

(b) Does not arise.

Military Supplies from West Germany

1562. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Dr. L. M. Singhvi:

Will the Minister of Defence be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the report that
West Germany was prepared to re-

sume military supplies to both India
and Pakistan;

(b) the kind of military hardware
which are available from West Ger-
many;

(¢) whether Government have kept
themselveg informed of the arms that
Pakistan is getting from this source
or any other source; and

(d) if so, the progress made by
Pakistan in recouping its losses in the
recent Indo-Pakistan conflict and in
expanding ity war-making capacity?

The Minister of Defence (Shri X. B.
Chavan): (a) and (b). Yes, Sir. De-
fence equipment has been categorised
in three categories by the West Ger-
man Government. Storeg in category
(a) cover major armaments like Ato-
mic and Biological weapons, Missiles,
Tanks, War ships and Fighter Bom-
ber aireraft. These are not being
licenced for export to both India and
Pakistan. Weapons of Calibre upto
90mm anti-tank weapons, Grenades,
Explosives, Armoured Carg and small
Naval vessels and small arms ete. fall

under categories (b) and (c). In
respect of items falling in these
categories the West Germany
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Government have stated that they
would examine each individual appli-
cation for export on its merits.

(c) Yes, Sir. Government is keep-
ing a carefu] watch on the efforts be-
ing made by Pakistan to get arms
from abroad and on the progress
made by it in recouping its losses in
the last conflict and for expanding its
war-making capacity.

(d) Pakistan has made good most
of its armour losses and recouped all
its air losses.

Demarcation of India-Pakistan Border

1563. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri R. S. Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) which parts of the borders bet-
ween India and Pakistan still remain
undemarcated;

(b) the extent of undemarcated
border in each sector; and

(¢) the decisions taken at the
Eighty-third Indo-Pakistani Survey
Officials, Conference held in Dacca in

May, 1966 and the action taken pur-
suant thereto?

The Minister of External Affairs
(Shri Swarap Singh): (a) and (b).
Demarcation has not yet been com-
pleted on the:

(i) Gujarat-West Pakistan boun-
dary for about 285 miles,
where demarcation work has
not yet started;

(ii) West Bengal-East

Pakistan
boundary at:

1. Berubari (approx. 25 miles)

2, Adjoining lengths on bnth
sides of Berubari in the
Jalpaiguri-Dinajpur Sector

and the Cooch Behar-Rang-
pur Sector (approx. 3.62
miles),
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3. Hili (approx. 6 miles)

4. Riverine sections running
along the Mahananda, the
Borung, and the Karatoa
(approx. 28 miles)

5. 24-Parganas—Khulna—Jessore
sector along the rivers Hankar
Khal and Baikery Khal (ap-
prox. 32 miles).

{iii) Tripura-East P‘akistan border
at:

Sub-
rniles)

. The  Tripura-Sylhet
Sector (approx. 188

. The Tripura-Chittagong/Chit.
tagong Hill Tract Sub-sec-
tor (approx. 156 miles)

3. The Tripura-Tipperah and
Noakhali Sub-sector (ap-
prox. 22 miles)

(iv) Assam-East Pakistan border

at:

—

Approx. 190 miles of Mizo
District-Chittagong Hill
Tracts Sub-sector.

[

Approx. 1 mile near Umapati
Village.

3. Approx. 6 miles near Lathi-
tilla-Dumabari villages.

ic) A record of proceedings of the
83rd conference of the Directors of
Land, Records and Surveys., West
Bengal and East Pakistan held at
Dacca on the 27th and 28th  May,
1966, is laid on the Table of tiho
House.[Place in Library. See No.
LT-6695/66). For various reasons pro-
gresc of demarcation work in  the
Berubari and Hili areas has not been
satisfactory.

Use of Toxic Chemicals by U.S.A.
in South Vietnar

1564, Shri H. N. Mukerjee: Will the
Minisier of External Affairs be pleas-
ed to state:
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(a) whether the International Con-
trol Commission opn Vietnam has re-
ceived any complaint regarding the
use of toxic chemicaly by U.S.A.
against the civilian population of
South Vietnam;

(b) whether the Commission has
made any investigation regarding the
complaint; and

(e) if so, the findings thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) It is under-
stood that the International Com--
mission has received complaintg from
the People’s Army of North Vietnam
about the use of toxic chemicals and
gases by the United States of Ameiica
in South Vietnam.

(b) and (¢). The Commission sends
reports of its activitiegs to the Co-
Chairman of the Geneva Conference.
No report has been received by the
Government of India so far.
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Women Pilets
1566, Shri N. R. Laskar:
Shri R. Barua:
Shri Liladhar Kotoki:-

Wil! the Minister of
pleased to state:

Defence be

(a) whether women are irained for
flying aeroplanes and to work  as
pilots;

(b) if not, the reasons therefor;

(c) if the reply to part (a) abbve
be in the affirmative, whether the
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women pilots are permitted to use
their skill at the time of aggression
by the enemy; and

(d) whether any women pilots
offered their services at the time of
recent aggression by Pakistan?

The Minister of Defence (Shri Y, B.
Chavan): (a) No, Sir,

(b) Under Section 12 of the Indian °
Air Force Act 1950, females are not
eligible for enrolment or employment
in the Air Force except in such De-
partments/Branches etc. ag the Cent-
ral Government may by notification
specify. Such a notification has been
issued only in respect of the Medical
Branch,

(c) Does not garise.

(d) No, Sir.

Manufacture of Atom Bomb by Israel

1567. Shri Ram Sewak Yadav:
Dr. Ram Mamohar Lohia:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of External Affairs
be pleased to state:

(a) whethey Government’s attention
has been drawn to the reports appear-
ing in a section of the foreign press to
the effect that Israel has decided to
manufacture A-Bomb during the next
year;

(b if so, the efforts made by Gov-
ernment to gain international opinion
against such move by Israel keeping

in view the need for general dis-
armament; and
(c) if so, the reaction of foreign

countries in this regard?

The Minister of External Aflairs

(Shri Swaran Singh): (a) Yes. Sir

(b) and (c1. Government arc UppOS-
ed to proliferation of nuclear weapons
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in any form and have sought to secure
early agreement on a treaty on non-
proliferation of nuclear weapons.
While there is widespread support for
measures to prevent the spread of
nuclear weapons, no agreement has
been reached on the terms of a treaty
for thig purpose. Our representative
on the Eighteen Nation Disarmament
Committee is actively pursuing the
question of conclusion of such an
agreement.

Assault on  Civilian by Naval

Personnel

1568. Shri Hari Vishnu HKamath:
Shri Nath Pai:
Shri Hem Barua:
Shri Surendranath Dwivedy:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 941 on the 4th
April, 1966 regarding the assault on
Civilians by some naval personnel
and state:

(a) whether the investigationg have
since been completed; and

(b) if so, the result thereof?

The Minister of Defence (Shri X. B.
Chavan): (a) Yes, Sir.

(b) The investigation revealed that
the jncident occurred ag a result of
a misunderstanding about the title to
seats for sailors in a particular bogie
in the absence of the display of the
reservation chart indicating the names
of persons for whom bookings were
made at Cochin Harbour Terminus
station, Action has been taken against
the individual whose duty it was to
maintain discipline.

Indian detenus in Burma

1569, Shri Hari Vishny Kamath:
Shri Surendranath Dwivedy:
Shri Nath Pai:
Shri Hem Barma:

Will the Minister of External
Affairs be pleased to refer to the 1eply
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given to Unstarred Question No. 4885
on the 9th May 1966 and state:

(a) whether all detenus held in
Burma for “economic offences” have
been released; and

(b) if not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) The matter is still under the
consideration of the Government of
Burma. Our Embassy in Rangoon is
continuing its efforts in the matter.

Development of Atomic Energy

1570, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Prime Minister be pleased
to state: *

(a) the amount spent on the deve-
lopment of Atomic Energy for peace-
ful purposes in the Third Five Year
Plan and the amount proposed to be
spent in the Fourth Five Year Plan;

(b) the extent to which atomic
energy is likely to replace the hydel
and thermal energies and the peace-
ful purposes it can serve; and

{c) the stage at which the Trombay
Atomic Energy Plant and the Madras
Atomic Energy Plant stand at pre-
sent?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) The details of expendi-
ture incurred during the Third Five
Year Plan period on the development
of atomic energy for peaceful pur-
poses are given in the Table below:



3193 Written Answers SRAVANA 17, 1888 (SAKA)

_—

Written Answers 3194

Name of Scheme.

Plan expenditure du-

ring the Third Plan
T Period,

(Rupees in Crores)

1. Research and Development .

33-25

2. Survey and mining of atomic minerals; Industrial operations

required to support the atomic power programme; Llectronics .

Factory.

Nueclear Power (excluding advarce action on Plan V
power projects Which aresuill under consideration) |

ToraL

7790
nuclear
d 32-13

——

- 73:28

The allocation for the Fourth Plan period
not vet been scuded.

(b) Atomic Energy will serve as an

additional source of power. Besides

generation of power, the main objec-

has

tives of the Indian atomic energy
programme are the production of
radio-isotopes and their application

in the fie:ds of Agriculture, Food Pre-
servation, Biology, Industry, Medicine,
Siltation Studies, desalination of
water ete.

(¢) No atomic power station is be-
ing set up at Trombay. Work preli-
minary to the construction of the
Madras Atomic Power Station is in
progress pending the finalisation of
arrangements to meet the foreign ex-
change cost of the station.

Border Roads
1571. Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri P. K, Deo:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Defence be
pleased to state:

(a) the amount set apart for the
development of border roads in the

eastern and other borders of the coun-
try during the current year;

(b) whether any survey has been
carried out as to the necessity of
constructing roads in the border areas
of the country; and

(c) if so, the details thereof and the
up-to-date progress made in the cons-
truction of such roads?

The Minister of Defence (Shri Y. B,
Clu?ran): (a) Budget provision for
Capital Works has been made for
Rs. 46:53 crores during the current
year for the development of Border

Roads in eastern and other borders
of the country.

~ (b) Yes. The necessity for and
inter se priority of roads included in
tl_ua Drogramme are decided after con-
sideration of all factors including the
plans of General Staff.

(¢) The immediate programme of
Border Roads Develapment Board in-
cludes new construction of 3,970 miles
and improvement of 2,775 miles of
existing roads in the North and North
Eastern borders. Inp addition to tha
abovg programme of Board, the cons-
truction'improvement of 3,450 miles of
Toads in the Western border (Rajas-
than and Gujarat) is included in the
plans of the Roads Wing,

‘The progress made in the construe-
tion of roads included in the pro-
gramme by the Board upto 31st March
1966 is as under:—

Formation cut (new roads)

cut Miles
Class 9 (20" wide road
Class 5 (16 wide rnad; l“:g;i
Class 3 (8" wide road) 129
2,122
——
Surfacirg. Miles
Sol ng. T 2,208
Metslling. HO

Buack-topping. 1,331
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Improvement: This is a continu-
ous process and it is not possible to
state the linear progress.

I the Rajasthan and Gujarat Sec-
tor 53 miles of roads have so far been
constructed and works are in Ppro-
gress. L]

STHTIETI m Ut §T STN

1572. =t fag T MA® :
7t Fozrim el :

F @aan WY NATOT FAT TR
FAT7 &1 Far AT

(%) @ 3z == ¥ % 1 AT
g & WA Addt we At ¥
ST T s 1 fEATET AT
AT

a
=

(@) #ar Ta¥ qg W AT T Z
fo ST ATAT TACTATET gAT 2 5 AT

() afz g, A1 AT FEFAT T
77 TR oA FF FIA & A7
F@AATE T 27

gaa Wi gmea ®N (N aH
amg) (%) =@ (F). T Ll
g e A A weEn FE ¥
STFTIATIT F AU ATAAHI T AT
1 afeTrs, 347 g, AT R AizA
afws F21 2, FEET WG AAE] AT
THTEE Wmar Z1 FFAT 2

(m) zTEET TATR AR CEINE L
S AT ATAFHT T 43 AT AT (AT A0
i %1 AT £ ST § TEA g0, A
FraE &1 qured 1 9 gaa o
ST |

Written Answers  AUGUST 8, 1866  Written Answers

3196

S wre Ten & faatw wan gdaw AW

w1 qlvem st #1 @

1571 ot fagdsar amie
sfreaY Ty et ¢
{1 YT AT WA
w1 qo Ho WA !
Y g9 g
st qo &To fgaet:
it gfe fasw woem
=t W W
=) A qif
wt wEAT

#t 3o To qT :

w1 aifsw-Hd 547 7@ T A

FaT Fa7 -

_ (%) ¥ 72 79 & f& wgom
F fagtor v wdz7 w47 F1 oF fo9
T ¥ ®7 7 afvaw waAT A=A 7 47

(=) 7t wiza qar ofssra %
419 FEdl ¥ gaT w9 A0 Ifer &
-zt afeaw AT @ T g

T3 FT wery fear Av W

() af= 27, &1 59 A39 7 o7 A7

T afa 22 2 7

Efaw wd w41 (st =v fag )
(%) 1 T A FE qw
‘wwa wE ersy avElT & fawan

qv GET K1 gAY FFA MG |
(=) ST 7T,

() WA AE 354



3197 Written Answers

DTETIATON & TF FH FL I AXS
FI S F AT
1571 »t fagmav aae: ¥4

g Air  wATOW WAt 9 Wi
1966 T FATTIHT T97 HEAT 4956 +
IV F qrEes 4 a9 F P R
f& .

(F) F11 FrFEIwET F 0% FH-
TN ZTET 799 &7 ST (0 919 F A1
BRYTMFT AR AT T ATE

(&) afz &1, A1 z9%1 F 9fomw
fas=m # ;

(1) =fz =&, 71 =71 79 F ¥
I, A

(F) 7 farvm w Ifeafam 39
afusrfat ¥ fasz #1% w@aw s ¥
7t 2 faqs wfesma s & a1 &
17 F A A 767 fafvsy A
T&f 47

F=AT AT FATIN WAL (st @
A7) (F) & (W), @9 FATH
ZUANTE WO AZT AF 00 Fy ST H
qraeg 2, AEAfeaA FHATIT FT 519 781
TTAT AT |

(=) 1, 71 1 foA wzE wwA-
frat #1 “gamafa-ma” W fFo an g
o7 foms mfeema mia & a7 7 39
G AT AT AFT 4T, HE q9-ATS |
91 9= § fF =A § 7 Faod @7 AT
¥ T Ao g, ey A8

aF Framt w1 mafarmo

1575 =t faggaT wam=: =@
AT HAT 9 7F, 1966 F HATTHA 977
FEIT 5019 F IA7 ¥ A H OLE

£ &1 g F+G 5

SRAVANA 17, 1888 (SAKA)

Written Answers 3198

(%) fead g Tvendi § mrg-
fagrw= & {7 fd 71 0 2 w5
W FEE & ArafaEEsy 13 aw
CARE 1D R

() #1 JemEA-AIAA FW OFIA
% fag f&a ma =g 3ot & Arg-ATE
g1 TR AwAT 1 e G e
w g

sfavenr gaerm & Tew WY
(st ;o ;o arra ) : (%) mrufagrEem
FIAT & wwEa /AT 7T it #
o MAvTFATHT H/7 IT7 FEAT F
HAET TF FIGi-aa 1 AT T218 | AW
¢ f& Fdr g9aefy g9 F o= T,
TS0 AEQU Y wFT ghi o Azl
grafrE T oF fave sEgA vEd
T gt ¢, fagmss, w2 gfqar
F g3 7 A A gu AT *
FI7T |

(@) 1 g1, =0 A F @19 fx
ArafRFAT  FAEET qAT A AT
i gt 79 w1 41 A0

Malayalam Film ‘Chemeen’

1576. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased 1o state:

(a) whether it is a fact that on
the opening day of the booking ot
Malayalee Film '‘Chemeen’ the Presi-
dent’s Gold Medal winner, at the
Films Division auditorium in May,
1966, only 25 tickets were offered for
sale ag against 1000 scats available;
and

(b) if so, the reasons therefor?”

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No, Sir. All the available Y73
seats (im Vigyvan Bhavan) were
offered for sale and actually sold 1o
the publie.

{b) Does not arise.
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Demarcation of India-East Pak.
Border

1577. Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri C. K. Bhattacharyya:
Shri R, S. Pandey:
Shri Tridib Kumar Chaudhuri;
Shri Bibhuti Mishra:
Shri Tula Ram;
Shri Vishwa Nath Pandey:
Shri S. M. Banerjee:
Shrimati Savitri Nigam:
Shrimati Maimoona Sultan:
Shri Ravindra Varma:
Shri P. Venkatasubbaiah:
Shri Hukam Chand Eacha-

vaiya:

Shri Bhagwat Jha Aszad:
Shri Sonavane:
Shri Raghunath Singh:
Shri R. Barua:
Dr. Ranen Sen:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri D. C. Sharma:

Will the Minisizr of
Affairs be pleased to state:

External

(a) whether the official teams of
India and Pakistan have met recent-
ly to demarcate bordar with East
Pakistan including that of Hili and
Berubari; and

(b) if so, whether any progress
has been made in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Joint survey and ad hoc de-
marcation along the Bagge Line in
the Char Area bordering Mauza
Manik Chak between Murshidabad
(West Bongal) and Rajashahi (East
Pakistan) was taken up and ¢oms=
pleted on 20-6-1966.

In Berubari sector survey work
started ‘on the 11th June, 1866, but
satisfactory progress could not be
made owing to the onsct of monsoon;
(ii) protest by local residents; and
(iii) Calentta High Court's injec-
tion proh'biting construction of
pillars. All survey!field work was
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stopped from 22nd July, 1966, by
agreement between Indian and
Pakistani survey officials.

In Hili sector, survey work com-
menced on the 1llth June, 1866, but
little progress has been made because
of the withdrawal of the essential
Pakistani survey staff from the field.

2, Op the Assam-East Pakistan
border, there has been no progress
of actual field work. Indian and
Pakistani survey teams have drawn
up a programme for joint field work
to be undertaken during the mnext
field season.

Development works in Nepal, Bhutan
and Sikkim

1578, Shri Yashpal Singh: Will the
Minister of External Affairs be
pleased to state:

(a) the amount earmarked for giv-
ing aid to Nepal, Bhutan and Sikkim
for their development works during
the First year of the Fourth Five
Year Plan; and

(b) the particulars of the works

to be executed?

The Minister of Externmal Affairs
(Shri Swaran Singh): (a) As the
Fourth Five Year Plan ig yet to be
finalized, the details and guantum of
assistance have not yet been deter-
mined. However, for the year 1966-
67, Rs. 50898 lakhs, Rs. 275 lakhs,
and Rs. 175 lakhs have bcen ear-
marked by the Government of India
for economic assistance to Nepal,
Bhutan and Sikkim respectively.

(b) Particulars of the Govern-
ment of India's assistance fall broad-
ly under the following heads:—

(i) Communications
(ii) Irrigation and Power
(iii) Water Supply Schemes
(iv) Educatiion
(v) Horticulture

(vi) Forestry
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(vii) Health, and
(viii) Machinery and equipment.
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Surplus weorkers in E. M. E. and
Army Btation Werkshops

1580. Shri S. M. Banerjee:
the Minister of
to state:;

Will
Defence be pleased

(a) whether workers declared sur-
plus in the Army, E. M. E. and Sta-
tion Workshops throughout the coun-
try as a result of discard policy of
Government have been provided with
equivalent alternative jobs:

(b} if not, the number of those
who are still on the surplus list; and

(¢) the steps taken by Govern-
ment to provide them with jobs?

The Minisier of gtate in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). Out of a total pnumber
of 2059 industrial employees who
wer2 declared surplus to the re-
quirements of Army Base Workshops
and Vehicle Depot Workshops in
the EM.E,, as a result of the discard
policy of ‘B’ Vehicles, only 196 em-
ployees remain to be offered alterna-
tive jobs. The strength of Station
Workshops has not been affected by
the discard policy.

(¢} The surplus employees are
being adjusted by a central agency
against alternative appointments
available within the Defence Organi-
sation. Other Ministries of the Cen-
tral Government, Transport Depart-
ments of State Governments and
three commercial firms were app-
roached for absorption of these em-
ployees. A large number of them
have been given re-orientation train-
ing and absorbed as Machinists in
Ordnance Factories. The period of
protection from retrenchment, given
to those who are not offered alter-
native jobs, has been extended upto
31st October, 1966. In the mean
time, further efforts will continue to
be made to find alternative jobs for
them.
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Statement by President Eaunda of
Zambia Re: Rhodesia

1581, Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:

Will the Minister of External
Affairs be pleased to state: )

(a)- whether Government's atten=
tion has been drawp to a statement
made on the 22nd May, 1966 by
President Kaunda of Zambia that he
would seek Britain's expulsion from
the Commonwealth, if the Rhodesian
rebellion was pot ended by July;

(b) the reaction of
thereto; and

Government

(e) whether there has been any
communion of the Government of
Indiz with President Kaunda in this
regard?

The Minister of External Affairs
(Shri Swaran Singh:): (a) Yes, Sir.
Government has seen a press release
issued by the Government of Zambia,
according to which President Kaunda
is reported to have saig that he
would propose the expulsion of
Britain from the Commonwealth, if
the rebellion in Rhodesia had not
ended by the time the next Com-
monwealth Conference meets.

(b) and (c). No approach has been
made by the Government of Zambia
to the Government of India and mno
action has, therefore, been taken in
the matter. However, the position of
Government of India regarding
Rhodesia is well known and we
shall continue to work for the esta-
blishment of a genuinely nationalist
Government based on the principle
of one man one vote.
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Children’s Film gSociety

1583. Shrimati Savitri Nigam: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the result of the Court case
against the former Office-bearers of
the Children’s Film Society, Sapru
House, New Delhi, for misappropria-
tion of large amount of funds of the
Society?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) A civil suit was filed on 209th



325

July, 1965 against the former Gene-
ral Secretary, Children’s Film So-
ciety, for mis-appropriation of 50,000{-
Belgian francs, which he received
from the International Centre of
Children's Films, Brussels, on behalf
of the Indian National Centre and
for which he did not render any
account. It is pending in the Civil
Court at Delhi, and the pext hear-
ing for evidence has been fixed on
Ist September, 1966.
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Atomic Power Station at Kalpakam
(Madras)

1585. Shri R. S. Pandey;
Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri R. Baruoa:

Will the Prime Minister be pleased
to state:

(a) whether a final decision has
since been takepn with regard to the
location of the atomic power station
at Kalpakam in Madras; and

{b) if so, when the project report
ig likely to be ready?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, subject to foreign
exchange being available to cover
the cost of equipment which has to
be imported.
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(b) The Project Report has already
been prepared.

Talks with Mr. A. Z. Phizo

1586, Shri Yashpal Singh:
Shri S, M. Banerjee:
Shri P. C. Borooah:
Shri C. K. Bhattacharyya:
Shri D. D. Puri:

Shrimati Renuka Barkataki:
Shri Buta Singh:
Will the Minister of External
Affairs be pleased to state:
(a) whether his Parliamentary

Secretary visited London for talks

with Mr. A. Z. Phizo; and

(b) if so. the outcome thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Shri S. C.
Jamir, Parliamentary Secretary.
visited London in 1963 and had talks
with Mr. A. Z. Phizo. He has not
visited London since then.

(b) Outcome of his talks in 1963
was discussed on the Floor of the
House on 16-9-1963 in connection
with Starred Question No. 684.

Statement of Chairman, Atomic
Energy Commission

1587. Shri P. C. Bornoah: Will the
Prime Minister be pleased to state:

(a) whether Government's attention
has been drawn to the statements of
the new Chairman of Atomic Energy
Commission in his first Press Con-
ference enumerating the pre-requisi-
tes for India before going nuclear;

(b) if so, what precisely these pre-

requisites are: and

(e¢) whether Government propose
to set up the type of industrial base
envisaged by him during the Fourth
Plan?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir,
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(b) The pre-requisites for develop-
ing a nuclear deterrent are progress
in nuclear and aerospace science and
technology, supported by a  highly
advanced industrial base, development
in space technology, metallurgy and
advanced electronics as well as manu-
facturing capabilities for such items
ag special grade materials, precision-
fabrication and instrumentation, con-
trol systems, microwave electronics
and high speed computers.

(¢) The development of a soung
industrial base involving advanced
technology is as important for econo-
mic development and security involv-
ing conventional weapons, as it is for
8 nuclear deterrent. Government is
actively considering steps for imple-
menting the recommendations of the
Electronics Committee and propose to
take all possible steps, consistent with
resources, to further a broad based
programme in other areas.

Film Institete of India

1588, Shri B. K. Das:
Shri Subodh Hawsda:
Shri 5. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Film Institute of
India has been able to produce en-
ough trained men to meet the require-
ments of the Film Industry;

(b) whether all the persons trained ’

so far Have been employed; and

{c) if not, the steps being taken to
employ the trained persons in future?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

(b) Out of 92 Diploma holders who
have so far passed out of the Insti-
tute, 79 have secured employment and
information regarding the remaining
13 Diploma holders is not available
with us.

(¢) The Instituté is maintaining
constant liaison with the various em-
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ploying agencies in the Film Industry
as well as in the Government to se-

cure suitable employment for its Dip-
loma holders.

Export of Goods manufactureq by
Public Undertakings controlled by
Ministry of Defence

Shri B. K. Das:

Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defénce be
pleased tp state:

1589,

(ay whether any efforts have been
made to export finished goodg manu-
factured by the public undertakings
controlled by his Ministry;

(b) if so, the goods exported dur-
ing the last two years; and

(¢) the reasons for the manufacture
of goods for export by these under-
takings when the country itself needs
defence goods?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) tp (¢). In view of the imperative
need to earn foreign exchange, a
drive to export some of the finished
goods manufactured by Public Sector
Undertakings under the control of
Ministry of Defence was launched in
1965. These Undertakings apart from
manufacturing  Defence egquipment
produce equipment for civil needs
also. The items exported were from
the normal civil production lines of
these Undertakings and generally
comprised machine tools, diesel en-
gines and other engineering items.

Obsolescent Stores

Shri Subodh Hansda:
&hri S, C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether #t is a fact that a
technical team get up to screen the

1590.
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unwanted current and obsolescent
stores has recommended the disposal
of stores worth Rs. 56.4 crores;

(b) it so, since when such stores
have been accumulated: and

(c) what are the current unwanted
stores which were recommended for
disposal?

The Minister of Defence (Shri Y. B.
Chavan): (a) A Technical Team,
which wag set up in July 1964 for the

purpose of screening current and
obsolescent stores has recommended
for disposal upto 30th June 1966

stores valued at Rs. 54 39 crores.

(b)Y The surplus stores recommend-
ed for disposal have accumulated
from time to time. and include also
the surpluses of World War 1L

{¢y The surplus current and ob-
solescent  stores recommended for
disposal are those which cannot be
consumed within  the shelf life or
during the remaining projected life
of the related main equipment'vehi-
cle and for which there iz no alter-
native use either. They fall under
the following broad categories:

General Stores:
Clothing Stores:
Armament Stores:
Engineers’ Stores. and
M.T. Stores

Separate figures in respect of cur-
rent stores are not availabla,

Naval Base at Marmagao

Shri Subodh Hansda:
Shri 8. €. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether the proposal to set
up a Naval base at Marmagao has
been finalised;

(b) if so, whether its project re-
port has been prepared; and

{c) if so, the details thereof?

The Minister of Defence (Shri Y.
B. Chavan): (a) to (c). The project

1193(Ai)LSD—4..

1591,
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report prepared by the Consultants
is sti]l under the consideration of
Government.

The main recommendations so far
as the Navy is concerned, relate to
the development around the Alpar-
queiros point, the Eastern half of the
adjoining Vasco Bay being utilised
for berthing of longer Naval ships
and Vadem Bay being wused as a
small ship base.

Naval Facilities at Port Blair

1592. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

{a) whether the proposal to deve-
lop the Naval facilities at Port Blair
such as. setting up wharf and com-
struction of Workshops for repair
facilities has been implemented;

(b} if not, when this will be done;
and

1c) whether these facilities will be
provided exclusively  for defence
purposes?

The Minister of Defence (Shri
Y. B. Chavan): (a)and (b). The
necessity for construction of a wharf
at Port Blair has been accepted by
Government and the procedure for
execution iz being considered. Pro-
posal: for construetioh of Workshops
for repair facilities are still under
consideration of the Government,

(c) These facilities will also be
available for ecivil purposes.
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Dismissal of Workers of Indian
origin from Jaffna Municipal
Service

1594, Shri Umgnath: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether  Government are
aware of the dismissal of workers of
Indian  origin, from the Jaffna
Municipal Service, in Ceylon;

(b) whether it is a fact that this
constitutes violation of clause 7 of
the Srimavo-Shastri Paet;

(c) the number of workers dis-
missed;

(d) whether the matter has been
raised with the Government of Cey-
lon; and

(e) if so, the . reaction of the
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Ceylon Government and the decision
of Government in this regard?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment are aware that some workers
of Indian origin have been dismis-
sed. They were employed by cer-
tain contractors at the Jaffna harbour
and Kankesanturai harbour and not in
the Jaffna Municipal Service.

{by No representation from them
has been received by our High Com-
mission in Ceylon and it is, there-
fore, presumed that they are not
covered by clause 7 of Indo-Ceylon
Agreement.

(c) Twenty.
(d) No, Sir.
(e) Does not arise.
Union of Malaysia, Thailand
Indonesia and Philippines
1595. Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Will the Minister of External

Affairs be pleased to state the reac-
tion of Government to the proposed

union of Malaysia, Thailand, Indo-
nesia and Philippines?

The Minister of External Affairs
(Shri Swaran Singh): Government
have seen newspaper Teports con-
cerning a possible  union of
Malaysia, Thailand, Indonesia and
the Philippines, The proposals have
not taken any concrete form. It is

a matter for the countries concerned
to decide. The Government there-
fore considers it premature for them
to define their attitude to this pro-
posal.

Rural Community Listening Sets
1596. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a
target of providing every one of the
villages in the country with a com=-
munity listening radio set by the end
of the Fourth Plan period has been re-
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commended by the Directors of In-
formation of the various States who
met recently at Delhi; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Information and
Broadeasting  (Shri Raj Bahadur):
(a) Yes, Sir.

(b) Our aim is to provide a radio
set in each village in the country
within the shortest possible period
subject to the awvailability of funds.
foreign exchange and the mainten-
ance arrangements for these sets in
the States. A sum of Rs. 5 crores is
being considered for provision to-
wards subsidy for the purchase of
community listening sets in the Fourth
Plan which is yet to be finalised.
This will provide for the addition
of 4,00,000 community receivers.

Employees of C.0.D, Kanpur
1597, Shri S. M. Banerjee:

Will the Minister of Defence be

pleased 1o state:

(a) whether it is a fact that some
workers of C.0.D., Kanpur were dis-
missed from service summarily in

June, 1966 without ewven charge
sheet being served on them;
(b) whether such dismissals are

illegal under the present rules; and

(c) the action taken by Govern-
ment in the matter?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). The services
of three casual employees of C.O.D,
Kanpur were terminated on 3rd
June, 1966 in accordance with the
terms and conditions of their service.
It was not ncessary to serve charge-
sheets on them before their services
were terminated.

(c) Representations have been
made to Government in this connec-
tion and they are receiving consi-
deration,
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Missiles

1598. Shri Krishnapal Singh:
Shri P. C. Boreoah:

Will the Minister of Defence be
pleased to state: '
(a) whether it is a fact that the

Chief of Army Staff at a Press Con-
ference recently said that he was in
favour of India possessing missiles;
and

(b) if so, the arrangements Gov-
ernment are making to possess
them?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). Yes,

but it would not be in the public in-
terest to disclose any further infor-
mation.

Missing Army FPersoanel

1599. Shri Kapur Singh:
Shri Buia Singh:
Shri Narasimha Reddy:

Will the Minister of Defence be
pleased to state:
(a) whether there are some

soldiers and officers still untraced
who were engaged in fighting in the
recent conflict with Pakistan;

(b) if so, the details thereof;

(c) whether there is any appre-
hension of some of them being in
Pakistani custody; and

(d) whether enquiries have been
made regarding the missing soldiers
from Pakistani authorities?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) There were 399 Defence per-
sonnel (387 belonging to the Army
and 12 belonging to the Air Force)
still missing out of those who were
engaged in fighting in the recent con-
flict with Pakistan. Out of them 212
(205 belonging to the Army and 7
belonging to the Air Force) have so
far been presumed killed according
to the existing rules,
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(c) and (d). There is no appre-
hension of some of them being held
in Pakistani custody. However the
names of all missing personnel have
been sent to the delegate of the In-
ternationa] Committee of the Red
Cross to make enquiries about them
from the Pakistani authorities.

Statement by Mr. A. Z. Phizo

1600. Shri P. R. Chakraverti:

Shri H. C, Linga Reddy:

Will the Minister of
Affairs he pleased to state:

External

fa) whether his attention has "een
drawn to the statement of Mr. A. Z.
Phizo, rebel Naga leader, made in
hiz heme at Bromley, Kent (UK. on
the 3rd June appreciating the Prime
Minister's earnestness in finding a
solution to the Naga problem; and

(b) what further progress has
been achieved in settling this pro-
blem in the contéxt of Mr. Phizo's
pronouncement that the rebel Naga
leaders =aw na sopee in a brother
fichting a brother?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The next round of talks with
the underground Nagas is expected
to start on 10th August, 1966.

Exh'itions on the Late Shri Jawahar-
Ial Nehru's Photos, Ete.

1601. Shri Hanumanthaiya:
the Minister  of Information
Proavcasting be pleased to state:

Wil
and

(a) the number of exhibitions =o
far held in India and in foreign
countries of the late Prime Minister,
Shri  Jawaharlal Nehru's photos,
articlez, ete; and

(b} the expenses incurred thereon?

The Minister of Information and
Broadeasting  (Shri Raj Bahadur):
fa) and (h). The information is as
given below:
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No. of exhibi- Expenditure

1ions held incurred
Rs.
India 23 2,71,000.00
Foreign countries
(Arranged by
the Ministry of
External Affairs) 11 22,62.648.55

Manufacturing of Rockets

1603. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Prime Minister be pleas-
ed to refer to the reply given to
Starred Question No. 1044 on the 11th
April, 1966 regarding the malfunc-
tioning of the rocket launched on the
18th December, 1965 from Thumba
Equatorial Rocket Launching Sta-
tion and state:

fa) whether the investigations in
that regard have since been com-

nleted;
(b) it so, the findings thereof; and
(c) the steps taken by Govern-

ment thereon?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) to (c). The Judi-Dart
rocket with instrumentated pavload.
which was fired from the Thumba
Equatorial Rocket Launching Station
on December 18, 1965, but whish did
not function properly, was one of
several others, which gave satisfac-
tory performance. The malfunctioning
of the particular rocket was reported
to the manufacturers, who have now
intimated that, they are unable to
locate the precise remsons for the in-
adequate performance of the rocket,
Thev have offered to reimburse the
cost of the rocket, It is proposrd to
seek a replacement of the rocket.

New Sainink School at Madras
1604. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 1056 on the
11th April, 1966 and state:
(a) whether the proposal of Mad-
ras Government for opening a new
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in the State during
since been considered;

Sainik School
1966-67 has
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). The proposal ci the
Madras Government for having a se-
cond Sainik School was approved by
the Chairman of the Board of Gov-
ernors Sainik Schools Society. The
Madras (Government have recently
indicated that that Government are
having szcond thoughts regarding
the location of the second school at
Kodaikanal in view of the present
economy drive. This school wuil not
now be opened from the January
1967 session as reported to the House
in reply to Starred Question 1056
dated the 1lth April, 1966.

Extension of Television Service with
Hungarian Assistance

1605. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred
Question No. 3825 on the 18th Aopril
1966 and state the progress made so
far regarding
television service in India with the
assistance of Hungary?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
The question of foreign collabura-
tion for supply/manufactdre of TV
equipment is still under considera-
tion. There is, however, no proposal
to obtain assistance from Hungary
at this stage.

Yisit to Burma by Secretary to the
Prime Minister

1606. Shri Surendra Pal Singh:
Shri N. R. Laskar:
Shri Liladhar Kotokl:

Will the Minister of
Affairs be pleased to state:

(a) whether the Secretary to the

External

Written Answers SRAVANA 17,

the extension of the’

1688 (SAKA) Written Answers 3218

recently  visited
talks with the

Prime  Minister
Burma to hold
Burmese leaders;

(b) if so, the purpose of the wvisit;
and

(c) the outcome thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (e¢).
Yes, Sir. The Secretary to the Prime
Minister visited Burma in order to
obtain an additional supply of rice
from Burma. A quanlity of 80.000
tons was made available by the
Burmese Government at our reguest

Medium Transport Aircraft

1607. Shri Kapur Singh:
Shri Gulshan:
Shri Narasimha Reddy:
, Shri D. C. Sharma:
Will the Minister of Defemce be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a Press
Report published in Hindustan Times
of the 15th June, 1966 that the De-
fence Ministry propose fo meei the
country's requirement for medium
transport aircraft by the AVRO-744
aircraft; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomasi:
fa) and (b). Yes. Sir. The Indian
Airlines Corporation have placed
an order on the Hindustan Aeronaut-
ics for supply of 15 HS-748 aircraft.
It is naturally expected that the fur-
ther requirements, if any, of the
Indian Airlines Corporation for me-
dium transport aircraft during the
4th Five-Year-Flan period would be
met by supply from Hindustan Aero-
nautics Limited. This would be
taken up at the apronpriate time with
the Indian Airlines Corporation,
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Chinese Military Experts
in Pakistan

1608. Shri Kapur Singh:
Shri Gulshan:
Shri Narasimha Reddy:

Will the Minister of Defence be

pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report appearing in the Hindustan
Times of the 17th June, 1966 stating
that about 300 Chinese military experts
have been inducted into Kusthia oppo-
site India's Nadia district; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Defence (Shri Y. B.
Chavam): (a) Yes, Sir.

(b) Government have taken note of
the report. As far as our information
goes, the Chinese in this area are much
smaller in number.

Indian Songs over Radio Ceyloh

1609. Shri Karni Singhji:
Shri Umanath:
Shri M. N. Swamy:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whethey Government have
received any representation from
Indian film producers requesting help
in preventing Radio Ceylon from
relaying Indian films songs and adver-
tisements; and

(b) if so, the steps taken in the
matter so far?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

(b) The individual Film Producers
in response to a Resolution passed by
the Indian Motion Picture Producers
Association and the Film Producers’
‘Guild have notifiedq Radio Ceylon to
stop playing recorded songs fo their
Films. Government is closely watch-
ing the situation and will take what-
ever further action is considered
necessary.
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Indent for I.A.F, Equipment

1610. Shri Karni Singhji: Will the
Minister of Defence be pleased to
state:

(a) whether it is 3 fact that an indent
was placed through India's Air Adviser
in London for a few items which could
not be identified though they were in
stock of the Indian Air Force;

(b} whether it is also a fact that
the cost was indicated as £ 4 whereas
the actual cost was in the region of
93 thousand rupees;

(c) whether attempis were made
subsequently to have the order cancel-
led as the items indented were already
on stock; and

(d) if so, with what results?

The Minister of Defence (Shri ¥. B.
Chavan): (a) to (¢). Yes, Sir.

(d) The suppliers agreed to cancel
only 5 out of 7 items. The two items
for which cancellation was not agreed
to by the suppliers were subseguently
used to meet z later demand.

Peace Corps

1611, Shri Ram Harkh Yadav: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether the peace corps has

started work in India; and

(b if so, its functions, achievements
and future programme?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The Peace Corps has ben operating in
India since December, 1961.

(b) The Peace Corps volunteers are
mostly engaged in India in the fol-
lowing fields of activity:

1. Food Production & Allied Pro-
gramme;

2. Rural Public Health;

3. School teaching especially sci-
ence & Youth work;
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4. Small Industry, Consumer Co-
operatives and Urban Com-
munity Action.

Within limitations the programme
has been found to be useful. The
number of volunteers coming to India
are determined on a year to year basis
against indications given by the State
Governments.

Prices of Semi-conductors and Valves

1612. Shri Sunrendra Pal Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that the
Bharat Electronics Limited has agreed
not to raise the price of semi conduc-
tors and valves despite the devalua-
tion of the rupee; and

(b) the steps taken by Government
to ensure that the benefit of this mea-
sure passes on to the consumers and
not to the manufacturers and middle-
men?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir.

(b) At the last meeting of the Radio
Electronic and Television Manufac-
turers Association held on 22nd June,
1966, the members were informed that
BEL had decided to maintain the pre-
devaluation prices, and they were re-
guesled not to increase the prices of
Radio Receivers to ensure that the
benefit of maintaining prices of Valves
and Transistors passed to the consu-
mers. As regards sale of valves and
transistors in the retail market BEL
have taken gaction to advertise their
prices (which are the same as before
devaluation) advising purchasers mnot
to pay more.

New Arms Factory at Tiruchchirapalli

1613. Shri D. C. Sharma:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shrimati Maimoona Sultan:

Will the Minister of Defence be

pleased to state:

(a) whether one more arms unit
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has been commissioned at Tiruchchira-
palli; and

(b} if so, the arms to be manufac-
tured in this factory with its manu-
facturing programme?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
{a) Yes, Sir.

(b) The factory will manufacture
conventional Small Arms. It is not
in the public interest to give details
of the manufacturing programme.
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Prices of Newsprint Consequent on
Devaluation

1616. Shri Kajrolkar:
Shri Mohammed Koya:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that devalua-
tion has created an ‘unprecedented
financial crisis’ for newspapers and
that it would be difficult for them to
finance purchases of raw materials
without help from Government; and

(b} if so, the steps Government pro-
pose to take in this regard?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
ta) and (b). As a sequal to Devalua-
tion the cost of imported Newsprint
has gone up by 57.5 per vent, ie,
Rs. 400 approximately per metric
tonne This increase in price has been
partially neutralised by the abolition
of the Customs and Regulatory Duty
amounting to Rs. 120 per metric tonne.

Government have agreed to pay
from lst August 1966, a surcharge of
10 per cent on advertisements, to be
released to newspapers. Certain other
measures to give relief to newspapers
are also under consideration.

Request from Nepal Government

1616. Shri P. C. Borooah:
Shri Bishwanath Roy:

Will the Minister of External Affairs
be pleased to state;

(a) whether Nepal Government has
requested India to make arrangements
for the supply of wheat bought by
Nepal from India to railheads on
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Nepal's Western border, in order to
help her give relief to the areas hit
by recent earthquake in Nepal; and

(by if
thereto?

s0, Government's reaction

The Minister of External Affairs

(Shri Swaran Singh): (a) Yes, Sir.
The Government of Nepal requested
us for diversion of 1000 tons of wheat
purchased by them to railheads near
Nepal's Western border for giving
emergency relief to the carthquake
affected areas of Nepal.

(b) The Nepalese request was fully
met. The Government of India (on
Nepal Government's request) also or-
ganized food drops over the earth-
quake affected areas.
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N.C.C. Cadets in Regular Army

1619, Shri Hari Vishnu Kamath:

Will the Minister of Defence be pleas-
ed to state:

(a) whether Government propose to
introduce a scheme for attaching
N.C.C. Cadets to the regular army;
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(b) if so, the details thereof; and

(c) the objective and purpose there-
of?

The Minister of State in the Minis-
try of Defence Production (Shri
A. M, Thomas): (a) to (c). A
scheme of attaching N.C.C. Officers
and Cadets to Regular Army Units
was introduced in 1965. Under this
scheme 100 NCC officers and 2500
cadets are attached to the Army Units
annually for a period of 4 weeks
during summer vacations, The Scheme
alms at giving the NCC cadets an
idea of how the Army functions in
ovperational areas/peace stations and
also helps in the social and emotional
integration of the country.

Emergency Commissioned Officers

1620. Shri Vasudevan Nair: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal to
revert persons recruited from the
Services as Emergency Commissioned
Officers back to their original places;

(b) if so, whether
iations have been
such g proposal; and

any represen-
received against

(c) the reaction
thereto?

of Government

The Minister of Defence (Shri Y. B,
Chavan): (a) It is presumed that the
hon'ble Member is referring to those
Emergency Commissioned Officers who
have been recruited from the ranks in
the Defence Services. Such Officers
can revert to their pre-commission
status if they so desire on the termi-
nation of their Emergency Commis-
sion,

(b) Yes, Sir,

(e) Emergency Commissioned
Officers who are within the prescribed
age limits may apply for Permanent
Commissions in the Army and, if
selected, will be granted Permanent
Commissions within the total quota of
one third of the strength of the Emer-
gency Commissioned Officers. The
relaxation -of age limits for the pur-
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pose of granting Permanent Commis-
sions as well as the grant of Perma-
nent Commissions in the Special List
cadre to such Officers is under consi-
deration.

India’s Participation in Bangkok Con-
ference of Ambassadors of Asian
Countries

1621. Shri Bade:
Shri Kashi Ram Gupta:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government participat-
ed in the recent Bangkok Conference
of Ambassadors of certain Asian coun.
tries; and

(b) if not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) The Bangkok Conference of the
Ambassadors of certain Asian coun-
tries was a preparatory meeting of the
Ministerial Conference of the Asian
and Pacific countries which was held
later in Seoul in June 1966. As Gov-
ernment hagd decided not to participate
in the Ministerial Conference, they
alsp did not attend the preparatory
meeting at Bangkok. Government’'s
attitude to the Seoul Conference was
stated in the Lok Sabha on 1st August,
1966 in reply to Unstarred Question
No. 846. While the Government of
India is interested in promoting
regional cooperation in Asia, Govern-
ment would like such cooperation to
be on a wider basis like that of the
Colombo Plan, ECAFE and the Asian
Development Bank, than on the basis
of certain political groupings.

Dalai Lama

1622. Shri Hem Raj: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that the resi.
dential arrangements for Dalai Lama's
stay were made permanenily at
Dharamsala;
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(b} whether it is also a fact that the
Dalai Lama now proposes to shift his
headquarters to some other hill station,
if so, to what place and for what rea-
sons, and

(e) whether Government have ap-
proved the alternative arrangements?

The Minister of External
(Shri Swaran Singh): No,
arrangements are temporary.

Affairs
Sir; the

(b) The Dalai Lama has, now and
then, thought of transferring his resi-
dence to a suitable place in the Simla
hills as Dharamsala is rather far and
the climate there is damp. But he has
not finally decided.

(c) Government will consider the
matter at the appropriate time.

Protocol Rules Followed by Britain

1623. Shri M. Rampure; Will the
Minister of External Affairs be pleased
to state:

(a) whether it is a fact that no
Indian Prime Ministers including the
lata Shri Jawaharlal Nehru during
their wvisit tp London were received
by the British Prime Minister; and

\b) whether it is a practice that
Outrin follows in case of India or
athcr countries also?

The Minister of External Affairs
(Shri Swaran Singh): (a) According
to British protocol a visiting Head of
Government is met by a Cabinet
Minister of the U.K. Government and
not by the British Prime Minister.
However, when Shri Jawaharlal Nehry
visitedq UK. on 8th July, 1955 at the
invitation of the then British Prime
Minister, Sir Anthony Eden, he was
met by Sir Anthony Eden at the Air-
port and both the Prime Ministers
drove straight to Chequers,

(b) It is understood the UK. Gov-
ernment follows the same protocol for
visiting Heads of Government of other
countries also.
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Indian Consul-General in South
Vietnam

Shri P. C. Borooah:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Bade: *

1624,

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the reported inter-
view of India's Consul-General in
South Vietnam with the Hongkong
Daily justifying U.S. bombing of North
Vietnam, contrary to Government’s

stand; and

(by if so, Government's reaction
thereto?

The Minister of Extermal Affairs
(Shri  Swaran Singh): (a) and (b).

The Government of India have seen
a report of an interview said to have
been given by India’'s Consul-General
in Saigon to a newspaper in Hong-
kong. The views expressed in (hat
interview do not represent the views
of the Government of India. The
officer has been called back and the
matter is under Government's active
consideration,

N.C.C. Training

1625. Shri Daljit Singh:
Minister of Defence be
state:

Will the
pleased to

(a) whether it is a fact that there is
a shortage of material required for the
army personne] for their dresses and
training., while large stocks of such
material for N.C.C. are lying waste in
large quantity in every State;

(b) whether it is also a fact that
the students except from Rajasthan,
Punjab and U.P. are not taking in-
terest in the N.C.C. training but
bogys attendances are marked to get
the faeilities only; and

(¢) if so, the detail of check exer-
cised in such cases?
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The Minister of Defence (Shri Y. B.
Chavan}): (a) No, Sir.
(b) No, Sir.

(c) Does not arise.
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Presentation of Rare Music Records to
AIR.

1627. Shri Narendra Singh Mahida:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the late Ustad Faiyaz
Khan, who was employed by AILR.
had presented a large number of rare
music records;

(b) if so, whether these articles are
in the possession of ALR. at Delhi;
and

(c) whether these itemg will be pre-
served ip gur National Archives?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)

Yes, Sir. Recording of about 125
items rendered by the late Ustad
Faiyaz Khan are available with All

India Radio, of which
rare items.

about 25 are

ib) and (¢). These recordings are
preserved in A LR.'s archives at Delhi.
The question of their preservation in
the National Archives of India will be
considered in consuitation with the
Ministry of Education.

Parbhani AILR. Station

1628. Shri Lonikar: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether the construction work
of the broadcasting Station at Par-
bhani (Maharashtra State) has been
completed; and

(b) when it will go on air?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
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and (b). Construction work on the
All India Radio Auxiliary Centre at
Parbhani, which would relay pro-
grammes from Poona, is expected to
be completed during the next finan-
cial year. The centre will go on air
immediately after the construction is
completed.

Voluntary Retirement in Armed Forces
Headgquarters

1629. Shri Narendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state;

ta) whether it is a fact that the
scheme of volunlary retirement ap-
plied to the Central Secretariat Ser-
vices will be extended to the Armed
Forces Headquarters;

(b) whether the Chief of Army
Siaff is reported to have agreed to the
suggestion when he met a four-mem-
ber deputation of the Armed Forces
Headquarters  Association in New
Delhi recently; and

(c) if so, the details thereof?

The Minister of Defence (Shri ¥. B,
Chavan); (a) to (c¢). Subject to cer-
tain conditions, a civilian Central Gov-
crnment paid from the Civil Estimates,
who has not less than 15 years' conti-
nuoug gervice and is rendered surplus
as a result of introduction of adminis-
trative reforms or studies by the Staff
Inspection Unit, is eligible to opt for
voluntary retirement, with an addition
of up to five years in the service
qualifying for retirement benefits. At
an interview with representatives of
the Armed Forces Headquarters Asso-
ciation on the 23rd July 1966, the
Chief of the Army Staff indicated that
he would recommend to Government
the extension of this scheme to mem-
bers of the Armed Forces Head-
quarters civilian cadre who become
surplus owing to reduction of the
Army Headquarterg establishment. In
principle Government have accepted
this recommendation, which will be
implemented to the extent it becomes
necessary.
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N.C.C. Cadets for Agricultural Projects

1630. Shri Narendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it 15 a fact that there is
a plan to utilise the services of the
Nationa] Cadet Corps for various agri-
cultural projects;

(b) whether over 30,000 cadets are
to be deputed for reclamation work in
the Chambal area in Madhya Pradesh;
and

(e} if so, the details thereof?

The Minister of Defence Production
(Shri A. M. Thomas): (a) It has been
decided that NCC cadets should parti-
cipate in Young World Action for
Food Projects under Freedom from
Hunger Campaign in various States.
Last year about 13.000 cadets partici-
pated in such projects. '

(by and (c). A copy of Reclamation
Scheme of Chambal Area drawn up
by the Government of Madhya Pra-
desh. has been received by the Direc-
tor General, National Cadet Corps for
examination of possibility of utilizing
the services of NCC cadets for doing
part of the work. The matter is still
under examination by the Director
General. National Cadet Corps.

Bombs found near Nasik

1631. Shri Swell:
Shri P, C. Borooah:
Sl:lri Onkar Lal Berwa:

Will the Minister of Defence be

pleased to state:

(a) whether Government's attention
hag been drawn to the recovery of
two bombs bearing army markings on
the road, 25 feet away from the rail-
way line, near Thetale village, Nasik
on the 24th July, 1966:

(b} if so, whether Government have
probed into the circumstances as to
how the bombs found their way to
that place from out of the army stocl:s;
and

(¢) with what result?
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The Minister of Defence (Shri Y. B,
Chavan): (a) Yes,

(b) A Court of Inquiry is being held
by the Station Commander, Deolali
to investigate the case.

(¢c) The findings of the Court of
Inquiry are awaited.

Rehabilitation of Disabled Soldiers

1632. Shri Gulshan: Will the Minis-
ter of Defence be pleased to state:

(a) the number of soldiers who
were disabled after the conflicts with
China and Pakistan; and

(b) the number out of them who
have beepn rehabilitated or employed
so far?

The Minister of Defence (Shri Y. B.
Chavan): (a) 273 Defence Services
personnel were invalided gut of service
after the conflict with China. It is
now expected that gbout 700 Defence
Services personnel may have to be in-
valided out of Service on account of
injuries received during the conflict
with Pakistan. They are undergoing
treatment in Military Hospitals and
will be invalided at different times
after completion of their treatment,

(b) As regards those who were in-
valided as a result of injuries receiv-
ed during the eonflict with China, 50
persons were rehabilifated in civil
jobs. 30 persons were given vocational
training in Industrial Training Insti-
tutes. 11 persons were settled on land.
Some of the remaining personnel were
also offered jobs but they did not
reply or accept. As regards the gis-
abled personnel during the Pakistan
conflict, measures are being taken to
ensure that all the persons who are
suitable and willing for employment
are rehabilitated in appropriate civil
jobs after their invalidment. Their
cuitabilitv for emplovmen: is consider-
ed pn the basiz of their {functional
capacity ard normal medical standards
have pnot been npnlied in their cases.
So far. jobs have been located and
offered to 81 persons duer to he releas-
4 in this month and to 51 out of 854
nersang likely to be invalided out of
service in the next month.
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Special Services Fund for
Rehabilitation of Ex-Servicemen

1633. Shri A. V. Raghavan;
Shri Pottekkatt:

Will the Minister of
pleased to state:

Defence be

(a) whether all the States and Union
Territorieg have constituted Special
Services Fund for the rehabilitation
of er-Servicemen in the country;

(b) if so, whether any funds have
been utilised for carrying out the
objects by any of the Fund Commit-
iees;

(¢} whether there iz any ban to
nominate er-Servicemen from the
ranks to these Committees; and

committees which
er-Servicemen from

(dy it not, the
have nominated
the ranks?

The Minister of Defence (Shri Y. B.
Chavan): (a) 13 States and Union
Territories have so far constituted the
new Special Fund for reconstruction
and rehabilitation of ex-Servicemen.

{b) The information is being col-
lected and will be laid on the Table
the House.

(¢) There is provision in the Scheme
inter alia for the nomination of not
more than two persons taking interest
in the welfare of ex-Servicemen by
the State Governments Administra-
tions. The er-Servicemen from the
ranks may be nominated under this
provision.

td) This information is being collect-
ed ang will be laig on the Table of
the House.

Indian Nagas imprisoned in Burma

1634. Shri Rishane Keishing: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
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that Sarvashri (i) Maiphai, (ii) Ram,
(iii} Changthit, (iv) Heitheng and (v)
Changpuileng of Phungyar-Phaisat
Circle, Manipur were arrested on the
25th June, 1965 at Homalin, Burma
and werc sentenced to one year's im-
prisonment at Toungoo Jail;

(b) whether their release from the
jail was due on the 15th March, 1966
but are continued to be detained in
the said jail;

(c) the reasons for their arrest and
detention;

(d) the
detention;

reasons for their continued
and

(e) whether Government propose to
take an early action to get the release
of these Indian Nagas?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (e). The
Government have no information. In-
quiries are being made and action as
required will be taken,

12.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Massing oF Pakistan: ArmeEp Forces
oN THE CEASE-FIRE LINE

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr, Speaker, Sir, 1 call the
attention of the Minister of Defence
to the following matter of urgent pub-
iic importance and I request that he
may make a statement thereon: —

“The reported massing of Pakis-
tani armed forces on the cease-fire
line and the consequent threat of
two-pronged attack on India.”

The Minister of Defence (Shri Y. B,
Chavan): Mr. Speaker, Sir, on 1st
August I made a statement on the
military build-up in Pakistan. In view
of the interest shown by the Mem-
bers to have further information on
this subject I am making this state-
ment Contrary to expectations flow-
ing from the Tashkent Agreement, all
reports indicate that Pakistan is rapidly
increasing its military strength. By
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and large it has recouped the losses in
creasing its military strength. By and
large it has recouped the losses in
arms and equipment it sustained in
the September. 1965 operations. It has
a programme fo increase its army
from 5 divisions to 11 divisions. It
has already got two armoured divi-
sions but the losses in armour it suf-
fered in the September 1965 operations
had depleted the strength of these
divisions. Pakistan has received over
200 tanksg from China which should
g0 g long way in recouping the losses
it sustained Sionultaneously, a num-
ber of new POK divisions have been
raised and the POK manpower has
increased to over 30,000 men.

The new raisings are at various
stages of training and equipment. In
equipping its forces, Pakistan has been
largely assisted by China. China has
agreed to supply enough egquipment
to arm at least two divisions. In addi-
tion. China and other countries have
provided financial accommeodation and
with this help Pakistan has been able
to procure, through certain other
countries, large unspecified quantities
of armg and ammunition.

The Pakistan Air Force has also
recouped its losses of fighters and
fighter bombers and has today 5 more
squadrons of fighters and fighter
bombers than in 1965. It has been able
to build up its Air Force primarily
by the supply made by Chida of MIG-
19 and MIG-15 aircraft. It has also ac-
quired gz number of F-86 aircraft.
These aireraft were originally in West
Germany and are reported to have
arrived in Pakistan through TIran.
There are also reports that China has
supplied Pakistan some IL-28 bom-
bers. i

Pakistan is also engaged in building
defences and improving communica-
tions, We have information that Pak-
istan is improving ity communications
in Skardu and also trying to build up
its foreceg in that area.

Till 1965, the equipment of the
Pak Army consisited  essentially of

1888 (SAKA) Pak. Forces on
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arms and equipment received from
the United States of America. The
stoppage of supplies of supporting
spares and ammunition following the
September, 1965 operationg had limited
the ytility of this equipment. But
while the United States has imposed
an embargo on such supplies, Pakis-
tan has been able to replenish mate-
rially its supplies of spares and am-
munition with the assistance of cer-
tain other countrie; which had such
supplies received from U.S.A.
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Pakistan has also a comparatively
long term programme of augmenting
ite Navy.

Unlike India which is threatened by
China, Pakistan hag no threat to its
security from any quarter. We  have
given Pakistan repeated assurances.
Yet, Pakistan is arming at a frantic
rate, and in this it hag been assisted
in a very large measure by China—in
training its men. in equipping its for-
ces and in building roads and com-
munications. This action of Pakistan
constitutes a grave threat to our se-
curity, ’

It is unfortunate that notwithstand-
ing the agreement arriveq at at Tash-

kent, Pakistan. with the instigation
and assistance of China, should be
making these warlike  preparations.

This is going to be a long-term threat.
We cannot, therefore, afford to relax
in our defence efforts. 1 am confident
that. despite the strains which Pakis-
tan's building up will impose on us,
the country will not shirk its respon-
sibilities and will face any threat to
ite security. coolly and calmly. It is
regrettable that Pakistan should en-
gage in such g massive build up which
must be taxing its economic resour-
ces considerably. Both our countries
have a big enough task of improving
ithe economic well-being of our peo-
ples for which resources are badly
needed. Till the Chinese threat deve-
loped. Indig maintained a compara-
tively small force. We continued to
do so nolwithstanding the fabulous
US arms aid to Pakistan. But Pakis-
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[Shri ¥. B. Chavna]

tan, which has no enemies on its bor-
ders and no threat to its security, has
now embarked on this programme of
expansion of its armed forces and is
leaving us no option but to take ade-
quate counter measures. It may suit
China to try to attack India through
the agency of Pakistani forces. I hope
Pakistan will see the folly of any at-
tempt to seek a solution by force: this,
we are bound to resist, I trust Pakis-
tan wil] decide to solve its problems
with India strictly in accordance with
the spirit of the Tashkent Agreement
and desist from piling up armaments.
We, on our part, have no intention of
joining in such g race but, at the
same time. we have to, and gre tak-
ing the necessary steps for the defence
of our country.

Shri Hari Vishnu Kamath: Are
Government aware that by a strange
irony of fate Ching as well ag the
United States and some of the Western
countries are jointly helping Pakistan
to re-arm. the former in the east and
the latter in the west, and, are there
reasons to believe that the apparent
readiness of Pakistan to come to the
eonference table for talks with India
together with the present massing of
troope on the rease-fire line in Kash-
mir may only be a smokescreen for
mounting an offencive in the eastern
region, where China may fight to the
1ast Pakistani. and has Government
told the T'mited Stateq Government
that in the present context the re-
sumption of aid to Pakisan will be an
unfriendlv act towards India.

Shri Y. B. Chavan: We have
brought thig particular matier to the
notice of the United Stafes Govern-
ment

" Shri Tvagi (Dehra Dun): And also
Kosygin?

Shri Y. B, Chavan:....yes, and
Kosygin. We have pointed out that
the resumption of arme aid to Pakistan
would only end in active conflict bet-
ween India and Pakistan. That has
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been the  experience of the United
States hefore; that has been the expe-
rience of India before. So, we have
certainly pointed it out,

Shri Hari Vishnu Kamath: Is it a
smokescreen for mounting an offen-
sive in the eastern region?

Shri Y. B. Chavan: These are some
of the assessments of the operational
possibilities. Whether it js going to
be a smokescreen for the east o-  the
west. certainly these things are going
to be judged by the operational ex-
pertz in thig matter. I can only as-
sure the House that we are studying
these problems from day to day.

Shri Surendranath Dwivedy (Ken-
drapara): By withdrawing from Haji
Pir ani other areas. our defence has
been weakened. Knowing the great
threat. as mentioned by the Defence
Minister jn his statement. what steps
have we taken to safegua-d that area?
Is it not g fact that Pakistan  has
entered into our avea and occupied
100 acres at a place near Hamirpur
and thousands of infiltrators have
come inta Kashmir through Poonch=-
Rajouri area and about 20,000 persons
are waiting on the Border? What steps
have we taken to prevent these infil-
trators from coming in? What are the
arrangements that we have made in
that directioh?

Shri Y. B. Chavan: I must make
one point very clear in the beginning.
He made 3 mention of some 100 acres
having been encroached upon. I have
made check; and counter-checks about
it and thiz information is incorrect.
About thg possibilities of infiltrations,
naturallv. we have to be on our guard

and alest in these matters, We  are
exercising special vigilanee in  this
matter. About the number he  said

that thousands of people have come;
my information is not like that.

Shri Surendranath Dwivedy: How
man+? Does he mean to say that no
people have come in?
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Shri Y. B. Chavan: As far as arm-
ed infiltrators are concerned, there are
no armed infiltrators trespassing into
our area. Ag to whether civilians have
comeé in the course of the last few
months after Tashkent and their num-
ber etc.. I think, it iz g matter possi-
bly which will have to be dealt with
by the Home Minisiry. As far as
armed infiltratorg are concerned, cer-
tainly some had trespassed here and
there and. maybe, some of them are
the hangovers of the last group of
infilitrators. Therc are  some stray
cases of sabotage, altempts at arson
etc., but there is no organised effort
of armed infiltration gs vet.

Shri Hem Barua (Gauhati): Apart
from the vitriolic statments made by
Pakistani leaders against India, Pak-
istan has indulged in a massive mili-
tary build-up, as the slatement says,
with the collaboration of the Chinese.
They have procured arms and ammu-
nitions from the Chinese and possibly
from other sources also, Iran and
might be other Arab countries. The
The Arab countries are all helping
them; that also is a fact. Whatever that
might be, pari pussu with that, the
bellicosity of the Chinese statements
against India has also intensified. In
the light of that may I know whe-
ther our Government are in g position
to tell ug that they apprehend an attack
by China jointly with Pakistan in tne
coming October—China attacking us
from the Sikkim-Bhutan side and Pa-
kistan attacking us from the Assam
side; if they do. whether our Govern-
ment have brought this apprehension
of theirs and all these facts to the no-
tice of our friendly countrieg in time?

Shri Y. B. Chavan: I have given
the assessment of the threat that both
Pakistan and China pose, the depth
of their preparationg and our aware-
ness of this. Whether any particular
country is going to make any at-
tack at a particular time and date etc.,
it is very difficult to say; at the same
time, I would like to warn this House
that we must not show or display any
attitude of panic . (Interrup-
tion).

1193(Ai)LSD—S5.
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Shri Hem Barua: There is no panic
anywhere,

Shri ¥. B. Chavan: T gy glad, but
I em taking rather an additional pre-
caution of warning about this point,
We have to make preparations about
that particular matter in view of the
preparations  that the other side is
meking. Naturally, though we do not
want to join this arms race, at the
same time we cannot neglect our res-
ponsibility to the natijonal security; so
we must take the necessary steps. We
must make the proper assessment,
keep our preparations ready and not
get excited or rather alarmed by this.

Shri Hem Barua: On a point of cla-
rification. The hon. Minister thinks
that I have become panicky. There is
an apprehension that Ching might at-
tark us. Therefore I wanted to know
whether we are prepared.

Shri Y. B. Chavan: I have not sug-
gested that he is panicky, not by a
remote chance.

Mr. Speaker: There cannot be any
apprehension of Shri Hem Barua get-
ting panicky.

Ry fawa (457) © waw w31
TW, AU AN F A% G /AT
eI A g G E AR g wEfF
fargema fagsft srfaoli i gwatt &1
qgAe wETE T[S
Frd F1 oAt w1 o arfwar A6

F=rgr 7% | AfEw # A% ST ATEAT
g f& @1 wra Sifwt gaF # 100
aFE FT UF THST WA qifEeT
& Foat ® @7 T g A fewrana ar
fedroe a1 A 2, a7 @A Afera g
FIH AT A ATAT o7, A AT qg FEA

fom are 7 Tt @1 e, gafee wETe #
ARSI FC &, 1 6 qTg F g €
#1E arfeeara 1 S semfar gE g 7
7g 3F a9 ¥ @19 guwae Far
FHifF 99 AT 9 36 UFE 1 WIHAT
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Fo@T AT AT SETE AE E T g AR ¥To TR HAZL Fifgwn (FFIAIT)

1 54 § ag TATHT AfFETT § AT
T A7 StafE FaE A F w4 foary A9y
91, €M1 & AT @ ZT A | AT F0
e Aifat # 100 uFz wfw Frawe
oiffea® & gy § s\ m & HiW
fegr=rs ar ot & faedT T 9% gasT
&rE 9 Fraw g ¢ oaft o aw agt
g a1 guT AT qm #% TE g, ag &
STTAT AT § 7

Shri ¥. B. Chavan: The hon. Mem-
ber is very concerned about the ap-
plavse on this side. 1 would be pro-
pared to joint in any applause if any
comes from that side.

St 7 foma : 71 a7 @ awa w7
arfeat 9914, 91 g6 61 qAvE T |

Shri ¥, B. Chavan: I do not want
any applause. Certainly, I am taking
my full responsibility in making the
statement that this information that
suome acres of land have been occupi-
€l by Pakistani troops, which  wes
circulated is incorrect. 1 said it and I
repeat it.

srag fama . #= S #5 qwr 2
IIF ATL § wrg Afoat F AT H L L

Shri P. C. Borooah (Sibsagar): In
the face of the large-scale Pak-China
thieat on our borders, may I know
whether the cut proposed in the gver-
al] budget is also going to be appliet
inr the defence needs and, if not, wh=-
ther the Defence Minister is coming
forward with 3 phased budget 1o
meet all his requirements so that he
can sdequately meet these threats?

Shri ¥, B, Chavan; Our prepara-
tions necessary for the defence of
India will not be affected by any cut.

AR WElEd, WAl §T A 7F Ag@ &
sy faumes FreT aTa FET2 1 1965
T At oA F1 9w JT, o
OEH, JEF I FE[ GEEA 21 T8 F AT
o qiF T5hSA ZATE FATA & SHTAT & 4
THT oear § Teai9 §ud aam9 | $gl
g fF —uw a7 a1 oz fw gm wver s
&1, aHTA! | ArEd £ 9 2 a9eA
Fr Fifa 1 FTaw TEN ) q@T oas &
TFHATE. ...

st Ho To  Fea (Trifee) :
Fe-EH WIE qeza T

To T RAigTAifgar : a1 a1 &Y
a1 8, @ T A0x @, a1 ZArer Awey H
Agl wraT 3, FEifE T AUAT H I, =
TR TEA W AT E, A AT FHEA F

21

@ T sxE o 2 fFoaw
gfaa fainft zar 77, ndmar #e-
=T HAG A0 7 E( AH qF AL
# feomr @ gra-mrg w=AET E AU #0%
Fqarer faea Ag0 9 2

FT AAT AEEE, FAT TfFE F
gr=eT | UF A Aifq F qEaA #
o met =TT F1 A7 w4
qAeq F1 Hat E, T oA Tl ¥y
GaEgTAT @ 3L g1 G | 59 @Al ¥ &
qEt FTE F 9 FAE AEAGT T AT
HTGET L0 HFGT F71 £ &1 32 &
ge & # arfiwama weare @1 fade
FTTEEL 16 W &1 9wl feT &
Sa% faR® @ arar 21 uw A
oI FAT T §, A1 At £ 0
g 330 famm v 21 wog qan fza @y
ornnr fw SHT av® FT FAar Aoy
AT ALHILN F ToR FF (6T OF
ST (aa)
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ars <, nx 21 faafes § &5 22
faar @1 www diw @g & fF o
qiffema & wvarg § TF qEqu AT
AT FTF WA AZET HIAT 9T FT
sfrdi #1 vsdfa #1 g 7 33
FTH &1 RO FIA |

Shri ¥, B, Chavan: Naturally, Gov-
ern:nent has got very specific and de-
fizriie policy. The hon, Member i3
trying to find some contradiction in
the ‘atter part of my statement, 1t
iz 2ot so.  To me, it is not g3 contra-
diction. I would read again what I
kave said for his information. I have
exp'zined sort of frantic effort, on
thelr part, ¢ building their army, navy
and air force. It seems they are start-
ing some sort of an arms race. This
is the gssessment I am making. Here,
have said:

“We, on our part, have no in-
tention of joining in such a race
Dut at the same time we have to,
and are taking the necessary steps
for the defence of our country.”

1 personally see no contradiction.

Tro T WAL Sifgar : ag Al
g E1 GAT & — AT ® 1S STET 70
2 31z # mfnsr £ &1, e g7 A
a7 Aarfeat €7 72 & | 3EFT AAA FA0
zar ! ag i A159 2, Z1 A9 OF A7
FET AT 2, 1 T9T $7 0F TG T 2,
TZT AT AT FAIFII 97 A T ATIET |

MR AFIRY ¢ ITHL AEE, Al
T wete fEar &, 558 sEE #7200
ot wfwat &, 3AET QT FeAT A

Tio TW AT Aifgat o1y 3957
FHIETF07E E ag T @A FT3 2 |

—

Shri Jashvant Mehia (Bhavnagar):

The hon, Defence Minister has stated
about the Pak-China collusion and the
defirice preparation by Pakistan and
that it is a threat to our national se-
curity. May I know whether the Gov-
erniment hag informed our friendiy
countiries about the Pak-China colln-
sion and the defence preparation bv
Pakistan and, if so, what is their re-
action? '
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Shri ¥. B. Chavan: About reactions
I cannot say anything. I have al-
ready said thay we have kept them
informeq of the preparations that
they are: making.

St @ Wlo AW (FAIX)
qoel WERy, & ag YeAr 41z g f¥
FaT 7 W27 2 f& arfd=ra =7 oiax
A agd &1 s @i 3 oA |
aTfF=Ts THAET & g i e
JEN | T IS 97 S 7 /R
FEr 9v 93 v vz  arfm A oA
mfas af-feafaar @13 & gm0
FHR1 99 | afg g7 & 85w & A
AT aF A AHY F7 7 &, W =@E F
FIVHTT H17 I ST 97, FAT ATqF=
T & ATATT g9 AN A AT FIAT
ardt ®1 ZISA G 7 H g et
¥ grow A0 foar 41, @1 ¥ oW AW
fez g%1 77 97 A4 F4 51 7F 2,
FifF qrfFFra ATFT THEeE
faem® FT9 F7 7@ ¥, TAT W AUAT
el agT T@ arfE @13 ® dmEr T |
% -
.erjec

rd to
Shri ¥. B. Chavan: I have al man-
said before on the Floor of this 3o ot
that as far as the positions th.,; 4o
have taken after Tashkent Dej .
tion are concerned, those PO yisa]-
will be very carefully watche. ii0eq
defended. *

st swREr st (fasEin)
# g At @gat g 7 987 o7 wfq-
AFEAT AF-FEE F T 07 iR
w7 arT gar 73 & & sifsss |
HOAT e el g AT g Fed
& fag < & "% gae I F AT
7 2, =o% afafms 1 #n owrw@m
AmTR( 97 famT &= T F1E, THEqE
1T G1T B & g Hpr i 0 T
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[ s ]
F1 HATHT FT YT TEA KT W qgA
afus a7 m &, afz g, A1 oz F=
% A9 2 1

Shri Y. B, Chavan: About Rajas-
than and other parts, I personally do
not think that there is any further
concentration.

=

ot TRlAET sy - FTonTe ofen

5!

. ARNEFAQT TG FIVHR &
ufvq ¥ 3, 75 HIAAT 93T |

Shri D. C. Sharma: (Gurdaspur): I
agree with the hon. Minister that we
should pot get panicky, but I must
submit jn all humility ang sincerity
that his statement has been very
very alarming and that we cannot
take it as philosophically as he wants
us to take,

We

sume ac'w that China is giving Pakistan

ed b}- ks and MIG fighters. 1 want to
circulateg” how the sabre jet fighters
repeat jt.factured in Canada under a

FIF 7% xistan.

from the Uniteq States of Ame-

o W o to Westy Germany and from
M " Germany 1p Iran and from Iran
Is it not a fact that those

jet fighters gre kept under

Shri -4uny by the United States Gov-

he

ernment because of the lease whica
they have given to Canada for thewr
manufacture? Is it not a fact that, in
addition to China which is building
up the potential of Pakistan, the
US.A. is also going the same thing
and the U.S.A. is also trying to give
spare parts to Pakistan—those spare
parts can mean anything from the
body of a ship, from the body of a
plane. from the body of a tank, to
anything. Is it not a fact that the
US.A. is also collaborating with
China so far as the military build-up
of Pakistan is concerned?
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Shri ¥. B. Chavan: The hon. Mem-
ber has not asked for any information
from me. He has only given his own
views. So far zs that part of his
statemnent, namely, that my statement
is alarming, is coygerned, I am afraid
the hon. Member has not taken my
statement in a right spirit. As a mat-
ter of fact, I thought it necessary to
warn the Members of this House in
advance in regarg to that, because
there are some people who are sub-
jectively inclined to be alarmists. 1
am merely giving a realistic assess-
ment of the preparations of Pakistan..

Shri D, C. Sharma: What about the
USA?

Shri Y. B, Chavan: Making a realis-
tic assessment should really speaking
give us a sense of confidence and
strength and not a feeling of dlarm.
So, knowing the preparations of those
who are Tikely to pose g sort of
threat to us gives us a sense of con-
fidence or a sense of proportion ‘o
make our own preparations. So, I
hope that this statement wil] be taken
and interpreted in’ the right way not
only in this House but in the whole
country.

Shri Hari Vishou Eamath: On a
point of order. I did not wang to
raise it earlier because I did not want
to interrupt the course of the supple-
mentary questions. ...

Shri D, C. Sharma: What about the
supply of arms indirectly to Pakistan

.and also in the shape of spare parts

io Pakistan? The hon, Minister has
not answered that quesfion. Why
does he pot answer that question?

Shri Hari Vishnu Kamath: I did not
raise my point of order earlier be-
cause 1 gid not want to interrupt the
other supplementary guestions on this
calling-attention-notice. The  hon.
Minister is normally helpful in ans-
wering questions, but today he has
been slightly different at some mo-
ments. I asked whether the United
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States Government had been clearly
and categorically told that in the pre-
sent context or the present situation,
the resumption of arms aid to Pakistan
would be regarded by India as an un-
friendly act. The hon. Minister has
not answered that guestion at all.

Shri Y. B. Chavan: I do not know
whether exactly those words used by
the hon. Member in the latter part
of his question had been used......

Shri Hari Vishnu Kamath: T did.

Shri ¥. B. Chavan: We have very
specifically tolg the TUnited States
that further continuation anq further
resumption of the aid to Pakistan
woulg certainly go against the inte-
rests of India and that will certainly
affect the relations of that country
with India.

Shri Hari Vishnu Kamath: Have
our Government told them categor:-
cally that it would be yegarded as an
unfriendly act?

12,53 hrs. 'z
RE: CALLING-ATTENTION-
NOTICES
(Query)

Shri S. M. Banerjee (Kanpur): 1
rise to a point of grder under rule
376(1) which reads thus:

A point of order shall relate to
the interpretation or enforcement
of these rules or such Articles of
the Constitution as regulate the
business of the House and shall
raise a question.,..,.

I am confining myself (o the enforn-
ment of these rules

On Saturday itself, some of us had
tabled calling-attention notices under
rule 197. Rule 197 reads thus:

“A member may, with the pre-
vious permission of the Speaker,
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call the attention of a Minister to
any matter of urgent public im-
portance and the Minister may
make a brief statement or ask
for time to make a statement at

a later hour or date.”.

Some of us hag tabled a calling-
attention notice purely on a Central
matter, pamely the firing in the
Durgapur Steel Plant; we hag also
tabled a calling-attention notice on
the proposed hunger-strike by the
general secretary of the Swarnakar
Sangh, Shri Anil Basu, outside the
Parliament House i regard to tire
scrapping of the Gold Control Act.
You, Sir, in your wisdom have dis-
alloweg these two sets of calling-
attention notices, My submission is
only this. If the firing in DurgapLr
on the employees of the Durgapur
Steel Plant of the HSL cannot be a
subject-matter for discussion by this
House, then I do not know what ma'-
ter can be discussed here. I would
request you to kindly ask the hor.
Minister {0 make a statement, if not
on the calling-attention potice, at
least suo motu, on both these subjects
namely gold control ang also the fir-
ing in Durgapur,

Mr. Speaker: It is really to be re-
gretted that Shri S. M. Banerjee
should raise these points in regard to
calling-attention notices in this man-
ner, There is no point of order at
all. Ii is po point of order that he
has raised. If he had wanted to pro-
test against thre fget that I had disal-
lowed certain calling-attention notices,
then he should have....

Shri S. M. Banerjee: Kindly reacd
the rules, Sir.

Mr. Speaker: I have read the rules
That js not the interpretation of the
rules. Is the hon. Member relying
on the proviso?

Shri 5. M. Banerjee: I am reiying
on rule 376.

Mr. Sveaker:

Rule 376 iz before
me .
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Shri S. M. Banerjee: Rule 376 Shri S. M., Banerjee: Why should
says: you reject it? How ecan you reject

“A point of order may be raised
in relation to the business before
the House at the moment.”

This item was not before the House.
Sub-rule 1 of rule 376 reads thus:

“A point of order shall relate to
the jnterpretation or enforcement
of these rules......

You have rejected our calling-
sttention notices under some rule. I
have a right to question that rule.....

Shri Hari Vishnu Kamath (Hosh-
angabad): He means to say that it
should have been before the House.

Shri §. M. Bamerjee: So, I would
submit. ...

Mr. Speaker: The hon. Member may

kindly sit down. That is all 1 can
say.
Shri Vasudevan Nair (Ambala-

puzha): Apart from what Shri S. M.
Banerjee has sajd about the rules, I
was really surprised when I got the
jnformation that you had not beed
pleased to accept our calling=-atten-
tion potices on a subject which was
directly within the jurisdiction of
the Centre. I am not speaking abeut
the firing. It is the result of certain
other things. There is a lot of trouhie
going on in the Durgapur Steel Plant
and it has been going on for some
days and it has culminated in all

sorts of things....
Afr. Speaker: If he can convince

me ihat even in Durgapur it is not
the business of the State Government

1o prescrve and maintain law and
order. ...
Shri P. K. Deo (Kalahandi): The

Steel Plants have their own gecurity
force, and, therefore, it is the con-
cern of the Centre.

Mr. Speaker: Hon. Members should
first hear me. If I can be convinced
either by writing of a note or by
personal discussion. ...

it?

Mr, Speaker: I can reject it; if I am
of one opinion; and if I am wrong, I
have glways allowed hon. Members to
bring it to my notice pointing out
where I am not correct, and if I am
not correct, I am prepared to reconsi-
der the matter.

Shri Vasudevan Nair: We can con-
vince you.

Mr. Speaker: If he can, then cer-
tainly I shall be prepared to reconsi-
der. Either he may write to me or he
may discuss it with me. I am open
to conviction. There is no harm in
their writing to me or discussing it
with me.

=t gen 92w (RamE)
T WEIG, HR 9O AlfeR & @y
R

st vy fmd (%) : 7w @iz
oY% MET g F" |

Mr. Speaker: Shri Hem Barua.

An hon. Member: I

guidance. ...

want your

Shri Hem Barua (Gauhati): My
submission is this. I had submitted a
calling-attention notice on the Dibru-
garh situation....

Mr. Speaker: T would point out to
hon. Members that these calling-
attention notices should not be raised
in this manner. If T have to discuss
every calling-attention notice that I
have dealt with in my Chamber, then
there are at least forty of them every
day and I have to discuss all of them
here. How can we take them up here
one by one and then discuss....

Shri Hem Barua: I am just trying
to....
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Mr. Speaker: | would reques Shri
Hem Barua thaf if he has also got any
grievance, then he may also write to
e

Shri Hem Barua: May I make a
submission to you?

Mir, Speaker: He may kindly write
o me.

=it fiemm qeAaw  (ATaege)
fSedfsT o e ¥y,

waw AEIAT : ATET, ATET |

) PER T YA : TIH WELT,
A 3 ux Fifex faur ar 5 o= dfa
¥ 7000 wfFearit g8 a7 & | I
Aa F THo Usfo To & a7 faam § |
FAagaesir s g, .,

oW qg ;. foo wwaETH, W
0% ¥ § a7 F17 g7 UF qE] #w
¥ TET § WL FEAT TAT ATH HI A
Y9 Fd I IGT q1 qg qAfgT arq
AE & 1 HIAAIE wEEw A AT w7 fw
T v AT F wT K W9 F
Weg7 & FATAT 2 A OF A7 AT fafaret
A gas1 w2 ez fer @ w7 g@t ot
fegm fufarer 7 w1 #ifeam fan
g 7T 771 ¢ 7 3o ® 71 afaae =
2HT g UAA A9 2 41 # wa £
TEET TA9T & FFAl g A1 WG GUAL
IS AT A E |

= gFH AT TYNT ;. awl F &
F UHo THo To FT AT HIYT £ HIT I8
T AT FF oW wwr gL,

WAy AFAT (W, WET |

= femw gewew : fage #
Hfaum 2z T & AT T@r F1F AT
sqaedr #1 a1 F fau 191 |1 g
e s, ...

g MERY ; ATET, HIET |

Privilege
12 hrs.

RE: QUESTION OF PRIVILEGE

ot ag femad  (q97) @ e
WEEA, WO €T &1 NEA 2 |
g F faems & 3 o7 faviarfasr
FT SeqTa fmar av |

weqw Aglaw : K w9 F FAT 72
§U & g A aren o1 fF w7 0@
a1 famofawre . .

stagfomd : w9 & & @ o
far & & o1 o9 T SpEET T 4w

ESAURURCUR O B
LI WRAIT : AT WA G AfAT |

it 7y foma : oy A1 FB A FAT
&1 @z ¥ Sfeim | & ¥ oF @z
AET EET & TN 99 g4 ey |
¥4 F1 ;T g, FAw 7T fAw w#rg
fram & f& =7 =1 78 g1 s

it fora Armer (aiE) o owTEE
TEEY WY WEET FT T TE & |

sfrag femd : g Tz @ g 7
Fafise wig sear Mo g g

WU RGN : T T AT @A
difad | 7 98 wwAE § fw A G
a9 § s mtEfdw s g L L L.

%
&
F
4
Al

16 %2 FT9 #4a1 § a9 7@ "7 foa
&, 1 FgTarT HE T A FTRE
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WL REAW @ HgLATH HAT A
fam fag ? wmwardt #1 a=i #1€ @
TR AT R owed WA EEA
FAE | AETATH FT AT KATA AR R

st we fowd : =T aTe T i
wea & 5 oag & faoy £ 7

W HEITE : AYF w9 A e
g fas o g ¥ ww w6 sq 9%
T 21 ¥ 7 wmaen #1 9w a9
LR e LR RE R
gf 8% AT WaEdr F1 g9 ISA,
afs =19 sravEs @we A1 & W0 F1
T wfe, g 2 fF wmg ¥ oamew,
gl =9 o1 W@

# J o w21 & & wmq 7 w1 faomr-
faw1< &1 5w e @ 99 9T @ FwA
& e WO ad g4 o & war 7uE
e HE ...

it wy fomd
Hg

gl 39% =y

s agier o fawwifasr &
SENT 71 A fom w7 S  TwE o A
Tz 7&i fomr & f& #1731 faomifuwrs
& SifF o7 7w gmn & 7 o uw g
foe &ifsw 6 & o0 71 2o 3517
T EATHT 2 3T | T F@erey fw 1A
a1 frmmifams Wz 2 ¢

What is the privilege enjoyej by
a Member or the House, that hras been
breached? If there is any such pri-
vilege which has been breached nen
I shall certainly gllow the hon. Mem-
ber; and if I fee] that there js a pri-
vilege which has been breached, hen
I shall gllow him todraise that point.
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it g fomd : wy F v A qer
& = Y qa=r anfey f qzer =71,
I &1 A1 @Rq #1 fer #9Er Ev
Fra & fawarfas swn g 2 ) o=
T ag g A # e w7 e g,
T UETT ¥ A # A ars A6 ww fra
2 fF m=9 & weeqt & = favmarfawrs
FT WA ZAT | FHT & a1 ¥ AT AR
o w4 Afar w@ifE 7T smEern
ArGeHT §T 2 |

Wy AEW ¢ g #1741 faem-
firrT 21

ot 7 fowad @ FgAAn ETE

g AT £ fE o e 9
q aferd wEIdEH FWE F @ A
Tsg AT § A gFwe fzar gr #5
gl W1 A1 ¥ g g v A F
% 7 ux favafaers 1 ;e 3sem
oqr | M7 TEEE AT AT AT R R A
A R FAT & 1 %A Avaes 7§ =17
A HA FIAT AZAT AT | TAET K 7
g & gt famr 20 3 @ Ad @1
TEEaIa A rAfAg ST ATy
far #7279 F1 qw FEAT

5 ATOE F1 AN H T 01T KT 92A
Atfem &1 o1, & ArTET AIET T AT AT
Ui 99 q%AT ATEAT 97 | A9 § A
famw #1 A wFA fFar A1 507 7 7H
THATEA T I T HOTET A A9IE
fear | 3a aF A7 gAKER F AT
# &1 w1 famaifasre s=na 91 34%
far wa J %=1 T 29 @ @ oA,
# 9777 0% | HATA T [T AT AT
A7 gfeqs wIza FAET F1 A1 5 59T
fg® mi 2 za% smar 9w & @
7 g g fx am an fawrarfase
ZI 8 |
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ag dto Wo Ho TMAT FIAT I
w4 & 3ax famwm #rd w9 AW
qar & 1 ag mAT O 3 E ) Ag
qoeq ¥ a0 mma faag @ fF oA
fritd # @29 79 ®1 A1 IAF (@ATE
AT FT FTW A0 off AIET qqEAT
o1 HEl A &7 | 39 & fqrdm q gl
17 arere &1 "t ge0 mar fw fEa
WA F7 39 § AT &, TN & A "AL
1 wfagt ¥ &9 § R wEE g
21 g 1 sy wed # f AT fae Ao
fqg 1 %71 fx ag &4 & 78 g, AT
qugTEs § Wi AT qERaw FgA 4
qg WAt & AFF g | 18 AL F1 AT
TWETH F WO AAAT AT HET
faar | 3a% fa & o7 W faan ow
39 q9F IFE 0F v @A fzam
mmm’rﬂ#ﬁ(lﬁaﬂ‘a ATo
F %% TEeqi 9 39 97 wmaT sum fE
TAFT g FATAT FATA AZ0 24 T A(fgd
a7 | §d ag oarrs faan a1 {6 38
spfaer eI HT F ATH 97 a8 q°TA
faar a1 | sfama codwn & faw
Tt faam & 30w & w9 7 e
Sio AT g | WY AT 357
g fsd

~

Shri C, K. Bhattacharyya (Rai-
ganj): What is it that the wants to
say? He is taking the time of the
House,

st wg fawd w9 w1 oww
T, W F 1 ALY A7 AfgevE T
aifed | zay faar 2 -

“. .. member may, with lhe
permission of the Speaker, make
a personal explanation although
there is no question before the
House, but in this case no Jebat-
able matter may be brought for-
ward, and pno debate to shall
arise”,

SRAVANA 17, 1888 (SAKA)

LY

of Privilege 3258’

o7 =A 5§ faffet awga ome
¥ & g A Faw faam avAar afes

aaTAF faars a0 0% HAAT BT I
# 1 3g 910 Wo Hlo & I { HEW
ama & fw 3a% =@rEa arh g
FET 47 | 3§ AT A GTo We Ho
1 5541 frarE 3 3% o1 W7 T
wifag 1 ag I g 216 251 21/
oft gamraw g7 ¥ o

55th report, pages 21 and 23

“These materials were

placeq before the P.A.C.
them go before the P.A.C”

“10l
Let

7T fgr g 25 9 FwT §

“l was never given an oppur-
tunity to appear before the PAC
as far as this matter is concerned.
Iy was said that if Ministers want
to make certain observations, the
option is given to the Minister to
appear himself -or through the
Secretary. 1 am not aware that
this point was being considered
by thre PAC at any time. Other-

wise, I would have certainly
placed all these things before the
Committee.”

w9 AF FT TOOTIH F fqULE, IA%
a1q #1§ wTg A A, gAfAw W
T HiaFT F7 AT w7 § Fa1 fF
¥ FIT ofeAw wEEIA FEE @
frar &% 1| gfF @z wrow Swer ar
zafar gaifs % azeat 71 w=m1 A8
AT 79 AT AITET T w4 & fF7,
oTT FT H127 F74 & fq9 97 T 9417
aeEt § 3 = o

THF 413 FHST KT 357 g5 1 FHET
Atfen w-ar & gAfza AvT 2 H
frFedt & | HAT Wy smw Az
w ¥ f& 3wt g9 7m0 Aw fee
T Tz ¥ A1 &5 a@ Fmeaa,
qra Te HAlo %rfnaaﬁ'taﬂ?ﬁ# fs
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[=it 7 ]
T FATSE FTIRE ) A A TEA
7@t faar | drwa ¥ qAfE ¥ ot
ga7 B4t IAET A EA g farw
T fat W TAT 8 AR ofeww
TFTIza #0E & A1q far f 26 arE
&1 &1 sgw g e fea mar g7
O AT 7 TR &1 &5F 0 § oy
gfaw favia foar a1, 99 997 7% 747
WEIGT A W AT FT I A q7ATg A
# 97 f% 37% Fa7 97, IR AU
TS T F1 TOIOH F fquda w7
s fadafase &1 = =% ag
fogiw far ar 1 et wgRT &1 %

a1 & 7T 39F AT weATa gAY E AT

3 TS F AHEA AT | qg g A
T g 1 Afew vudt § 1 IEET
ggin ®1E @atd T T o 9EE
quaTa IF1 {1 aeg ¥ oar 5= fF
FHI FT TAT AT gal § | =9 qBA
f& Fq U7 F1ag AR gAT | AT K
FgaT ArzAl § TR oTE¥ anw # i
AT qBT 4T | T8 AEifew ol @t
w & T oA £ % g3 A wr oAy
wrat sty w17 afearfas frar s

1o To Ho IIF AT FHAIL
FTWWT 2 #57 FEATZ A 97 AfAfA
¥ qwr 41 & o F1 A7 o T4 fw
FATT GEAT E1 AT E | FAT AT A
qqr =1 f owfeaw foia gam g
Tz 727 # v afers faopr A1 & =5
AT At i g9t 21 w7 § wzAr Araa g
fy afzrs wFTIza T2 ¥ TE A e
a#t Zr, a1 fr fefreeg arza 7 oo
aTEs & are § 527 2 f& a7 3 atew
T wEAA WTEC AZL | FRI KT A
fris g1 £ ag affm g1 € 1 Az
Fza & f& star wif sEAdr @
Fafra fig gmt & & 0 &
gfeam faota & art 7 £ 7:f STar
qr | g7 qa afeas wEEeT w0
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FfRm s damaraf 2
ﬁ;mTﬁﬂﬁmﬁ'qHTW|3q
frr ot oft wrTewT 7 FRT f & A
FTAAT fF 373 fm 9 7 oaT == o
g 9a1 FT 26 A% &1 gferw
HFTEEH T F dAAT &1 A E
a9 95 a7 foma & 1 w9 IRE A
a1z &y | 26 aTd@ #1554 foqrd
& et & Yo wo #ro ¥ fvin Y At
27 ATirE F1 WAT WEEE WS #7
fomrr & 1 et aTEw 1 7 W e
# W) T A g W ogfe ¥
T AT wF F g qwwst &
n ofers gFFId FRA Y gwAT
% af@dT® ITHET H[ALR I U A
I 7 FEET F7 @ few 3% A
faar f5 az ofew mardzas #0431 &
AR A I TEE AR AT A7 £9
TEY T & 1 faegw oo F fawde
FT9 g0l £ W17 9z 917 2| 919 F 4
w7 frt T T § 59 9% & wlaw sarw
T AET AN

77 # adatar g 5 1 | fagar-
fagr dr za1 31 afew wwTd oA
FH21 #1 fqie & 19 arag € faaar
9% F7 ¥ g7l 97 AT a1AT § |

SOqN WERT : WT AT . . .,

=it oy fomg ¢ F T FAAT TR
71 & arow g Al § e A
q v F1 9w Zom & 0,

s WA : A2 T AT &g
9 1A T FEE TG

st =y Fermd : o AT e 9 )
it 7zt *=1 f5 H4 oot w1ET O
frar a1 an Aifzw feal ar @y wfaz
F1 wge H AT | HEAA ATET AT 4T,
T W 41 | W FARCQ Hied
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FALT F ATAA FZT 2 ©

“There was a slight or munor
error in the Minister's state-
ment......"”

wegw wEgET : f3id F7 gw@
FETE | =T A FgT fF g wor |

st ag fed: s owa fR
afeet afaw /81 av | & Fa= ofeas
gFi3zg Fur & foqid &7 ofses
g1 @IE | 1. 17 § Iy aTea
aqq gt € fF qadem ¥ Tedr @
/X 3 ag wrom 4t f& wfem wde
ar | #feasr foe & ot a8 & fan
a1, g 1T TE 47 | § ofeww whisEw
FHE F UF 99 F QAT

“1.17. 1t is significant to note
that the orders of the Minister
dated 28th June, 1963 were specific,
complete and final and they were
conveyed to the Iron and Steel
Controller as such on 29th June,
1963. In view of the above facts,
the Committee are unable to ac-
cept that these order were ‘in a

IR

draft form’.
AT F, 1 qard F & | WA wgEy
FT OF-HT7 §7 5o+ geqrT & fzal §
AT qar g fr o favmdase o=
# 7 T die wo Hre ¥ fEes
18 W% &1 O AT AT §, Az
zafaquey frar &

“It is rather surprising to me
that an observation should have
been made suggesting that I had
reconsidered certain orders with=-
out adequate reason.”

THT ATy A FHA Fear & fr o e
| OF aH FEd § g fafrest
¥ %79 0T, f6T @z 727 & fr o=l
FegZa o, wamar e ot sefe
FE AT T A | AT FET I AT
1 gEATaT Bl g 2 7 fwT Wy

SRAVANA 17, 1888 (SAKA)
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HqAT AER 7 FEr g fF gAe1 qeqran
g1 2, gafam w1ET agar | W wHer
Fgdt ¢ f5 o wanfy &, 9w wma-
AT & | AR AT F1 FqAq at
T AT gHT FTAT & | J(SHT AT
0% A # 9 F20, ¥ T F=ar g o
T Fga & TP 7T & SifE o To
#ro I I T 3% AT ® frar mar &
arfa< # 9o Qo Ho FRaT & 18 WS
S wamm Fa i fe . ..

“It is rather surprising.”
FT TOMEIAT & 915 | 98 THET Fgal
& &9 wesil °

“In view of the above fac's, the
Committee feel that the above ub-

servation of the Minister was ra-
ther unfortunate.”.

& @ F4r #1 0w gfee ¥ qurd
3 § wifs Ag 919 §vm, avas,
Argw w=Rl # modr foR %
T fa@t & ¢ dar mmEEr e
AT WA gAY WERT FT TEANTH F@T |
T # FHET FT HVOETE W TUTE AT
g Fm & fay, safm =g ot A
T FHA KT aF wAT 5 | 39 fo=
TH gaE W AEr W OFT AN
2T fomm &

w3 & ug % % dTo To Ho &7
marEEt R § 9 swE 99 /v
I HET E A1 TRE w97 e
FEUT HaAT gy ¥ wARl, 31 A =
%= g &, W @A sgET
gr % TARI—{ A Adt Far g
i aM0TH AT ATAT Z ATTT—
aur gat W1 BE wfaerd § IR
foriardr fafewa avt =fen @
qar & afegd fF gAEr  we-ae
faomfat far & | zas1 F1O0 T
¢ f& gaar ot qFaga qET WA g
fF w1 o7 guem W Wy § WK
e 7 fedl wwac &1 F gAT 9
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[sfr wu o)

W E AP W g G
fagerr & 1| T9 TRAET @1 WO wA
% fom w1 & wmger § 5 3o fam
s fromy sre wfafa a9 smy <
ST ATHAT FTHA & I+ ATAgd | Tro To
#o FviTagr & f& v afafs fasa
1 s, wfEA ag oF Ao | g
ag st ssAt frae § ag gafan AT
7t § f &z gagan wge ¥ g s
BT g7 | FX g EAT At & Faw o
afafs =1 | 7= % # foreard
fafesm AT =nfem | @7 3™ o
¥ f@em® ITHT ATHAT BT HIT WA
A A97 ¥ [T AT gg Wiwer
9o To Hio ¥ HTAA AT | d§ Azl
Hq4 | qre-aTY {9y A/ fran fE oA
WeHz ®¢ | 27 ATE T 9 HAT |
FEr 7 fir g gw oA e
YT FHET &1 A1 Frowd & aw W
qEA ¥ | 3 99T gEEEw Agd
T AEN € | A& F AT HIT XU FAL
agi & 1| 379 ¥ a2 favg v, 08 v
Feq fx T @17 39% FE aF 9
g7 g fF 3@ foie F arg Jifs 37%
T e &1 3 &1 F1¢ gravasar
& Al—7% fETE FT AeA FALT
q WG g SANT I@d U HE AT
wrfawTeT wrEHT 0% dfwz & fao o«
/AT AE T FRAT E, AR AAT 0% F
g ST =ifEd | w3 #7 |1 oI
2, dlo To dro FT AT 77rqId § AT
gare st faofawrs & dfawm &
T 103 ¥ AT w7 st 0 §
HITFT ST Gi=A1 AT § W1 T3 F7

R VLR ¢ ¥ AT
sitay fomd @ ageg T ST
g1
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WIS WERY : WARE AgE M

o #

st wy femed @ g7 0F @ AT
STAAT & | WY /A G197 1774 3T |

e q AW I 40T A1 937
#T F&IW AZT 2 |

it wg fowd : F@ew w7 TETE
wee wErE o we A § wreE

it vy fema : mifad amw 77
g

T AT TONEE § IART TET
74 ¥ A7 /1T 9o Wo Hro AT TFaT
F T9 % AT = w7 T &
g¢ W19 & @4 A1 "=e1 419 &, e Al
T g wers H1w fraas "o £
sfar 1 st 9 @ A1 IAE
faq &7 g5 qa17 &

Shri Surendranath Dwivedy: (Ken-
drapara): You have to decide the
point of privilege, but what I want
to urge is this. We are happy that
you annuounced that day that after
the report of the Public Accounts
Committee if a notice is given on a
specific matter, it could be discussed.
The Fifty-fifth Report of the Public
Accounts Committee not only reveals
the gefault of Mr. Subramaniam, but
it reveals that probably in this affair
two Ministers, twp Iron and Steel
Controllers and the Secretary of the
Iron and Steel Ministry are qeeply
involved. This is a very grave mat-~
ter. Therefore, 1 would request you,
ang the Government should agree, .
have already given a notice, to allow
this report to be discussed in the
House as early as possible, because it
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is fair, after this report, to gemand
the resignation of this Minister, at
the same time some other Ministers
are also involved. Therefore, let the
report be taken inte consideration.

Shri Hari Vishnu Kamath (Hosh-
angabad): It shoulg be discussed be-
fore Indepedence Day.

it v fomd : Pt aeamdt
FIT9 E1 g AF g 0 5 A &
A gATT F AT AT 20 IART A% H
fear =7 7571 21 9777 fastqriTe W
& arr " vy gqyar e 7

T mgRa  fEaarfaEr ¥
FATAT A9 gAY HITH S & (% gA%1
AT T AT WfEE, TAEr Wiz gAar
Tifzd 1 mwwr T4 79I drat #1 AE
gzar wfew 41 L . .

sit qy femd : zarfiqmra 78 & a1
% W7 AT E AT TART TEAET F FAT
=fem |

oy WgRw RT3 omw
SAMAT W1 I AF FEA AT

Shri Vasudevan Nair (Ambala-
puzha): Is it not surprising that the
Minister continues like this after the
PAC report? Are they going to keep
him in the Ministry?

Mr, Speaker: So far as this PAC
report js concerned, I have received
notices that this should be giscussed.
1 have gdmitteq one potice. That was
all that I could do.

Shri Hari Vishnu Eamath: Govern-
ment should fing time.

Mr. Speaker: I have admitted that
notice because [ though it was im-
portant.

=t 7y femd : few 77 Afew &

7 Aaw g+ faar &1 AF § g fre
q a7 fzar |
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weaw gAY ¢ AfIE fFHET gew
dan oAt g AT A R g AP0
Afer mifeg ¥ ar Fv mg @ aFH &

=t Ay fomd : 77 ¥ A w7 @
Z 1A qg w1 & #7 qew Afew
TE1

ary

eq AEITT  FTAH 1 397 T2
g far AP aer g &1 HA Aifew
mefaz fr 2 0 77 39 qF o7 I
IA A AR ..

wft 79 fema © 7§ TeAw AF
21§ 1 ¥ FraETdy ST 47 )

s W ¢ frw oasr o,
Fa1 foar 3 8, 747 92 A7 § JAEd
T AR E I AE T I AR ! A
e

33l agd A i & o A
for zaswr 7 3 27 Trfed | 527 9%
TEATE F1 Ay & A e $1E 749
T ¢ g Afey faw & 9k &
m=fuz f&g 2 1 92 7F @rEe 7w
I F meE § 9 frde 9 gRm
Y A% gmifad ATH @ AT |
fsm wwg Aifzg AT & 72 AT AT
79 77 faa faar wmm & aifes wfes
7

st wg fema
(swaen=)

soa AgRw : fAgAT amw Wt
% @ I TE o7 any @ ami
f& g fagas grs| 71 & @ T2 N
ST LA ATEE R | OF A TR AR
ma fmrmr g . ...

c 3z § A g

Shri s. M. Banerjee (Kanpur): You
kindly allow us to say.
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WCTA REITT : AT FT TEA FET £
IR qEA AH AW AR IATEEA
faar =#7 & 1 & wEm ar fv g 9
YIRTAH ATEA FI FIALr F g

sty fomd : ag A T A E

qeqey wFIET : fRET F A A
o= gz A A arfer ) feT
T "EAT 1 "rET A7 ZET 9l

AARATIH HZd F1 AH qag S (B
AT 4T | A7 FE ATRT T T & |
az arfm oy 7z g fs wor =T T A
fat =g 27 F7 SrewEe 21 A
IART LT WA AFN W AT | oag f
g1 € & 1 Tafm st aF v oA
AT & AT 3% AF FEA Faran T
21 afes 7z fager =0F a1 38 o 7H
ferg 21 & gAToTT AT £ A A

TF A TR aZ Fa1 2 fF A
g 1 71 = fz f5 fafaes =zt 4o
g ...

ot wy fawd @ 477 77 99 w270
I IAIA I, 97 FET 2 |

ST AL TG ATF FaT 3
w1 IEme £ oA 91 o § T
famne sm 77 . L .

st ag femd © AT ¥ oazT ww
AT &1 AT H WIS M E

WeOW WE.EW ¢ 42 TH Ered A0
F oo 72T 2 faF ro wo Hro F7 A
#1 foAr wreraT 21 7% 4 S A
FAT 0T FE HOT T2 A BI ATH
EnEs fq‘f‘:r:r;} M7 dto To TFro FT
famz & 21
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off gEEEe mnA (fasEte)
TF AT A3 AT ET R

wqora agiem ¢ T fAr AT & F
o TR AT 2 AT & A
fafeze amea #1 Tomera <7 41, 991
qorg 41 47 fF a7 F9E F oA A
F1 o, A1fF g7 T 7§21 F1 fF
Eqiii U EARRE L e (£ e
AT A2V 4T 2, T fAm gz foE
TH & 1 fafeze @mg =1 ogTa
Fa FE T W AR AT E w A
¥ oaigs 20T At ® da w1E o
waTg FEt fFar & fRarear ag w
ST o # F0E wEvETEr 3T AT oWy
A7 o7 FHET F arga fafa=s am
FE g5 &, FFAT 917 AT ABAT A7
F 1 w w7 w12 (5fezw w2 f5 oo
¥ AET AT AT F AT T4 F1 AR AT
fa=m &, A1 & amar i o1 To HTo
1 foi 1 o7 wmar meeT T oF
fam 7z F&d's F 7 o1 75 20
AEH E, g A WL IAT T AT Mo Hlo
ool f6E 2 % | 92 57 35 39 AT
ffar o fF Tro mo Hro %1 FuAT
oY Frt g1 0 = fae & maaT oz
f& g7 faafamw & =z% =f a4z

migm & e Aafigi g H
mam g e Az AT 20 F

7 o1 T AW U FEF T g F
¥ 5t 35 fan, 37 w=or fem A
FErFvAr Atz A, ArfE mfr=ams
F1 foFmy 7 72 #9m AT § =H
FrgmyT 2 AT grAAFIEF
I H P GEAT AAT 8, AT TAAHZ T
AT GEAT AT 3, 39F WL § O 97
FE ®FAE !

st aet (3RW)  F9E, dhe
Mo Hlo & LT TF 2139 &I 21T
ol wEr & " FwEr & fafsafaa
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o zre & fufafss g s &
@ FHE 7 ot g &Y &, IR ® A%
g fa—

Mr. Subramaniam to say the ]east
is guilty of suppressio veri suggestio
falsi; this is the immediate guilt
brought home against him; we may
also say that he geliberately misled
the House agnd the Committee. If we
do npot go that far, the gravamen of
the charge immediately would be that
he is gullty of suggesno falsi, supp-
TESS!O veri. ..

eqe wgEy fafaee aEe
=T 77 & 3AF gAm | & A7 9+§rrr

7 1 & Ay ®A%= 3 G § AT
CEA

st T W IR AT AfAn
o zH/ A1 glan

w1 |o Wlo aAWL : wWiwy fafaas
Hqor F & # oqraza Ao £ 1 fw
F HIAATT A3 A AITH qTHH 7" E
o9 qUETHT § 39 9% 975 FT AT
zx fam 78t 3 w2 & f§ gagaw ae=
Az o7 74t 2, Afwa & faaza s
aTeat g ff wEad § 3z faaw gwr 2
fx 'ﬂo To fgto frqrr fergmm a"lf
@ wfagzr e 1 7 W A1 AfE A
a1t | fzegwa feom &

o WgEdW : TH O AU a
S g 7

5t go Hie FAH : WIT AT
T FH W w g qa Arfaw o ot
HIRAR {7 AT Tl F AT H dio
Uo Hro  F fE F7 99T AE A F
T uqYEeT GIIATT & EHT feeer
# aaF & 73 72 # A oA s
S T KT A FT UE & (oA
W17 TH AT § a8 adl gm0l g, Al
T FITT  wIHAT 4T [T AT |
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FawT wraw # fx 3wt fema g
T o E 1 T WINT § OF JAAEH
argw Adl afew A7 ag@ & qAamT
12T 7Y feegeq1a & ag7 73 72 Areev
Ttz § rrrara"ifa 97 FAAT SUTET
g7 gz 73T ?'——warrr % fagAT &
fF F0T F T Tl T 6 TT A7 H faeT
TFz %1 3—fF 7 @A oAz &
FE T 727 fw 79 =Ew F 3gw a7
g1 WF A AT owwa firozar faar
T | AT FIT AT ZHT FT AL
qIHA ¥ 1 TH AT AHAE HIATT
o H gasr AT gm #

Shri Hem Barua (Gauhati): Be-
cause of the involvement of the Food
Minister in such a girty and scandal-
ous affair, as pointed out by the PAC,
why is it ¢that the hon. Prime Minister
does not ask the Food ang Agricul-

ture Minister to resign to set up high
moral standards in public life?

Mr. Speaker:
ness.

That is not my busi-

Tro TH WAGT Hifgwm (FEAT-
Ty o qm&!q@a’q’.‘ﬁ%‘mrm
A1 qF 72 FeAr § F aET gEeEy A
19 fFa €, o1 faormfams F o= o
M E TR AT WA AT A FAT
AT 9% F TFad H WIS AT |
TF WA A TRE 52 a0 £ R e
FHZT F qIRA AHL W FZ AGT A7 6
ag 4z, fsm ¥ 7% ¥ 52 ga fasrn
qr, 39 F fwer T97 471 7F A7 TEA
9T &1 AT | FE ATT FEIT &1 fEET
#17 §%% & 9 g4 a1, a1 qaw g
g1, #fe wdr ggEg § a7 @\ T@r
AL | WT FIE TAAT IV TATE FHE
F |TH TG A T AT T &1 q7 7,
oF A, W@ WAl g9 g fraw
ws, o & oy frar &, s & faer
&7 91, 7 FA. a1 97 faega wmwer-
e g1 AT &
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[ere T wART wrfear]

ag A1 ¥3 FWwAEAE | FHL,
dtF7ame F  FvEey A7 EA AHa-
Frza faar, aaifs 3@ #ar fF ag
Iz WIET g, 99 fw arg ¥ 9@ 9w
fF 7z AET 91

Al SEEET e
qET |

FHTAIT

TMo T wARET Wfgar: s
W7 7 FIqHIE FE7, Fed g2 %
TZ ATET 4T | T3 AqAATZH 21 4T |

HAT, qwTemE " &2t oF S
M ra e g d W TR
fom® w1700 Iw w1 GET, EEr AT
FI7ETH  ATT 1 TE E, AN I ITA
TR FoArE A2 2T 2, A1 fam oE
g & 1 3z fawarfam &1 FaETA
BT, THT F99, WT AT ATET | FHT
% ot aeit 7 %7 &, 7g9 & war @H
e & AfFT 77 37 397 T FgT
i fr adrma-fr #7919, ITF AR
gz =wvg #1 fwadr o zww
& 7 T BRI HIRHT FAST ATEY @A
g ouEl WAT TART OATE TR B
oTT 39 " 7 FrE vy froew # omr
AT —A™ ag 9t qfewa 7 firew
¥ gl g—3W 396 413 919 IaHT
fwr & wezar €, A1 @2 wewr Ad
ET | WL EH 9% F1 [F€T a6 &
w1 zar fagr wan &, &1 a7 zfaa a9

BEIT |

Soq WEIEW . AEW WE T
AT

3272
1326 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
University Grants Commission
(Amendment) Bill, 1966, which
has been passed by the Rajya
Sabha gat its sitting held on the
2nd August, 1966".

13.26 hrs.

UNIVERSITY GRANTS COMMIS-
SION (AMENDMENT) BILL

As Passep BY Rasva SamHa

Secretary: Sir, I lay on the Table
of the House the University Grants
Commission (Amendment) Bill, 1966.
as passed by Rajya Sabha,

13.27 hrs.

RE. QUESTION OF PRIVILEGE—
contd.

Mo TH AAET wifgal © (FHar-
arg) . weAw wEEE, ¥ AT A
F¢ gl §g— F18 waw1q § a1 A8
FLRIE |

WU WEQd (0 W19 A A1 g0
2 ag fawre g omam &

To T RART Sifgar: Aqg
faamqifys17 %1 a@ig WTHKTTS 7 |
#at AgrEm 7 gaaETed fFar g, wrug
famr &

weaw Agea : fafaeeT arga @
A A& £ | 9 &= wigd | F g@w
W FE T AT
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Criminal Law
Amdt. Bill, 1965

Mo TR TAF Aifgmr ¢ wa F
99§ 419 anarT § 9 iE

wre wEEd  # A W
& F ¥ § 7§ 92w Fg 997 F
f fafrret atga ST g am £

3o M ®WigX d.fgm ;i 2
mfzai i w.% 9T 1 seeA £

13274 hrs,

CRIMINAL LAW AMENDMENT
(AMENDMENT) BILL, 1965

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, I beg to
move for leave to withdraw the Bill
further to amend the Criminal Law
Amendment Act, 1852, which was in-
troducegd on the 3rd December, 1965.

Shri Hari Vishnu EKamath (Hosh-
angabad): Sir, on a point of order,
under rule 110.

It says that the member in
charge of a Bill may at any stage
of the Bill move {for leave to
withdraw the Bill gn the ground—

\

That is to say, the Minister should
state to the House on what grounds
and for what reason the Bill is sought
to be withdraw. That has not been
done. Let him explain it

Shri Hathi: A statement containing
the reason for which the Bill is being
withdrawn has been circulated to the
Members on the 1st August, 1966.
Cir-
does

Shri Sezhiyan (Perambalur):
culation is not enough, Sir; it
not form part of the record.

Mr. Speaker: Direction 36, relating
to the withdrawal anq removal of
Bills, reads as follows:

“When a Bill pending in Lok
Sabha is sought to be withdrawn

SRAVANA 17, 1888 (SAKA)

Criminal Law 3274
Amendment (Amending)
Bill, 1966
by Government, a statement con-
taining the reasons for which the
Bill i3 being withdrawn shall be
circulated to members by the
Ministry concerneq .ufficiently in
advance of the date on which the
motion for withdrawal is sought

‘o be  made”
Shri Hari Vishnz Kamath: Then
rule 110 does not apply? When it is

circulated, it does not form part of
the record.

Mr. Speaker: That does not form
part; we can place it on the Table of
the House; Members could see,

Shri Hari Vishnu Kamath: Thea
let it be placed on the Table of the
House.

[The statement was laid on the Table.
Placed in Library, See No. LT-6694/66)

Mr, Speaker: The question is:

“That leave granted to with-
draw the Bill further to amend
the Criminal Law  Amendment
Act, 1952, which was jntroduced
on the 3rd December, 1965."

The Bill was, by leave, withdrawm.

13.29 hrs.

CRIMINAL LAW AMENDMENT
(AMENDING) BILL, 1966

The Minister of State in the Minis-
ry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, T beg to
move for leave to introduce a Bill
further to amend the Criminal Law
Amendment Act, 1952,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Criminal Law Amendment Act
1952."

8-8-19686.
1193(Ai)LSD—8.

*Publishing in Gazette of India Extraordinary, Part II, Section 2, dated
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of order. If
you will kindly read the language of
rule 110, the same rule: under which
the other Bill has just now been with-
drawn, ang the new Bill is being
introduced on the same subject, you
will fiind that sub-rule (b) reads as
follows:

“(b) the Bill is to be replaced
subsequently by a new Bill....

Though my knowledge of the English
language is very meagre, yet. to my
mind. the word “subsequentl;” is used
in a different sense from the word
“immediately”. This Bill hkas been
introduced immediately after one
Bill has been withdrawn on the same
subject. When once a Bill has been
withdrawn, he should take at least 24
hours before introducing a new Bill.
“Subsequently” does not mean “im-
mediately”. I would request you to
let us know whether “subsequently”
is the same thing as “immediately”.
Let us have a reply.

Mr, Speaker: If it is immediately
gfter the first, then it is subsequent to
that. I will put the gquestion again.
The question is:

E el
“That leave be granted to intro-
duce a Bill further to amend the
Criminal Law Amendment Act,
1952."

The motion was adopted.
Shri Hathl: I introduce the Bill

1332 hrs.

JAYANTI SHIPPING COMPANY
(TAKING OVER OF MANAGEMENT)
BILL*

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): 1 beg to move for leave to
introduce a Bill to provide for the
taking over of the management of the
undertaking of the Jayanti Shipping

AUGUST 8, 1966

Bills Introduced 3276
Company Limited, for a limited pe-
riod in order to secure the proper
management of the same.

Shri §. M, Banerjee (Kanpur): The
Bill clearly says that it is meant for
taking over the management of the
undertaking of the Jayanti Shipping
Company for a limited period. I
would like to know whether we are
not seriously thinking of amending the
Constitution, in cases where such con-
cerng are taken over for better
management, especially after the mis-
management, by the people, and es-
pecially when some concerns have
been taken over and then handed
back to the capitalists—

Mr. Speaker: We cannot go into the
merits of the matter now.

Shri S. M. Banerjee: I want to know
whether this Bill makes this point
clear or not.

Mr. Speaker: If he objects to it ab
the introduction stage, 1 can allow
him.

Shri 8. M. Banerjee: This is exactly
the time when the Bill is sought to

be introduced. I oppose its introduc-
tion.

Mr. Speaker: Then he can oppose it,
I will have to give the Minister an
opportunity to explain it then.

Shri S. M. Banerjee: Yes, Sir.
After that I will have my say.

Mr. Speaker: The introduction of
the Bill is being opposed.

Shri Sanjiva Reddy: We are taking
it up for five years to begin with.
There is provision to extend it up to
10 years, and if necessary Parliament
has power to take it over permanently
also. Nothing prevents it from doing
S0,

Shri 5. M. Banerjee: While 1T wel-
come the Government's decision to
take over this company, because this
has become a scandal and the Gov-

*Published in Gazette of India EXtr aordinary, Part II, Section 2, dated

8-8-66.
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ernment, naturally, has been helping
it out of way by giving loans of Rs 2
erores. 10 crores and so on. Now the
Government have realised that their
Hability is more than the assests, Rs.
47 crores or something like that.
Now, having realised this, they want
to take it over and manage it for a
limitegq period. Then hon. Minister
now tells me that it is taken over for
a limited period, while the Constitu-
tion itself empowers the Government
to extend the period.

We have many undertakings, many
textile mills and many sugar mills
which have been taken over, where
controllers have been appointed and
receivers have been appointed, and
after the mills or the concerns started
making profits, and the Government
have spent crores of rupees on them,
the mills or the undertakings were
given back to the previous manage-
ment, the canitalists.
know from the hon. Minister whe-
ther i+ is the intention of the Govern-
ment to take it over permanently, or,
why not nationalise this concern once
it is taken over?

Mr. Speaker: These are not the mat-
#ers which could be discussed now.

Shri Raghunath Singh
I want to say something.

Mr. Speaker: 1 "have heard the
Mémber who opposed the introduc-
tion of tHe Bill. .

(Varanasi):

Shri Raghunath Singh: I am not
epposing it.
Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
taking over of the management
of the undortakmg of the Jayanti
Shipping Company Limited, for
a limited period in order to secure
the proper management of the
same.”

The motion was adopted.

Bhri Sanjiva Reddy: I introduce the
Bill.

SRAVANA 17, 1888 (SAKA)

I would like to -
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13.24 hrs,

STATUTORY RESOLUTION
LEVYING OF EXPORT DUTY ON
CERTAIN ITEMS

The Deputy Minister in the Minls-

try of Commerce (Shri Shafl
Qureshi): I beg to move the follow-
ing resolution on behalf of Shri

Manubhai Shah:

“In pursuance of sub-section
(2) of section 4A of the Indian
Tarifi Act, 193¢ (32 of 1934),
this House approves ‘of the Noti-
fication of the Government of
India in the Ministry of Cem-
merce No. 5.0. 1696 dated the
6th June, 1966, as amended vide
Notification Nos, 43(3)-Tar|66
dated the 6th June, 1566 S.O.
1841 dated the 15th June, 1966,
S.0. 1940 dated the 27th  June,
1966 and S.0. 2133 dated the 15th
July, 1966, levying export duty
on sacking (cloth, bages, twisl,
yarn, rope and twine), jute manu-
tures of certain description, cotton
waste (all sorts), tea, all oil
cake other than copra, ground-
nut oil cakes, tobacco, wun-
manufactured mica, all sorts,

hides, skins and leather, tanned
and untanned, all sorts, but
not including manufactures
of leather, and coir and coir

manufactures from the date of
such Notifications.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, gn a point of order, 1
invite your attention to rule 76, and
also would like to state that vou have
ruled twice or thrice before that when
a motion or a Bill is put in the name
of a Minister, Shri Manubhai Shah
in the present case, and if the Minis-
ter concerned is not present in the
House, the reasons for his absence
should be given. They have been con-
sistently violating this. I think this is
the third or the fourth time. They
have not given us the reasons for his
absence.

Mr. Speaker: T must explain that
when the Minister concerned is not
here to move the motion, some reason
should be given:
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Shri Hari Vishou Eamath: Have Shri Sonavane (Pandharpur): This
they got any explanation at all? is not the first time.

Shri Shafi Qureshi: I have taken Shri Shafi Qureshi: The Govern-
your permission to move this resolu=  ment of India gook a decision. ...
tion. I may state for the information o
of the House that the Minister is busy shri D. C. Sharmz (Gurdaspur):

in a meeting.

Shri Hari Vishnu Kamath: It is not
a valid excuse. If he is outside Delhi,
it is all right. (Interruption) He has
no respect for the House, It is con-
tempt of the House.

Shri Bhagwat Jha Azad (Bhagal-
pur): I am sorry to hear him say
like that. Iz that meeting more im-
portant than Parliament? He must as
usual be made to apologise to the
House. It i= surprising.

Mr. Speaker: Hon. Members should
not be so sensitive. I may point out,
however, that the business of the
House must get first priority unless
there js some State businesg which is
<0 important that it cannot be avoid-
ed. But in this case, when it is said
that the Minister is busy in a meeting,
that does not cxplain what king of
meeting it is, what importance has to
be attacheg to that meeting, and
whether that should he given prefer-
ence to attendance in the House. If
it was very urgent and important, the
Minister could write to the Speaker
so that I might inform the House that
it is because of inability he is not
coming and So on.

Shri N. Dandeker (Gondz): 1 ish
to make one observation. This is a
statutory motion, a most  important
one, arising out of devaluation in so
far as the export and import impacts
are concerned, and really it should be
the Alinister who should dea] with this
maiter, because there are a number of
imporiant issues arising out of it

Mr, Speaker: I hope he will be
coruing soon.

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): He will be coming.

Shri Shafi Qureshi: He will be
coming soon.

Sir, how long is it going to take? He
is going to read what the Secretary
has written and the Minister will also
do the same, How long will it take?

Shri Shafi Qureshi: I may state
for the information of the hon. Mem=
ber that I have hecard with attention
the discussion in the House, The
Secretary’s brief, in order to help us,
may be there, but I have my own
knowledge of the devaluation problem
angd allied problems, I know the sub-
ject with which I have to deal.

Now, as I said, the Government of
India took a .decision to refix the par
value of the rupee with effret from
2 am. on the 6th June, 1966. The
new par value has been fixed at Re. 1
equal to 0.1185 gramme of gold as com-
pared with the earlier par value of
Re. 1 equal to 0.1866 gramme of gold.
The rupee has thus been devalued by
36.5 per cent. :

13.40 hrs.
[Mr. DEPUTY-SPEAKER in the Chair)

This corresponds to a new rate of ex-
change of Rs. 7,50 to 1 US doillar
which again corresponds to Rs. 21 to
1 pound sterling as compared w:th the
rates of Rs. 4.76 o 1 US do’lar and
Rs. 13.33 to 1 pound sierling before
6th June, 1966. This decision te
change the par value of the rupee was
taken after the fullest consideratiom
when the Government became con-
vinced that it was in the bcst interests
of the Indian economy. A copy of the
Press Note dated the 5th June 1968,
issued by the Ministry of Finance, has
already been placeg on the Table af
the House.

With devaluation a revision in the
present range of import duties has
also become necessary. In carrying



3281 Levying of
out this revision, Government hawve
kept in view the need to avoid any
adverse effect on the budget. At the
same time, the new range of duties
would be such that the total import
cost, especially for machinery items,
is nct out of line with the cost of
similar or comparable jtems produced
ip India.

= g¥R FF ®FTa  (FH)
IuTewer wgrey, § A9 s qigar
g1 Far aeq ® mnfy g gt 7 faw
@ A g%al § ! # gewa @\ g
fo oz w7 w@ramw 1

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
He may continue.

Bhri Shafi Quoreshi: In the case of
those our traditional exports which re-
quired relatively little assistance prior
to devaluation, jt became necessary to
Jevy appropriated export duties sg as
to mop up windfall profits, but at
the same time leaving a sufficient edge
to the exporter so as to give him a
competitive advantage. Thus export
duties were levied on a small number
of specified items to ensure that (a)
the unit value in foreign exchange of
traditional items of export did not
decline significantly and (b) there
was no windfall for the exporters as

SRAVANA 17, 1888 (SAKA)

Jute Manufacturers:

(i) Sacking (cloth, bags, twist, yarn rope and twine) Rs.
(ii) all other descriptions of jute manufscturﬂ not

Export Dutyon 3282
Certain Items (Res.)

a result of devaluation. Thus with
the change that has been made in the
par value of the rupce on devaluation,
an exporter who earns 100 do'lars will
now be able earn Rs. 750 as against
Rs. 476 earlier. This is a sirong sti-
mulus to our export effrrt in respect
of items which were more or less com-
petitive before devaluation, in the
world market. Quite apart from he!p-
ing competitiveness of our exports,
this will provide a strong inducement
for the flow of investment in'o export
industries and thereby progressively
strengthen our export position. Now
such a stimulus was not called for in
the case of certain traditional itemas
of exports. In such cases, the Govern-
ment has levied export duties ta
moderate the stimulus and yet leave
sufficient incentive for growth.

In the first notification which was
issued, the levy was put on jute manu=
factures, tca, all ocilcakes other than
copra cakes, tobacco unmanufactur-
ed, cotton waste all sorts, mica all
sorts hides, skins and leather, tanned
and untanneq all sorts but not includ-
ing manufacture of leather, coir and
coir manufactures. Subsequently cer-
tain other notifications were issued
and the final position regarding statu-
tory rates of export duty as it obtains
today, as a result of the five notificat-
ions, is as follows:

f00 per metric toa

other wise specified. Rs 6oo per metrictor
Tea Rs. 2 per Kilogram
All oilcakes other than grourdnut ard copra cake Rs. 125 per metricton

Tobacco, urmanufactured
Cotton waste, all sorts
Mica, all sorts

75 paise per kilogram
40 per cent ad valorem
40 per cent ad valorem

Hides, skins and leather, tanned and untanned, all sorts, bur

not including manufactures of leather

Coir and Colr manufactures
(i) Coir fibre and yam
(iiY other coir manufactures

10 per cent ad oalorem

25 pereent ad valorem
10 per cent ad volorem
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[Shri Shafi Qureshi]

This is the net result of all the five
notifications.

I will not take much time of the
House, but in conclusion I would like
to emphasise that th> who!e object of
these measure tzken by the Govern-
ment is to put Jur economy on a sound
footing and pave the way for further
progross and dovelopment. This ob-
jective would, however, be defeaied
un’ess the pecessary discipline is ob-
sorvod to keep the inflalionary pres=
sures und:sr control. Onlv by so doing
can we defend the value of our cur-
rency and prevent the recurrence of
a similar situation in future,

With these words, I move.

Mr. Deputy-Speaker:
moved:

Resolution

“In prsuance of sub-secticn (2)
of section 4A of the Indian Tariff
Act, 1934 (32 of 1934), this House
approves of the Notification of the
Government of India in the Minis-
try of Commerce No. 5. O. 1696
dated the 6th June, 1966, as amen-
ded vide Notification Nos. 43(3) —
Car'66 dated the 6th June, 1966,
5. O. 1841 dated the 15th June,
1966, S. O. 1940 dated the 2Tth
June, 1966 and S. O, 2133 dated
the 15th July, 1966, levying export
duty on sacking (cloth, bags,
twist,yarn, rope and twine), jute
manufaciures of certain descript-
ion, cotton waste (all sorts), tea,
@ll oil cakes other than copra and

groundnut oil cakes, tobacco, un-
manufactured, mica, all sorts,
hides, skins and leather,, tanned

and untanned, all sorts, but not

including manufactres of leather

ang coir and coir manufactures

from the date of such Notifica-
tions.”

The time allotted is one hour.

Shri N. Dandeker: This is an extre-
mely import resolution.

Mr, Deputy-Speaker: All right; 1
extend it by another hour.
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- Shri Shafi Qureshi: He is just
coming, Sir.
Shri N. Dandeker: Sir, I would

like to add my protest {o the one made
earlier. This set of measures that has
just been announced in relation to
adjustments of certain import duties
and imposition of cortain export duties
is among the most important follow-
up measures connected with deva'uat-
ion and it is astonishing I am glad
Mr. Manubhai Shah has now come but
it is astonishing that none of the two
or three Ministers concerned with
devaluation-the Finance Minister, the
Minister for Industries and the many
other Ministers concerned with econ-
omic affairs, who are also vitally con-
cerned with this fundamental get of
follow-up measurcs ig present in the
House. However, 1 wil] proceed
to deal with this motion
from two different standpoints:
first of all, what was the situa-
tion that devaluation endeavoured to
cure in the narrow sphere of external
trade and, secondly, just exactly what
these measures wi'l achieve. I would
like to preface that, however, by saying
that it is. prefectly clear from the
Commerce Ministry's Report of 1965«
66 that the Miristry of Comm-ree, at
uny rate, and certainly the Minister
of Commerce admittedly....
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Mr, Deputy-Speaker: The hon.
Member may rcsume his seat,

The Bell is being rung.

There is quorum now. I would
request hon. Members to sit in the
House at least for some time. In ten
minutes we had to ring the Bell twice.
Shri Dandekar may now continue his
speech.,

Shri N. Dandeker: Sir, I was saying
it is well known and indeed it is evi-
denced by the Commerce Ministry's
Report for 1965-66 tha: the Minister
of Commerce and the Commerce
Ministry were completely convinced
that there was no cause for devalua-
tion at all. When the debate took
place on the demands for grants in
the months of April and May that was

one of the maiters I touched
upon and I then dealt with
the Eenormous jungle of vari-
ous types of export incentive

schemes that then existed with a view
to stimulating what are known as non-
traditional exports.

The crux of the matter, in so far as
the situation demanding devaluation
in re'ation to the balance of payments
—just that narrow field—is concerned
was this, that over the years, and in
particular since the year 1966 onwards,
while on the one hand the price level
in India was rising and costs were
rising, the artificia’'ly pegged value of
the rupee was gradually and steadily
videning the disparity between the
purchasing power of the rupee in India
and the supposed purchasing power
parity at which it was pegg-d in terms
of its foreign exchange wvalue. The
situation was onc of increasing dis-
parity between these two values, When
that sort of situation prevails over a
period of time what happens and what
did happen in this country is that
import-oriented industries are at a
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premium, industries that are concer-
ned with the domestic markets are
at a premium, but export oriented in-
They are
at a discount for two reasons. While
their interna] costs angd priceg are
rising the cost of thrse goods to the
foreigners (at the false rate of parity
given to them is higher thap that at
which they coulq be produced and
exported on a large scale. In other
words, translated into economic terms
the long-term consequence is a con-
tinued incentive to deployment of
resources in import-orienied indus-
tries and in domestic- market-orien-
ted industries, but not in export-oricn-
ted industriecs. The effect of this will
always be that there will be an awful
drag on exports and a tremendous
boost on imports, and that in turn
will be reflected in adverse balance
of trade and subsequently in adverse
balance of payments.

That this was realised is obvious
from the fact that a whole lot of mea-
sures, which virtually amounted to
discriminatory devaluation, were
taken with a view to encouraging the
export trade in non-traditiona) items.
There was a very wide range of multi-
tiered arrangements ranging from tax
credit, straight export subsidies, im-
port entitlements and various things of
that king in wvarying degrecs for
different types of non-traditional in-
dustries whereby it was hoped they
would get by the left hand what they
were losing through the right hand
and, therefore, they would have an
incentive to boost their exports.

Now I come to devaluation. I should
have thought the follow-up action
that was necessary was not 1o
negative but to re-inforce the
boost providsd as a resu't of deva-
luation to the deployment of resour-
ces in export-oriented industries; not
just a temporary minimum boost of
current exports or the minimum dam-
pening of current imports, but a posi-
tive impact on the total structure of
deployment of resources, such as
wou'd shift them more and more in
the immediate future towards export-
oriented industries and less and less,
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eomparatively, to domestic market
industries and in so far as capital in-
puts were concerned less and lsss to
import oriented industrial siructures.

Levying of

But what the Commerce Ministry
bas done, by the set of import duties
and export duties referred to in the
motion, is almost wholly to negative
the entire basis reasons for deva'ua-
tion in their impact wupon foreign
trade. Let me take, first, the import
duties. Last year, there were two
sets of import duties imposed precisely
as an anti-dote to devaluation: one
set was imposed early in February
known as regulatory duties and the
other set was in a supplementary
budget in September 1965 in the shape
of an enormous increase in a whole
range of import duties so as to make
them more expensive in rupee terms
than would otherwise be the case, on
the ground specifically then mentioned,
to defent the rupee and stave off, if
possible, the need for devaluation.

Devaluation having come, it is not
enough to so to adjust those import
duties that although the rates have
been  lowered the quantum of their
impact by way of import duties still
remainsg the same as in 1965, and that
is exactly what was done. Reduction
in import dutics has been, broadly,
enly of that magnitude by which the
rupee amoun: impact on a whole range
of commodities has been kept just the
same as in 1965, What is the conse-
quecnce of this? The consequence is
this, that not only do we add to the
value of goods by the depreciated
value of the rupee in terms of amount
of money you have to give for a given
amount of foreign currency, but the
monetary impact of import duty levied
at a time whep devaluation was not
there and enhunced as a specific
alternative to devaluation, that also
remains. This is going to bring about,
in so far as impact on import is con=
cerned, quite an unforeseen heavy
impact in torms of rupee cost of ima
ported goods, twice over so to speak,
once in terms of anti-devaluation
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duties which, qua their amount remain
the same, again in terms of devalua-
tion,

14 hrs,

The situation is even more serious on
the export duty side. In the first place,
the whole argument proceeds on a
complete fallacy—the fallacy that there
would be, if no export duties were
imposed, a fall in the rupee value of
the goods exportcd and, consequently,
a fall in the foreign exchange wvalue
of the goods exported and, consequen-
L'y, perhaps a fall in the amount of
foreign exchange earned. The proof
that .this argument is wrong is im-
mediately furnished by the second
reason which the Government has
advanced for the imposition of export
duties, name'y, windfall profits ought
not to be allowed to be made. In
other words, the prices of these com-
modities in rupee terms, but not in
terms of foreign exchange, would go
up so that the foreign exchange prices
of these things would remain the same,
in which case it is true that consider-
able profits would be made -in export
industries, But, if that is so, the
argument that you would be earning
less foreign exchange would become
meaningless. If, on the other hand,
you wou'd be earning less forcign
exchange because rupee prices would
drop, then the fear of rising prices and
unforeseen profits become meaningless.
So, Sir, there is a lot of mumbo jumbo
in this relating to the immediate
situation,

The real point for consideration is
this. Even these so called traditional
industries, wcre, they or were they
not in need of a boost of one kind or

another? The Finance Minister has
said—he made it quite clear
in his statement the other
day; he has repeated it in

the Supplementary Economic Survey
also—that a very large section
nearly 70 per cent of the traditional
export industries was in recript of
certain types of assistance, direct or
indirect, in various forms. The funda-
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mental question therefore,, is this: is it
or is it not the government's desire
that even in regard to traditional in-

dustries there shou'd be larger and
larger deployment of resoures in
thosz industries? I de not know

whether you are aware, Sir, that in
the deployment of resources over the
last ten years, the traditionally ex-
port-oriented industries have receiv-
ed the least.

The tea industry, for instance, has
been suffering from dearth of capital
resources over a number of years.
There have been committees and spe-
cia] reports about the supply of finance
in order to enable them to undertake
rehabilitation, modernisation and re-
plantation programmss; and in order
to enable them to do that, thre were
also tax concessions in relation to
the new p'antation and replantation
of tea estates and so on.

My submission is that these counter-
vailing export duties, so to speak,
for—that is what they are—they are
designed to take away from export-
oriented industries, both traditional
and non-traditional, particularly tra-
ditional, the main situation that was
intended by devaluation, namely, that
there should be a diversion of resour-
ces to them, so that there would be
greater and greater deployment of
resourceg in the export-oriented in-
dustries, The smaller ones, the so-
called 20 per cent of the foreign trade
which is non-traditiona!, are being
epoen-fed by a whole mass, as I said,
of export promotion schemes, so many
in fact that you could not really find
your way around unless you were an
expert. The grcat shortcoming of
that whole scheme was that, in the
first place, there were all kinds of
assumed calculations of the extent of
need for export incentives and export
Promotion schemes of one kind or
another for different industrics, but
more particularly there is a paragraph
in the Red Book— wish I had it with
me so that I could quotie it,—in the
volume relating to {import export
po'icy which says that these export
Promotion schemes of all sorts were
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really temporary, being subject to
such decisions as Government may
take from time to time, with the re-
sult that all these schemes while pro-
viding tremendous incentives for tra-
ding profits to be made, did not pro-
vide incentives for deployment of re=-
sources of a long-term character to
the industries concerned with the
non-traditional exports.

Now what ig sought to be done i3
this. It is assumed that mest non-
traditional export industries will now
be adequately enthused to go in for
exports in a big way and to go in for
further deployment of resources in
those industries by the mere stimulus
of devaluation. Actually, I know, and
I think the Minister knows, that a
good deal of export trade in non-tra=
ditional itemg has come to z standstill.
Nobody knows which way they are
pointed; not even the Ministry knows
which way they are pointed. In con-
sequence, of this I am tolq they are
now working out, after taking a mea-
sure of the stimulug provided by de-
valuation, the extent to which further
devaluation, or rather further differ-
ential devaluation in terms of export
promotion schemes etc. is necessary,
and sp on. :

I will conclude by saying, it locks
to me ag if, almost deliberately, the
statutory resolution before the House
is calculated—it has certainly  that
effect—to negative the benefity that
are otherwise likely to accrue from
devaluation in terms of relative dep-
loyment of long term rosources. I
think it is altogether bad and they
ought not to impose these monstrous
export duties on the contracy, they
ought to make those industries, even
the traditional export industries, reac-
tivated and stimulated by devaluation
so that they may attract more and
more resources and things of that
kind. Only in that way can we really
get our export industries established
on a firm, solid foundation, and not a
flimsy foundation of all sorts of sche-
meg of export promotion and import
entitlement, tax concession, straight
subsidy and so on. For these reasons,
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Sir, I do oppose this motion. 1 think
thgse duties are all wrong and they
will undo the effect of devaluation.

Shri P. C. Borotah (Sibsagar):
Mr. Deputy-Speaker, Sir, 1 would like
to confine my remarks only to item
No. (3) of the Second Schedule to
the Indian Tariff Act, 1934 wherein
some changes have been proposed in
the export duty on tea,

Tea plays a very vital role in buil-
ding the economy of our country. It
is one of the two highest foreign ex-
change earners and also one of the
biggest employers. The benefits reap-
ed by the couatry from this industry
are many and I need not repeat them
here. The tea industry is now pas-
sing through a very depressing state.
I find the Minister is smiling at my
so saying. I hope he will go into this
matter deeply.

If we look at the profitability of
the industry for the last ten years, we
"find that it hag come down from 9
per cent to 4 per cent in 1864, In
1965 and 1966 the industry have got
wage increase on the recommenda-
tions of the Wage Board and payment
of bonus. These two itemg are hang-
ing above the head of the industry
like Damocle’s Sword. I do not think
the Government or the people are
fully alive to the present lot of the
industry. Of course, the trouble will
not be alone on the industry; it will
have to be shared by the Government
also, because 90 per cent of the bene-
fits of the industry go to Government
and only 10 per cent goes to the in-
dustry. So, I hope Government will
look into the matter and set matters
right before it is too late.

There is a fall in the output of tea;
from 372 million kg. in 1964 it drop-
ped to 362 million kg. in 1965. It is
gratifying to note that this vear the
production is better; it is a phenome-
non not peculiar to India but appli-
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cable all over the world. Every maijor
tea-producing country has got a bum-

‘per crop this year, That will naturally

mean keener competition for the In-
dian tea in the international market
duning the coming year.

Coming to exports, we have lost the
fight for being the leader of the world
in supplying tea, g position which we
have enjoyed during the last 65 years,
at the hands of Ceylon. Politics plays
a big part in every field, particularly
in international trade, and tea is no
exception to it.

Since the year of our independence
import of Indian tea into UK, which
is our mainstay, is gradually declin-
ing and not only in UK but alse in
USA, UAR. Canada and some other
countries. In 1964 we exported 120
million kilograms of tea to UK but
in 1965 it had come down to 110 mil-
lion kilograms. So, there is a loss
of about 10 jmillion kilograms of In-
dian tea in the UK market. Similarly,
the exports to USA. declined from 9
million kilogramg to & million kilo-
gramg and to Canada from 5} million
kilograms to 5 million kilograms.

Shri Tyagi (Dehra Dun): Is it due
to competition?

Shri P. C. Borooah: Naturally we
have been priced out. Our cost of
production is very high,

1 have told you about exports to
UK. USA and Canada. Now I come to
UAR. UAR has signed an agreement
with Ceylon last month under which
Ceylon's main export will be tea and
this will surely affect our export of
tea to UAR. Coming to Iran, India’s
share in Iran's total tea imports dec-
lined from 47 per cent to 30 per cent.
In 1963-04 Indias share was 66 per
cent in that country’s import of tea.
Iran also produces some tea of its own
and they import tea from outside for
blending. That tea for blending pur-
poses was generally taken from India,
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but now they are gradually switching
over to Ceylon. The First Secretary
of the Embassy of India at Teheran
says that the causes of this continu-
ous decline in the import of tea from
Indig are the higher prices of Indian
tea. Then, all the requirements of
Syria and Libya are going to be taken
from Ceylon and India stands no-
where in the picture there.

This is the posilion of exports of
Indian tea, There are many other
countries where also we are pot far-
ing well, but I do not want to take
much time of the House in making out
a list of all the countries. Qur ener-
getic Minister, my hon. friend, Shri
Manubhai Shah, will possibly say,
“Produce more, cut down your inter-
nal consumption and increase in ex-
portz will automatically come”. I
admit that an increase in production
must be a must for the development
of Iadian tea, but we should not forget
that cur cost of production is also one
of the factors because of which we
are gradually being priced out of the
market and for this high cost of pro-
duction our fiscal policy is mainly res-
ponsible of which a part is going to be
played by today's Resolution, that is,
fixing of Rs. 2 per kilogram of tea as
export duty.

T have said already, the fiscal policy
is no less responsible for our increas-
ing cost of production. I may cite a
few examplzs of that. Apart from the
Central Income tax and agricultural in-
come-tax, there ig possibly no duty or
tax up till now evolved or levied by
our Finance Ministry which is not ap-
plicable to the tea industry. All sorts
of duties and taxes are paid by the tea
industry. First of all, there is the ex-
cise duty. Excise duty is being paid
from 18 paise to 54 paise per kilo-
g-am, That means, the average excise
duty op one kilogram of tea comes
to about 34 paise because most of the
tea comes Irom the Zone where 54
paise ig fixed as the excise duty on
one kilogram of tea. Then, there is
the cess which comes to 4.4 paise per
kilogram; West Bengal Entry Tax
comes to 13.25 paise per kilogram;
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Assam Passengers and Goods Tax
comes to 10 per cent of the freight;
Kerala Sales Tax comeg to 5.25 per
cent ad valorem on priceg realised at
the Cochin Auctions. All these go to
raise the cost of production of the
commodity, viz., tea.

Then, comes the export duty which
haz been proposed to be fixed at Rs. 2
per kilogram. If we take that our
export will be in the order of the pre-
vious year, that is, 199 million kilo-
gram, straightaway Rs. 40 crores the
industry will have to bear, if this
Resolution is passed as it is.

Apart, from the excise, export and
other taxes mentioned earlier, the
Plantation Inquiry Commission had
listed what are the other duties and
taxes paid by the industry. They are
land tax, licence fee for factory and
vehicles, land cess, education cess,
health cess, vehicle tax, profession
tax, panchayat tax, district board tax,
terminal tax, road cess, conservancy
rates, water and lighting rates, octroi
and house and building tax, So many
are the cesses, taXes and dutieg dump-
ed op the tea industry; a small list
indeed.

It is not possible yet to determine
the effects of devaluation on tea ex-
ports but if exports are maintained at
the 1965 level, ie., 199 million kilo-
g-ams, as 1 have already said, the
Government receipt and for the mat-
ter of that cost of tea wil] rise by Rs.
40 crores, which surely is not a very
small sum. Then, inevitable rise in
prices of materials, higher wages....
(Interruption). :
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Shri P, C. Borooah: Nothing about
elections here Sir,

Then, inevitable rise in the prices
of materials, higher wages, statutory
minimum bonus, provision of labour
amenities at higher costs, over which
the industry hag little or no control,
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all add to the increase in the basic
cost of Indiap tca. Op top of these
port charges increase as well as ocean
freight and in spite of the industry’s
best efforts to increase production to
tower the cost per unit, a situation has
arisen where the industry has to ask
the Government for direct assistance.

Apart from income-tax and agricul-
tural income-tax, all other taxes and
duties go towards directly increasing
the cost of production. I do not want
to take much time of the House.
There are two important suggestions
which I want to make wunder this
Resolution. One regarding excise ‘duty
and the other export duty. Excise duty
has been made refundable in all cases
of exportable commodities in the
country with the single exception of
tea. I do not wunderstand what
offence tea has done for which it has
to pay excise duty for the exported
part alsp. So, as I said many times in
this House, which is also supported
by the Tea Finance Committee, Gov-
ernment refund at least 18 paise per
kilogram. It is a via media sugges-
tion; not taking away the whole of it
but a refund of 18 paise per kilogram
may be given, That is one thing about
which 1 make an appeal to the Com-
merce Minister. Of course, I know, he
also is helpless, How can he say any-
thing? It is a question of finance.

Shri Tyagi: Is excise duty realis-
ed on exported tea and not refunded?

Bhri P. C. Borooah: It is the only
industry which has to pay exeise duty
on the export commodity. I want our
energetic Commerce Minister to fight
the Finance Ministry and gee that this
is done for the good of the country,
for the good of the industry and for
the better earning of foreign  ex-
change.

Then, about export duty, Rs. 2 per
kilog-am has been fixed. I think, it is
top much. If you want to fix gz duty
on account of devaluation, you do it,
but Rs. 2 per kilogram is arbitrary.
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There was some news recently in the
papaers that during the last few sales
in Calcutta some very high prices
have ruled, The Ministe-, in hig reply
might say, tea price fetching Rs. 129
per kilogram, Rs. 100 per kilogram and
so on and so forth. Let there be no
mistake that these are only prestige
prices. Not even 1 per cent of the pro-
duction is sold at such high prices.
Ssme producers think, “Let me make
name having very high prices” and
they pick up very good leaves, collect
them and gell them at the cost of re-
maining pcople only to be satisfied at
the big headlines appearing in the
newspapers that tea has been sold at
Rs. 129 per kilogram and so on.

Actual averdge price is Rs. 7 per
kg. or so for quality tea now.
Op that, add Rs. 2 as export duty.
It comes to Rs. 9 per kilogram. Even
then, it has got some market because
of high quality of Indian tea. But
there ig common tea. It is 50 per cent
of the tea that is produced and for
that common tea, there is no chance
of its export for high cost. It is very
doubtful whether, following the deva-
luation, this common tea will be pos-
sible to be exported out of India. It
wil] be subjected to great discrimi-
nation. 1, therefore, suggest that
either there should be a reduction in
export duty or an ad wvalorem— I do
not know to what extent it will help
and if it is fixed to help to some ex-
tent the exporting of our common teas.
If that is not possible, if that is con-
sidered as a cumbersome process, let
there be a simple reduction of 50 per
cent and make the export duty fixed
at Rs. 1.50 pe- cent per kilogram. This
is an appeal of the industry to the Mi-
nister. If thig is done, it will act as
a stimulant for export and make deva-
luation a success so far as tea is con-
cerned which will go to the ultimate
benefit of the country,

With these words, I support the Re-
solution with ~the request that the
hon, Minister will reconsider tha
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suggestions, if not immediately, after
some time and I hope that he will take
up the matter with the Finance Mi-
nistry and see thai the minimum de-
mand of the industry ig accepted.

Shri Vasudevan Nair (Ambala-
nuzha): Mr. Deputy-Speaker, Sir, the
Minister has siated that following de-
valuation theye is & windfall as far as
profits are concerned for the exporters
of traditional goods to the foreign
markets. There may be some logic
in the argument of the Government as
regards certain items menticned in the
Resolution. ] cannot speak about
every industry because I am ignorant
about many of them. But, as far as
one industry is concerned, I know the
position of that industry and my ap-
prehension is that in the name of
mopping up part of the profits which
they are going to get, the Government
iy be putting this industry in greater
difficulty. 1 am referring tg the coir
industry.

Sir, already everybody knows, the
Minister him=elf knows, that the coir
industry is passing through a very
serious crisis, Specially, alter the
Second World War, due to the dis-
crimination practised by the countries
that import our coir goods, and even
because of the discrimingtion in the
freight chuarges of the international
shipping lines, our coir products are
practically kept out of many of these
Waosterny moarkets and following this
drop in exports of coir manufactures,
practically, the manufacturing sector
of the coir industry is closed down. As
vou know. Kerala is the home of the
coir industry and I have the privilege

" to represent that particular area
where the manufacturing sector of the
coir industry is situated and Mr.
Manubhai Shah knows that practical-
ly all the major factories had been

closed down during the last ten years:

and there had been splitting up of all
the major units. If there is one single
industry in the whole country where
the worker, the primary producer, is
not at all benefited by the warious
kinds of schemes that his Ministry has
brought up for boosting exports, the
incentive schemes and all that, it is
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in this particular industry that the
producer has not yet at all benefited

B

The Minister of Commerce (Shri
Manubhai Shah): There is no incen-
tive scheme for the coir industry.

Shri Vasudevap Nair: There was,
1 am a member of the Coir Board. We
had discussed the incentive scheme in
the Coir Board and always it was felt
in the Coir Board, and even the Chair-
man of the Coir Board had agreed,
that it is a scheme that during the
last so many years the Board ar the
Government would do, practically,
nothing to see that the wages or the
remuneration of the workers in the
manufacturing sector of the coir indus-
try could be helped.

The Government wants to mop up
part of the profits for itself, I look
at the problem, perhaps, from a
different angle than that of my friend
Mr. Dandekar and, 1 am afraid, as far
ag this industry is concerned, the
result of this action will be that this
industry will still remain as a sick
child and that it will not get out of
its difficulties, You should remember,
and the Minister should know, that the
industry taken as a whole is giving
employment to nearly 4 lakhs of
people—it is not a small matter—and
their conditions had been very pitiable.
Following devaluation, some of the
manufacturers and exporters them-
selves told the labour representatives
that perhaps now they may be in a
position to pass on part of the bene-
fit to the working class. Actually,
there was an interim increase in
wages immediately after devaluation
Of course, we had a feeling that the
benefit passed on to the producer, that
is, the worker, was not enough, was
not sufficient and, perhaps, much more
could be done.

Now, the Government has come
forward with this proposal. I do not
know what will be the situation
following that. 1 am certain about one
thing that it will stop with that in-
terim award and that nothing more
will come out as far as the workers
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are concerned, We are the people
who believe that unless the primary
producer is taken care of, whatever the
Government thinks about boosting up
exports, they are not going to succeed.

The biggest weakness, the draw-
back, in the policy of the Government
is that they never take into con-
sideraiion the real producers. They
think about their Treasury, they think
about the profits of the exporters,
. they think about the incentive schemes
and all that, they think about every-
thing else, but they can never think
about the wast masses of the people
who really put this indusiry on their
legs. 1 am rcading the reports about
the crisis in the jute industry—I do
not know, maybe, the reasons are
different. That is one of the major
exports. Following the recommenda-
tions of the Wage Board, as far as
tea is concerned, ] have seen appre-
hensions expressed by the representa-
tives of the manufacturers. These
are some of the major traditional
items of our exports and, I do mnot
know, I have my doubts as to whether
Government hag really given gerious
thought to all aspects of the problem
when they come forward with this
proposal,

I do not want to speak about other
industries. But as far as the coir in-
dusiry is concerned. I want to get an
gssurarce from the Minister that this
will not stand in the way of some
little benefit for the working class.
They are speaking about windfall of
profits. Let the Government take some
prompt action to see that part of the
benefits that they claim have come
due to devaluation should go to the
real producer and that they should
see that the industry, as a whole, in-
eluding all parte of the industry,
should be helped to come forward to
thrive following the rccent develop-
ments. They should see that a single
industry, especially an industry like
the eoir industry should not be
throttled by such measures.
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Shri Himatsingka (Godda): The
measures that have been proposed,
arising ouy of devaluation, to mop up
the excess profits that are expected
to come on some of the export items,
have so far been good, but one or
two items neeq our consideration.

So far as tea is concerned, the tar-
get for the Fourth Five-Year Plan is
1,000 million pounds and for the
Fifth Five-Year Plan it is 1.200 mil-

lion pounds. These targets can be
attained only if an  additional
acreage of 25,000 acres is  brought

under tea annually and that will need
a lot of funds. The Tea Board has
been given a certain amount ¢cf money
by the Government for advances to
tea industry, but T am told that the
terms of such loans are very strin--:
gent and they are not at all attractive,
Therefore, T feel that the Tea Board
and the Government should take into
consideration this fact and liberalise
the terms; they can make a distinetion
between two kinds of loans, namely,
the commercial loan which is taken
for ordinary purposes and the other
loan which is taken for developmen-
tal purposes; the terms of loan for
developmental purposes should be
more liberal and the companies
which require loan for purposes of
devclopment should be given loan on
easier terms than those allowed for
commercial loans. 1 feel that this is
an important point and should be
taken into consideration. If the tea
industry cannot increase the produc-
tion, it will be impossible to reach
the targets that have been proposed
for the Fourth and subsequent Five-
Year Plans for export. Ip that con-
nection, it also needs consideration as
to whether the export duty of Rs. 2
per kilogram on common tea will be
just!fied. As has been mentioned
very ably by Mr. Borooah, we have
been priced out so far as common tea
is eoncerned. Africa and Ceylop are
replacing Indian ecommon tea on
account of competition in price. T am
told that there are no labour laws
so far as Africa is concerned, and,
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therefore, the cost there is much less
than the cost in this country. We are
meeting with very heavy competition
so far as common tea is concerned
and I feel that the rate of export duty
§0 far as c¢ommon tea is concerned
should be reduceq by at least 50
paise per kiiogram, if nol more.

As regards jute, as you know, this
country produces less jute than what
we need. This couniry had to im-
port raw jute from Pakistan ana
other places. Op account of the con-
flict last year with Pakistan, no jute
could be imported from  Pakistan
The country has heen importing a
certain amount of raw jute from
Thailand; the quality, of course, is
not good, but whether it is good or
bad, it does not matter becauss we
need u certain quantity for our pro-
duction. But unfortunately on
account of devaluation of our rupee,
the price of imported jute has gone
vp very considerably, by about 57:5
per cent more than what it was cost-
ing before. Therefore, the jute in-
dustry peedeq a certain amount of
relief; a certain amount of relief has
been promised recently, but there has
been considerable delay in that relief
being announced: therefore, very
little jute could be imported, gnd I
dp not know what will be the posi-
tion, whether we shall be able tc
meet our demands for the same.

Ag regards non-traditiona] items
also for export, I think attention
ghould be given tp see that they get
impetus for export and whatever is
requireq in that regard, should be
done; otherwise, the country will lose
all chances of getting any  benefit
that could possibly come out of de-
valuation. Unless we increase our
exports, the devaluation will be not
only absolutely meaningless but it
will also be very imjurious to this
country. .

As regards rising prices also, Gov-
ernment should give due considera-
tion. We have been speaking of
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holding the price-line, bug one State
after another is increasing the sales-
t'x. Somp States have increaseq the
sales-tax from 5 to & per cent. The
Central sales-tax has also been raised
from 2 to 3 pey cent and excise duty
on a number of commup items ot
daiiy use is very high. As g result
of these, the prices are not coming
down ang they cannot come down,
specially when ‘the production 1s not
increasing. Therefore, steps have
got tp be taken to increase th2 pro-
duction of the items of consumer
o10ds which-are required in the coun-
try
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A large amount of money has been
pumpeq into the economy on acctunt
of non-developmental, non-produc-
tive, . jtems and, therefore, there has
not been sufficient production of goods
to meet the gemands that have been
arising on acceunt of the excess.
money that has been pumped 1n.
Therefore, steps have also got to he-
taken to see that production increa-
ses in the country.

In this connection I wou'd Like to
invite the attention of the hon.
Commerce Minister to the fact that
there is a talk ip the country that
certain items which are being pro-
duced in the country in excess of the
requirements of the country, zre also
intended to be imported and one
such item that has beén mentioned
is carbide. I do not know whether
it is a fact, but there is scme ru-
mouy that carbide is ming (0 b. im-
ported. There is excess production
of that in the country; one company
has come up in the South also. If
the production of carbide is in excess
of the requirements of the country, 1
feel that import of that should not
be permitted. After all, devaluatiom
can be of any benefit only if we can
eut our imports and increase our
exports. Therefore, al] possible steps
should be taken in order to help
these two things, namely, cutting out
imports and-encouraging import sub-
stitution in our country, and jncrea-
sing exports.
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Bhri Joachim Alva (Kamara): I am
not concerned with duties here and
there, but 1 am concerneq with our
entire internattona) trade. We have
reached 3 stage wherein we can be
strangled.

Qur joreign debts on June 5, 1966,
were Rs. 2,733'86 crores and
result of devaluation, they have
jumped up to Rs. 4,102'57 Crores.
How are we going to pay off these
debts? Then, at the end of the First
Five-Year Plan, we had a debt of
only Rs. 114 crores and at the end
of the Third Five-Year Plan, it
jumped up to Rs. 2,628 crores. We can
pay off all these foreign debts, this
mass of foreign debts, only by earn-
ing wvaluable foreign exchange. No
doubt, we have a very dynamic
Minister for International Trade, but
the results are very undynamic!

a5 &

Our exports in 1964-65 were to
the tune of Rs. B16 crores and they
declined in 1965-66 to Rs. 810 crores.
How qid this happen? What were
the measures that were adopteg by
the Ministry of International Trade?
What did we do? Did we bolt {he
stable after the horse had jumped
out or did we devise some measures
at least?

Shri Manubhai Shah: The agricul-
" tural production went gown by 30 per
cent.

Shri Joachim Alva: Australia was
in difficulties in the Thirties, but
lately they have increased their
foreign trade and they earned
Rs. 1,600 crores during the recent
years with fewer national resources
than qurs. What are we doing here to
increase our trade?

I want to know in what way did
the Ministry of Internationa] Trade
prog the Ministry of Agriculture 1n
regard to cashew nul production,
in regard to cotton production, and
in regard to coconut production. It is
true that the Minister of Foreign
Trade has given us a valuable data
about cotion production. The cotton
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production has not at all been upto
the target every year. That is the
service he hag done. 1 wish it had
been done earlier (0 wake up the
zlert MPs  to ask why our cotton
pruduction has not been upto  the
target cvery year. We are paying
off valuable foreign exchange for im-
poriing foreign cotton and our own
cotton production has been lagging
behind. We are just incurring lot o
expenditure here and there ang are
doing nothing in the sense of pushing
up our exports and foreign trade.
I also want tp know why cashewnuts
are still being importedq from Africa
in order that we may tin them up
and send them abroad. We have got
vast tracts of our land where if you
just throw one cashewnut gn the soil a
tree will grow in three to five years,
and we can earn thereby chunks of
foreign exchange. I want to know in
what way this Ministry has  gone
about prodding the Ministry of Agri-
culture to see that our production of
cashewnuts increase not hundredfold
but thousandfold so that we ean stop
the imports of cashewnuts from Africa.

3304

Regarding coconut also, the story is
the same. It is the same pitiable dis-
tressing story. Coconut production
has not increased at all. The price
of coconut oil has increased tenfold
and we are importing coconuts from
Ceylon or from some other countries,
and we are not increasing coconut
production at gll.

Then, I would submit that the moss
important thing that we have to do
is that we should nationalise nur ex=
port trade. At present, the substan-
tial part of export trade is in the
hands of a few parties; it is in the
hands of about a dozen or 25 or 100
parties onlv who have been keeping
valuable foreign exchange in a secret
way in foreign banks. We have seen
tha; the STC has increaseq 1ts acti-
vities, and the STC has secured a lot
of benefit for the national exchequer,
because it has plugged many
loopholes and earned z good gmount
of valuable foreign exchange. ln the
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sanie way, the STC can serve to
natiunalise our foreign trade  alsv.
Foreign trade shoulg not be in the
hands of the sharks in Calcutta or
in Bombay or in Delhi. At present,
however, it is in the hands of quite a
number of sharks whom we have not
been able to prosecute at all even if
we have beep able to find them. The
story of Chamanlal Brothers of Delh
is there for anyone to s=e. The
Finance Minister or the Minister of
Commerce has to tell us why the
foreign exchange was misappropria-
ted and how it came here and there
and so on. No doubt, the Finance
Minister has given some explanation,
but somebody has to explain how the
foreign exchange coulq go there ana
then partly accounted here again.
We would like that these notorious
violators of the foreign exchange re-
gulations should be prosecuted and
punished, however big they may be.
and however big their names may be.

During the debate on the no-confi-
dence-motion, T hagd brought to the
notice of the House how at Budapest
we had to bow dowp our heads in
shame. Five Members of Parliament
headegq by Shri K. D. Malaviya had
been sent there by Shastriji . When
we were there, they told us that
about 500,000 metres of cloth just
stuck like gum, ang yet the Hunga-
rians had not complained in the man-
ner that they should have done. We
have got the Bombay Dyveing cloth
which has earned a good name for
us abroad, and the people in the East
European countries wang our cloth.
But are wg going to sell them cloth
which will stick like gum and are we
going to sell such cloth and lose opur
foreign exchange earning? If cer-
tain companies in the private sector
could earn a good name, why should
the other textile concerns also not
do likelewise? The hon. Minister
must sce that those particular textile
concerns, the shady ones, the black-
marketing ones—and we  have the
spokesmen of Big Business in  this
House too—the ones which have wvio-
lated the spirit anq brought a bad
name to our country are not given
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export licences gny more. That is
the least that we can do by pur coun-
try. If the hon. Minister wants he
can get the names from any one of
the five Members who had gone to
Bud-nest on that delegation.

Shri Mapubhai Shah: I did not
want to jnterrupt the hon. Member.
But I must tell the hon. Member as
I had tolg him before also that this
is completely false; the Hungarian
Government have made ng complaint
to us, and not a single yard of bad
cloth has gone.

Shri Joachim Alva: Whatever, it is,
I am amazed at this explanation.

Shri Manubhai Shah: I am sur-
prised thay the hon. Member should
have cast aspersion on our country
and also the other country whose
name he has mentioned, though they
have made po complaint to us. I
hud been to Budapest only recently.

Shri Joachim Alva: T want the hon.
Minister to take the explanation
from the five Members of Parliament
or the others who had heard about
this. Then he will hear another
story.

Shri Manubhai Shah: I am telling
the House the real position.

Shri Joachim Alva: Then, what
happens to the story told to us—the
five Members?

Mr. Deputy-Speaker: That
a story.

is only

Shri Joachim Alva:
are stories which can be
washed and washed away.

Perhaps, they
white-

Then. 1 am also concerned gabout
jute which is going via Nepal into
China. These jre certain items where
we can plug the loopholes ang do
something on behalf of our country.
But we find tha; whenever the real
stories are brought to notice, the¥y
are just white-washed and washed
away.



3307 Levying of

Shri Manubhai Shah: I am amazed
ag the remarks which my hon. friend
Shri N. Dandeker had made that
instead of passing the benefit of ge-
valuation to the exporters or the
exporting units and the exporting in-
dustries, Government, through this
statutory resolution relating to several
notifications levying export duties on
commodities, had frustrated or taken
away the benefits of gdevaluation. It
he examines the scheme of export
duties, gnd if he had looked into the
percentages of the export duty, he
will fing that the maximum duty that
we have levied on any commodity
is on jute, where it comes o about
30 to 40 per cent, about 40 per cent
on sackings and about 32 per cent on
hessian ang carpet-backing cloth., As
hon. Members are aware, the de-
valuation, percentage is 57'5. There-
fore, clearly we have left 17.5 per
ceny as a certain gmount of benefit
to the exporters.

The scheme of export quty was not
so much to devise a means of profit
for Government 3s to see that the
country did mnot lose foreign ex-
change. If the prices are expressed
in Indian Trupees ang if devaluation
brings about a reduction in the foreign
exchange earnings, then the House
will hold the Government responsi-
ble for such a mishap. If hon. Mem-
bers woulg reag the Finance Minis-
ter's speech gt the t{ime of gevalua-
tion they will find that it is estima-
ted that the totsl duty that we have
levieq through the notifications of
our Ministry would come to about
Rs. 160 crores, or jn terms of sterling,
to about £125 million. If these
things haq been left untapped, then
since there are not g few exporters,
as my hon, friend Shri Joachim
Alva has said, but moype than half a
million or a million exporters, and
they form a vast crowd going round
the whole world, what would have

happened is that they would have
under-sold and under-cut, because
naturally  the commodity prices

everywhere would not be pusheq up
by 57.5 per cent; and it would have
been disastrous for the country if the
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prices had been allowed to rise by
37.5 per cent.
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Therefore, the scheme of things
was this. Firstly, it was intendeg to
protect the foreign exchange earnings
of the country from those commodi-
ties which in the past had pot very
much been assisted otherwise. Those
commodities which were moving with-
out jncentives range from coir to
jute goods; they form a wvast gamut
consisting of coir, irop ore, bauxite.
silmenite, tapioca, tobacco, leather,
hides, cashewnut, gifferent grades of
tea, numerous grades of mica, jute
and jute goods. I would nof go inte
the names of these commodities.
There are about 85 main commoditi-
ties which constituted 80 per cent of
the exporis of India before gevalua-
tion, and which went wihouy any
major assistance. The minor assis-
tance of 1 to 2 per cent or 5 per cent
referreq to by Shri Vasudevan Nair
was not part of gn incentive scheme.
but it was pary of a service scheme
only and it did not really help the
exporters of those commodities to get
any compensation out of it so as to
effecy a peduction in price. Therefore,
nearly 80 per cent of the commoadi-
ties was such -that devaluation was
not going to adq to the unit value of
the product; therefore. they had (o
be protected, as far as the nation is
concerned, from the run-down of
prices or a several cut jn  prices,
which would have been gdisastrous for
the country. Therefore the propor-
tion of the duties which we have put
are also pro rata or are equated to
the unit cost of production ang unit
value of realisation,

My hon. friend Shri P. C. Borooah
had mentioned about tea. Different
grades of tea are there. It is diffi-
cult in a commeodity like tea to have
ad valorem duties For instance,
there is common tea, the Laopchu
tea, Orange Pekoe tea. Cachar tea,
Darjeeling tea and so on; there are
about 10,000 to 20,000 varieties of tea
which are sold according to the
blends in packings at the London
auction, the Calcutta guction, and the
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Cochin auction. There are different
types of auction taking place przcti-
cally twice or thrice 3 week. Is it
possible for us to devise an export
duty to protect the unit value of the
tea?” May 1. therefore, remind the
House of the fact that the real pro-
blem before any government when-
ever devaluation is effectedq either
here or elsewhere, is to see that the
unit value of the earning of foreign
exchange does not go down even if it
cannot go up, and at the same time,
a certain amount of profitability js
retained, as Shri Dandekar has poin-
ted out. for the exporting industries
and ynits so that they can make a
little more profit for investment and
for development ang production.

Shri Joachim Alva: But Ceylon
hag pushed us out of our first posi-
tion before devaluation,

Shri Manubhai Shah: I shall come
te the hon. Member's point. T was
just explaining the scheme of things
in regard to export duties. The House
should appreciate thst without the
scheme of expory duties, it would not
have been possible to protect the
country’s jnterests ip the wvital sector
of the earning of foreign exchange
which under gzll circumstances ghould
be protected. Angd yet the minimum
s_:]ab_we left was 17} per cent, That is
i jute goods where the maximum
export quty on any product iz 40
per cent: that also we divide into two
parts; sackings and carpet backings
and hessian cloth. In regard to hes-
sian cloth and carpet backings where
with devaluation the unit value was
higher, we purposely kept Rs. 600
ton which comes to about 30 or 32
per cent. In the sackings, where we
have Rs. 900 a ton, as the House will
see, it comes to 40 per cent.

So that to the primary producer,
wage-earner, broker, manufacturer
and exporter, we left a chunk of 174
per cent. As a matter of fact, in
some of the commodities where we
overlooked this feature, we had to
take immediate measures within 15
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days of the devaluation gnnounce-
ment. I will give the example of
mica. Hundreds of mine-owners

came to me; as soon as we made 3
slight error ang placed the mica
floor price at a certain lower |evei,
immediately the pressure from the
foreign buyers mounted on them
ang the floor price was raised by
20 per cent. We had to revalue in
the sense of the floor price which we
had announceq before 15 days. We
had on the 21st June to renotify it
and bring it up to 44 per cent on the
previous price so that only 3 per cent
was left for negotiability.

It is this particular sensitive
section, which, I hope the hon. House
will appreciate, that we had to pro-
tect by way of export duty. Of
course, incidentally the advantage
wuas that the exchequer earns re-
venue, the exporter and manufac-
turer are left with a sizeable profit
ang the country does not lose foreign
cxchange. So in the overal} picture,
about Rs. 160—180 crores are eXx-
nected to come to the central exche=-
aguer as a result of the export quty on
these products.

Shri Vasudevan Nair: What about
ithe workers?

Shri Manubhai Shah: Automatical-
Iy when the price goes up, everywhere
the wages are going up. T am sur-
prised that Shri Vasudevap Nair
chould have made the remarks he did
about the coir industry. It is as a
result of the Coir Board's establish-
ment in 1954 and thenceforth for the
lasy ten years that from a position of
terrific unemployment in Kerala—
if you see the old reports concern-
ing coir, you will know about it—
the industry has reached the present
position by means of the assistance
given by the Board. Coir is not an
elastic jtem of export. You cannot
sell more coir even if you sell gt half
the price. As a matter of fact. the
coir workers and the coir manufactu-
rers came to us only three weeks ago
and we had to raise the duty of 10
per cent to 25 per cent on yarn. A
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supplementary notification had lo‘BTe
issued. When the duty was only at
10 per cent., we thought it would give
the maximum amount of margin to
the coir workers and coir producers.
Therefore, instead of 57.5, we |evied
the duty at only 10 per cent which
Ieft a chunk of 47.5 to the coir in-
dustry. We found it was disastrous.
The yarn prices saged and we lost much
of foreign exchange because the price
the foreign buyer way paving went
down. We brought it from 10 per
cent to 25 per cent. Now it has sta-
bilised to some extent. I am not
satisfied with this; perhaps a little
more could have been done.

The latest notification is about some
mineral ores, where we had kept a
bigger margin, Talcum, silminite gnd
various other types of minerals,
where we had not levieq duty in
order to see, as Shri Dandekar men-
tioned. if the industry woulg export
and get the benefit. But the price
wus knockeqd down., From Rs. 1 ¢rore
it came down tp almost Rs. 62 lakhs.
Rs. 38 lakhs worth of foreign ex-
change was gone. I do hope the
House will appreciate that the pur-
pose of devaluation was not that.
Where legitimately an  industry is
making a loss and the exporters re-
quire certain benefit or incentive or
assistance or some profit, we have in
this scheme of things left enough
cusion or margin to those industries
to take that benefit. But for the rest,
we had to protect not only the rupee
bu: ylso the sterling and dollar earn-
in--. That is why this scheme of
things is there.

Then the question comes in regard
10 other items where we were giving
assiztance of 18—20 per cent. There
a'sa we have taken certain steps. In
respect of jute goods pot an assisted
item—nas Shri  Himatsingka rightly
pointed cut, we have announced an
import relief of about Rs. 250 per ton
for Thai Mesta ang Rs. 500 per ton

Pakistani long jute and long jute
from othsr countries. That is in
order to assist the import of raw
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jute, where world prices had gone
up since devaluation, to bring the raw
jute and produce jute goods here to
export the same. By that method, we
hope to earn a sizeable amount of
foreign exchange.

Even in the past we used to im-
port raw jute. It is not being im-
ported, as Shri Alva was saying,
because we were just fond of im-
porting raw jute or cotton. In ghe
context of the overall production,
the raw material requirement of the
two industries is so large that we
are still geficient in this respect and
we have to jmport. Therefore, we
have taken this step.

Other items are alsg being carefully
studied. The scheme regarding dia-
monds and jewellery was immedia-
tely approved ang an gnnouncement
made. We have gnnounced a scheme
concerning raw film. As I  said,
other items are being closely studied.
I can assure hon. Members that
wherever we fing that the 57.5 per
cent devaluation has not adequately
helped exports to move, we will yake
action because the basic purpose of
devaluation is to promote larger ex-
ports. We will calculate the gisabi-
lities and take appropriate gction.
It cannot be done in a rush because
the whole scheme of things js based
on a different orientation now {rom
what it was in the past. It js not
just a question of 57.5 per cent
across the board benefit in all cases
in view-of the world prices. There-
fore. we have to be careful in our
study of these things.

Therefore. T can ask for
operation of the House. If any hon.
Member of if any frieng concerned
with a particular gamut of industry
can put us wise and say that these are
the products which still suffer dispa-
rity in world prices and to that extent
it has to be corrected, we will have
to devise some measures of export pro-

the co-
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motion and give due assistance to such
products, provided they are ip bulk
provided the potential export is large
and provided that they have the capa-
city in the long run to dynamise and
activise the export. It is not just a
question of looking into a few stray
items here and there. We had the
previous scheme. We had the import
entiticment scheme. It was not to
cover paltry products; it covered
schematically 16 groups of products
to which we had given assistance.
Maybe out of that some of them can
move without any assistance because
of devaluation assistance.

But there will be still a large
amount of manufacturedq goods for
which studies are going on and as we
get proper data, T do hope the export-
ers will co-operate with us in work-
ing out the data more scientifically
before we can make a firm announce-
ment.

Bul therc are many things where
we can clarify the position. As regards
what Shri Borovah said, take the
question of tea. for instance. Lf the
tea industry can tell us that they
want to change over from specific to
ad valorem or that they can deal with
the slab on a specific basis instead
of the flat slab of Rs. 2 per kg that
we have to have, we are prepared to
consider the matter, We are not dog-
matic in this respect. 1 can assure
him in regard to the lowest priced tea,
the common tea, which is Rs. 4'8 a kg,
at Rs. 2 it leaves 7 or 8 per cent after
the 57'5 per cent devaluation. Even
to the poorest tea except dust per-
haps, we have not much margin. hid
you take the case of Lopchu or Dar-
jeeling tea, you will find that the
margin is much larger.

=it gw T wYTIT ¢ FIAT TS
W Z1 w7 & wiwa @z ® g
T8 2 w=A ® ol g afed
Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum.
He may continue.

15 hrs.

Shri Manubhai Shah: As I was say-
ing, if only hon. Members interested
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in the tea industry can give us some
scheme by which the specific duty of
Rs. 2 per kg. could be converted into
an ad valorem duty in certain slabs.
or even the specific duties could be so
identified clearly that there should be
three or four slubs for different gua-
lities of tea, Government would be
very happy to consider that matter,
because our basie approach to export
promotion has been that the duty
should be only that much which will
leave enough margin for the industry
to refinance their development and
export promotion with greater vigour
since devaluation,

Suri  Narendra  Singh Mahida
(Anand): People in forcign coun-
tries prefer more of Ceyion tea than
Indian. 1s it as a resull of propa-
ganda? What is the reason?

Shri Manubhai Shah: I think this
is a misnomer. Ceylon iz a country
with 8 million people with a produc-
tion which is two-third that of Indian
tea. ‘Their consumption is round
about 13 million kg. and their surplus
is about 247 million kg, They con-
sume only 3 per cent of the tea that
they produce. India consumes prac-
tically 45 per cent of the tea we pro-
duce, and then the population goes
up, In one of the notes circuiated to
Members of Parliament, it will be re-
called it has been shown that 54 mil-
licn kg, was the consumption in India
in 1956 while today the consumption
is 191 million kg. or even more.
Ceylon in the same period has remain-
ed at 13 million kg of consumption.
If all the people of India or most of
them are going to increase consump-
tion of tea by one cup more, you re-
quire 20 million kg. As Mr. Borooah
said we shouid economise and export

more. When the going is good,
when the country’s problems are
mounting, when the resources are

scarce and development needs require
more foreign resources, it is imcum-
bent on us to export more of such
proucts as tea and consume them a
little less. It is not a great amount
of sacrifice that we 4re asking if we
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ask the people to reduce their con-
sumption of tea from three to two
cups a day for instance. Theretore,
it is necessary to produce more and
consume a little less and have larger
surplus for exports. That is the only
way in which exports could be built
up. If anybody thinks that surplus
will come only out of production
minus consumption, then 1 can assure
you that no exports are possible, Ex-
poris cannot be made just from Hea-
ven, they do not grow on trees, they
come out of production out of Mother
Farth.

Shri Rajaram (Krishnagiri); You
wform the Finance Minister too, be-
cause on the day of devaluation he
said that he could increase exports
immediately.

Shri Raghunath Singh (Varanasi):
internal propaganda of the Teu Board
should be stopped.

Shri Manubhai Shah: For the last
ten ycars there has been no internal
propaganda. A!l the Tea Board offi-
ces and burecaus have been stopped.
A psychological atmosphere has to be
created by the hon. House as the
leads of public opinion, that coun-
sumption of guods should be reduced.
1 am not tlalking of the goods con-
sumed by the maszes. Their belt is
already tightened. and I am not ad-
vorating tightening it too severely
bevond endurance, What is wanted
15 a selective busis of reducing con-
sumplion of items which the world
market requires and where the masses
of this country are not hurt basicaily
in their nutrition standard. We have
to wait to become completely saturat-
ed with all consumer goods, mavbe
for another five gr ten years. We
shou!d have less consumption and in-
tensified production.  Production is
the key. I have been all the time
saying that no amount of any money
currcncy valuation or incentives or
assistance or propaganda can do the
job which production alone can do.
Therefore, all the time the slogan
which | have been placing before the
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country all these years is: produce
and produce more of all the goods
that you can, because there is a world
market for all goods.

India is fortunate today in having
diversified its exports during the last
four years particularly, where more
than 10 to 11 thousand products of
Indian origin are entering the world
market. As a matter of fact this
morning a gentleman was telling me
that he was surpriseq when he went
to Alegeria to see some of the Indian
products exhibited there. He said:
“Is India an exporter of all these
things? We thought vou are still be-
ginning industrialisation, you must be
importing all these things.” That is
the type of image that the cxporters
of this country have created in the
world.

Therefore, I would join issuc with
Mr. Alva when he blames all tie im-
porters or exporters. We tend some-
times to overgenerslise. If we say
every producer is not honest, all mer-
chants arc not honest, all labour peo-
ple are not honest, all industrialists
are nol honest. then who remaibs in
this country? Therefore, we have tu
be careful. There may be g small sec-
tion, a few black sheep, for which the
whole nation cannot and should not
be tarred. T am proud of our expori-
ers. They have done a marvellous
job. They have exported Rs. 820
crores worth of goods in the face of
keen and fierce world competition; in
the face of problems of international
trade, the terms pf trade going in
favour of industrialised countries. Our
exporters go lo the wide world and
sell goods. We cap also sell more if
the production apparalus, backed by
the masses of the people of this coun-
try, can give them more agricultural
productls, more tobacco, more jute,
more cotton, more sugar, more oil.
more cake, more coffee, tea and engi-
neering goods and pig iron.

Really I thought the subject was
more to explain the export duty, but
because it has arisen, I say it will not
be correct to generalise from a few
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causes. The case of Hungary was
quoted. The other day the Hungarian
Minister was here. She was greatly
pleased and she purchased for the
first time more than Rs 25 million
worth of cotion texiiles, and when 1
went to Hungary they again expressed
great satisfaction. Yet there can be
some defects. We are very happy to
know they are having less and less
compiaints because of the Export In-
spection Council, compulsory quality
control and pre-shipment inspection.
Even so, complaints can be there.
Even in the case of United States and
Germany there are complaints some-
times. We had gol some machinery
for a cement factory in U.P. from
the industrialised country of Germany
which has been making them for 150
yvears, but the plant did not come up
to expectations, Once in a while that
do happen in the best of industrialised
countries.

I am not saving that everything is
good in the Garden of Allah, but by
and large the Indian exporter stood
the test of time and delivered goods
in right time and of the right quality
everywhere.

Nationalisation of foreign trade has
been talked about. 1 do not mean to
take up the cudgels here. We have
expanded the public sector in foreign
trade from practically Rs, 10 crores
before a decade to Rs. 200 crores. All
the public sector corporations of India.
the STC, the Minerals and Metals
Trading Corporation, the Metals
Scrap Trading Corporation, the Indian
Motion Pictures Expori Corporation.
the Handloom and Handicraft Export
Corporation, between themselves to-
day command practicully 10 per cent
of this R+« 200 crores worth of foreign
trade. In terms of the new rupee, it
will be nearly Rs. 320 crores per
annum. Selectively whereveyr we have
felt thal a commeodity can be oriented
io give a better return to the com-
munity by taking over by the State,
we have never hesitated to do so. I
have been telling my friends in the
trade that we might make over and
canalise cotton imports from the wvari-
ous East African countries, U.A.R. and
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from the U.S. under PL 480 we have
tried to canalise non-ferrous Metals;
we are canalising asbestos, rock phos-
phate and mercury; we have from
time to time taken decisions in the
last few years on mineral ores, man-
ganese and iron ore. [ must also as-
sure private trade in this country that
as long as they act as well as they are
doing, as long as they promote exports,
and diversify exports, it is no good for
the State to interfere with no benefit
to the community., Therefore, natio-
nalisation of foreign trade ag a credo
has never been acceptable to this Gov-
ernment. I have said so repeatedly.
We are for canalising through the
State trading sector those itemg which
give in bulk the contractual benefit
of negotiation with the foreign part-
ners.  Suech products we have never
hesitated 1v take over in the State
sector. in spite of the clamour raised
by private trade from time to time.
As the House knows, we have fought
almost argumentative battles over
months and months with the mineral
ore trade. Even today a controversy
is waging between the cotton import-
ers and the Central Government on
this issue whether imports of cotton
should be taken over. Therefore, we
arc carefully looking into each com-
modity. If in the totality, if the House
1s convinced that this particular com-
modity is more likely to serve natioess
nal interests if taken over by the state
trading in any particular sector of the
corporation, we have never hesitated
to do so. At the same time, to keep
the democle's sword hanging. to keep
the air of uncertainty is bad. 1 find
every time they sav: take over and a
nationalize the foreign trade. If that
can increase export and reduce im-
port. we can certainly go in for it,
but worldwide experience has not
been like that. We have a mixed
economy. The bulk of the produc=-
tion in this country, in the consumer
products, various products is in pri-
vate hands. It will be difficult, almost
impossible and impractical and harm-
ful to the country's interests to talk
of taking over all the types of trade
which we in the public sector would
not find any way profitable or easier
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to handle nor worthwhile for the
country tg go in for. From time to
time friends from the Communist
Party of India had been advoecating
it. . . (Interruptions.)

Shri Umanath (Pudukkottai): The
present affairs confirm what we say.

Shri Manubhai Shah: The siate of
affairs is not at all bad. Do not con-
fuse monetary reform with the state
of affairs in the country and complete-
ly tar black the whole of India. Indian
people do not deserve it. The Indian
people have cone well in the last 18
years and they are going to do weil
and in fact better in the next 10-15
years under the guidance of the rul-
ing party and the great political move-
ment which had won freedom for
India. 1 want to caution against this.
1 have bgen listening to debates in
the last few days with a litile scnse
of disappointment and the monetary
reform is being projected as if some
earthquake has taken place. It is not
like that. It is like the mountain
climbing; you go on a long pilgrimage,
a long march towards economic eman-
cipation. You walk on and the moun-
tain comes to be climbed; with cour-
age, steadfastness and skill you can
climb the mountain and come to have
better health, That is what the pro-
. cess of devaluation means. Devaluation
is not the result of dispair. We have
had remarkable achievements in the
past and will continue to do so in
future. (An Hon, Member: All speech-
es but no production). Speeches be-
ing made here make planning the eco-
nomic growth of this country possible:
the stimulii given to the society and
the communitv had come from all the
speeches of the hon. Members oppo-
site as weil as hon. Members on this
side of the House. I would only be-
seech them for a little consideration
of proportion and apportionment of
blame only by identified methods
rather than in a generalised way. I
have nothing more to comment on
this subjest except to say that this
resolution may be adopted.

Mr. Deputy-Speaker: The question
is: .

Present Economici
Situation in the Country (M)

“In pursuance of sub-section
(2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this
House approves of the Notification
of the Government of India in the
Ministry of Commerce No. S0.
1696 dated the 6th June, 1966, as
amended wvide Notification Nos.
43(3)-Tar/66 dated the 6th June,
1966, S.0. 1841 dated ihe 15th June
1966, S.0. 1940 dated the 27th
June, 1966 and S.O. 2133 dated
the 15th July, 1866, levying export
duty on sacking (cloth, bags, twist.
yarn, rope and twine) jute manu-
factures of certain descripiion,
cotton waste (all sorts), tea, ail
vil cakes other than copra ani
groundnut oil cakes, tobacco, un-
manufactured mica, all sorts,
hides, skins and leather, tanned
and untanned, a!l sorts, but not
inziuding manulactures o leather.
and coir and coir manufac.ures
from the date of such MNotifica-
tions.”

The motion was adopted.

3320

1514 hrs. .
MOTION RE: ECONOMIC SITUA-
TION IN THE COUNTRY--contd.

Mr. Deputy-Speaker: The Fouse
w;* now take up further considera-
tioW: of the following motion moved
by Shri Sachindra Chaudhuri on the
26th July, 1966, nameiy:—

“That the present economic
situation in the country be taken
into consideration.”

The time taken is 3 hours 55 minutes;
we have 11 hours and 5 minutes left.
Shri C. K. Bhattacharyya may con-
tinue his speech.

Shri C. K. Bhattacharyya (Raiganj):
Sir, whenIhad 1o break my speech
in the midst of an unfinished <entence
that day, the Chair was pleased to re-
mark that I may resume tomorrow.
Since that day I have remained a dupe
of ‘tomorrow’ because of the no-con-
fidence motion . . . (Interruptions.)
I wonder today whether there was at
all a necessity of bringing in a motion
of no-confidence before the Finance
Minister’'s motion. ¥You must have
noticed, Sir, that the debate on the
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no-confidence motion has virtually
been a debate on devaluation with a
slight mixture of Viet-Nam, Where
was the necessity of the insistance that
the debate on the motion of no-confi-
dence should come before the Fin-
ance Minister's motion except to satisfy
the wvanity of some sections of the
Opposition? In any case that is over
now. My friends are agitated. Iwas
going 1o make another remark. Where
was the necessity of the uproarious
scenes which preceded that demand?
I was going to add that. Some mem-
bers from the opposition had made a
number of quotations from forcign
authorities and I shall make =ome
quotations for their benefit. They
have quoted from foreign authorities
and 1 shall quote from ap Indian
authority, It is Prof. B. N. Ganguli.
Pro Vice Chancellor of Delhi U:iver-
sity. Replving {o critivs on devalua-
tion, he writes:

“If one argues that the devalua-
tion of the rupee has been an un-
wise courze the onus iz on the
critics to demonstrate that the al=-
ternative system we were working
is better. If one argued that both
are evils I would say it is a choice
of eviis ang that devaluation is
the lesser evil in the circumstanc-
es. I would go a step further and
say that it can be a blessing in
disguise if we know why we have
adapted it whether it means a
parting of ways and, if so, what
is the new path we hope to tread.”

Regarding the timeliness of devalua-
tion, he says:i—

“T believe that devaluation has
come not a day too soon. The
nettle had to be grasped courage-
ously. Sooner or later. The
sooner we did it the better. Time
was indeed ripe for this inescap-
able decision.”

Explaining and justifying why the in-
tention to devalue was not announced
beforehand he says:—

“Tt is my judgement that for

quite sometime the rupee has been
subjected to “concealed” devalua-
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tion and what leaps to the eye
now is ‘open’ devaluation. In
thirties we had instances of coun-
tries trying to give up maintain-
ing an artificial exchange rate and
letting it depreciate in accordance
with purchasing power parity...
In most cases the rate was not
depreciated openly all at once but
step by step.”

Refuting the charge that it has been

done under pressure he says:—

“Let me deal with the argument
currently bandied about that the
rupee has been devalued under
duress as the result of pressure
exercised by aid oivors . . . our
creditors are interested as much
we are in the pruaucuve use of
the aid as reflected in the growing
viability of our econcmy. 1f they
have misgivings which they ex-
press in o spirit of enlightened
self-interest that should not be
interpreted as arms twisting.”

This disposes of the four categories
of adverse comments on Devaluation.
Incidently he supplies the answer to
Shri Anthony who commented about
“licking American boots” and this is
the answer he gives.

“It is improper, if not churlish,
to single out tp vent our spleen
on, a single country which hap-
pens to be the principal aid-
giver.”

That is the opinion of an Indian eco-
nomist,

In any case as T have said before,
the decision to devalue has now beem
discussed at  such greoat length,
and in such details on both sides in
the no-confidence motion that my
speech today would be different from
what it might have been had I the
opportunity to complete it on the
same day or the day following. I
shall only go into certain fundamen-
tals, but before that, I shall stress
again that the decision that the Gov-
ment has taken is an honest and bold
decision and that compliment has been
paid to the Government from an un-
~expected quarter, that is, the “Spec-
tator” of London. Writing in a lead-
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ing article under the heading “Indian
Courage” it advised the British Premier
“to show some of the Indian courage”
and follow the Indian example. Su,
that is the compliment that the Gov-
ernment has received.

st gFA T wPIW (TA1H)

§AAT gra wqw 31 737 g FfEa mea
T agfa AT 2

Mr. Deputy-Speaker: Quorum has
been demanded.

Shri C. K. Bhattacharyya: What I
now want to say does not relate to
the present subject. It is something

Aifferent. Could I say something off
the record? (Interruption).

Dr. M. 8. Aney (Nagpur): No.

Mr. Deputy-Speaker: Let him sit
down now. There is quorum. He
may continue the speech.

Shri C. E. Bhattacharyya: The lea-
der of the Right Communist group has
attributed the credit of this decision
to three MMinisters only. [ do not
know why he is in love with 1ihree
particular Ministers and why he has
not allowed this eredit to be given to
the whole Cabinet including the Prime
Minister. That is of course his busi-
ness. In any case, devaluation is now
an established fact and all our ap-
proach to it should be constructive and
not critical. The three main conside-
rations before us now are, to increase
¢xports, to increase the import sub-
stitutes and to check inflation. We
should see to it that we succeed in

these three- main necessities at the
present juncture. To  export more,
there should be exportable surplus,

ard to have an exportable surplus, we
have got to produce more, and to ex-
port things at a competitive price 1n
the international market, we have got
1o produce more without raising the
cost of production. That is a very
essential consideration to which our
attention should go.

There should be a quick production
scheme. The strength of a country's
<cconomy depends on the level and
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growth of production. Even the hold-
ing of the price-line requires a wvery
generous out flow of goods. That
should be remembered at the present
juncture. On top of that, it is neces-
sary that there must be discipline:
discipline all round, discipline in the
Government as well as among the
people. The Finance Minister has
called for fiscal discipline at the Cen-
tre and in the States. I go further. I
call for an all-round discipline, self-
discipline of the nation in speech, in
conduct and in activities. That is
necessary for the essential considera-
lions to which I have referred already.

To maintain discipline, it is neces-
sary that we must shun excitement.
But instead of that, what do we find?
We find an organised attempt to pro-
voke the people to excitement and
disorder. These are the reports every
day in the newspapers. The other
day, the leader of the Right Commu-
nist Group was making a virtue of
becoming angry. He is always in the
habit of getting angry whenever he
speaks. This has become so much of
@ habit with him that he flew o a
rage when [ gave him a very inno-
cent information that I do not edit any
paper at present. He got angry with
me. What can I do? It is very neces-
sary that this attitude must be shun-
ned.  A! the same time, the name of
Gandhiji was taken, completely for-
getting that Gandhiji had repeatedly
in. ..d that none should act in anger.
That was one of the very creeds of
action thal he advised for the benefit
of the people. Acharya Kripalani sits
there and claims a monopoly of
Gandhism, but with hir canter. wim
his sarcasm, wifh the wvery synical
humour that he speaks out, he adopts
a mode of speaker entirely wun-
Gandhian. If there is anything for-
eign lo Gandhism, it is the mode of
speech that the Acharva adopts in the

House. I have been hearing him all
these days. (Interruption).
Shri Tyagi (Dehradun): He was

not really angry.
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Shri C. K. Bhattacharyya: May I
draw the attention of my hon. friends
herc to another stress that Gandhiji
'aid” FEwven at the height of the
movement he carried on, he repeated-
ly stressed that he did not want to
produce in the country a state of “un-
sottled unrest” These are the words
] am quoting from “young India”
{from memory. Everyone who takes
the name of Gandhiji should remem-
ber that that was the advice he gave
to the nation, when we were carrying
on the fight with the foreign govern-
ment, that there must not be any state
of unsetiled unrest. But my hon
friends in the Opposition aim only at
that; that has been the be-all and
end-all of their existence. At a time
when the entire energy of the people
should be mobilised for increasing pro-
duction in industry and agriculture
they are out to distract and dissuade
people {rom doing what is very urgent
now.

Almost every day we see there are
strikes and marches and similar other
movementis reported in the papers.
How shall I characterise it in the pre-
seni situation except as attempis to
sabotage? In the interests of national
self-discipline of which I have spoken,
it is pecessary that there should be
a moratorium on such movements.
Strikes, go-slow, pen down, stay-in,
*handhs'—all these should be taboos
1ill we get ourselves out of the woods
or at least till we regain our equili-
brium.

15.28 hrs.
[SHR1 SoMavaNE in the Chair]

1f Shri H. N. Mwkerjee were here,
1 would have reminded him of the
Indian iradition; he loves to refer to
Indian tradition so many times in his
speech. In the Indian sociological
writings, the movements to which I
have referred just now are described
as “Karmachaurya” that is, theft in
action or theft in the performance of
duties to which you are appointed.
That is the way the Indian mind

- looked at these things, and these are
the things in which there is so much

' indulgence on the part of the Oppo-
sition groups now-a-davs.
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Shri U. ™. Trivedi referred to the
phenomenal progress that West Ger-
many has made. Had he cared to
probe into what is the reason for it,
he would have found one thing. I had
been there in 1954, about 10 years
after the cessation of the war. I ask-
ed them, “What is the cause of your
stupendous progress in a decade?”
The answer was one short sentence:
We have no strikes”. That is the
secret of Germany's progress. Here
is an object lesson which India can
take and should take now.

I should mention the need for ano-
ther restraint—the restraint to be put
on the slogan of raising the standard
of living. In practice, the raising of
the standard of living has come to
mean living beyond one’s means. This
habit is responsible for many of the
ills and evils we are suffering from.
The habit of Jiving within one's means
has got to be inculcated. practised and
cultivated for the good of ourselves
and of the nation

Dr. M. S. Aney: Who will set the
example of living within one's means?

Shri C. K, Bhattacharyya: The op-
oposition criticism of the Government’s
decision proceeds not from fiscal or
economic considerations, but from poli-
tical motives. They deny that when
it is pointed out to them that what
they are doing now is nothing but pre=
election propaganda and preparation.
The leader of the Right Communist
Group let the cat out of the bag when
at the conclusion of his speech on the
no-confidence motion, he asked three
Ministers to resign and seek re-clec-
tion. Of course, why three all
of them will seek re-election
and my opposition friends  will
have the choice to contest them. So
far as devaluation is concerned, let
them not be in a hurry. Let them
wait and see the results materialise.
[n the meantime, may I request them
to fall in line with the Government
and strengthen the country’s economy.
Let us work for self-sufficiency, for
increased production, larger exports,
ctabilisation of prices and removal of
excessive dependance on foreign aid.
These are the objectives to which all
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the energies of all the political parties
and of the whole nativn shouid be
bent now.

I have already referred tp national
self-discipline. In the end, I want to
quote an instance, to show how this
self-discipline is being disturbed. Ths
is from a statement of the Chuef
Minister of Tripura published in the
Amrita Bazar Patrikg of 26th July. He
says:—

“The left communists are openy
supporting the hostile Mizos respun=
sible for trouble in the Mizo Hills.”

I ask again: “How shall I characterse
this except as sabotage?”

Shri Vasudevan Nair (Ambala-
puzha): Sir, I believe that the motion
ought to have been worded differen:-
ly. The Minister ought to have mov-
ed that the House should take into
consideration the economic crisis in
the country. It is not enough to say
that the House shoul: consider the
economic situation. I hope he will
not contest the fact that India is pas-
sing through the severest crisis alter
independence, which is all-pervading.
I hope today the members belonging
to the ruling party will sp2ak out their
minds without being obsessed by tne
complex they had when they were
participating in the no-confidence
motion.

At the gutset, I should like to ex-
press my anxiety and concern at the
news that has appeared in today's
newspapers. During the Question
Hour also it was mentioned. It seems
the Planning Commission is going ‘o
recommend that during the Fourth
Plan, there should be a wage freeze
as far as Central Government em=-
ployees are concerned. They want the
State Government as well as the ori-
vate sector to take ‘up that slogan.
Also there are signs of further naked
and shameless surrender before the
pressure of monopolists inside our
country and outside. Recently news
has appeared about certain further
collaboration agreements that are in
the offing in the fertiliser industry. It
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seems that as a result of this, the pri-
vate sector will have tne precominant
say in the field in e vears to come.
In spiie of all-round protest and op-
position to the line of surrender and
doom that this Government is pursu-
ing ag far as the economic policies are
concerned, maybe we are not in a
position to stop the drift on the part
of Government. I am not surprisced
that there are members in the ruling
party like Mr. C. K. Bhattacharyya. If
they are in a dominant position, much
worse things will happen. I heard my
hon. friend from Kerala, Mr. Cherian
Kappen, also the other day. Such
members seem to think that a dozen
more devaluations are good. A friend
was saying that devaluation was a
blessing in disguise. You can reler to
the record. If members of the ruling
party look at this problem in such a
superficial manner and are unable to
understand the deep currents behind
it, nobody can save this Governmont,
not even God.

Shri Harish Chandra  Mathuor
(Jalore): Do you believe in God?

3328

Shri Vasudevan Nair:
one.

At the outset, I want to tell the
Finance Minister and the Government
that if there is going to be a proposal
for wage freeze that will be stoutly
opposed. The idea of wage freeze
and salary freeze without fundamen-
tal and radical steps to control 1ue
economy and hold the price-ling will
be apn attack on the working peuple
and they are not going to take it lying
down. Let there be no doubt about
it.

if there i=

As far as the economic crisis is con-
cerned, I need not waste much of my
time in citing facts and figures. They
are already well-known. All  the
same, I should like to refresh the
memory of the House by stating a
few facts. In regard to whole-sale
price index, we have perhaps defeat-
ed all the countries at least in Asia
We can be proud of that. Taking the
whole-sale price index as 100 in 1953,
it is 184 in 1966,
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QOut of this, the rise of 34 points
was in the last 2} years, and the
cosl of living index as far as the work-
ing class is concerned, in the Thurd

Plan it rose at a rate 34 times
fast than in the first two Plans.
What about unemployment? The

backlog of unemployment at the be-
ginning of the Third Plan was 8 mil-
lion and at the end of the Third Plan
it is 12 million. About stagnation in
agriculture I need not dwell much up=
on it at this stage, although I am going
1o take up the guestion of agriculture
in & little detail later.

Now,. take the question of deficit
financing. This Government had an
estimate of Rs. 550 crores of deficit
financing during the Third Five Year
Plan. The actual amount went up to
Rs. 1,400 crores. What a jump it
was! This Government has absolutely
no conirol over its policies.

Shri  Harish Mathur:
Chinese aggression.

Chandra

Shri Vasudevan Nair: I will come to
Chinese aggression a little later. The
crisic in industria] production is well
known. At least there was a stagna-
tior durfng the Third Five Year Plan
oeriod. As far as exports and imports
are concerned. our imports increased
by Rs. 413 crores since 1951 while our
exports have increased by Rs. 75 cro-
res after 1951. Shri Manubhai Shah—
he 1w nol present now—was just now
waxing eloguent about the perfor-
mance of exporters in  this  country
and he was giving credit to them. Qur
foreign vxchange reserves in 1950-51
was Re. 1029 crores and in 1965-86 it
1s Rs. 209 crores only.

Thuse are facts and Mgures sufficient
1e prove what kind of a deep crisis we
are in. Naturally, the impact of this
in the life of the people should be
very ciear to every one with an eye
‘e =ce and cars to hear, except to
people like Shri Bhattacharyya who
is completely blind to realities, who
is only obsessed with the agitation of
+hi Opposition and all that.
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Shri C. K. Bhattacharyya: I only
want national discipline and that is
what you are sabotaging.

Shri Vasudevan Nair: Who will not
sabotage if you are going to sabotage
the whole country. I should like to
say, if there are saboteurs in the coun-
try it is on the Treasury Benches, in
the Ruling Party and not in the Oppo-
sition. Therefore, Shri Bhattacharyya
should not talk too much of sabotage
like that.

Shri S. M. Banerjee (Kanpur): He
does not understand.

Shri Vasudevan Nair: I need not go
into the living conditions of the peo-
ple. Naturally, coming from Kerala,
I should like to throw light, again to
refresh your memory and give some
information to people like Shri Tyagiji,
on the living conditions of the people
there. Very interesting figures have
been brought out by the Census Re-
port of 1961, which has only been pub-
lished row. After 1961 the situation
would have been much worse. In
that particular State—I do not com-
pare that State with other States but
the gituation should not be very differ-
ent now—36:86 per cent of the fami-
lies have a deficit budget—they have
gone into the budgets of families there.
This relates to 1961. After that, I do
not think it would have become sur-
plus. As far as meals taken, by the
people there are concerned a very
interesting study has been made as to
how many meals a family takes or a
person takes. There are 14.35 per cent
families in that State who get only
two meals a day. After 19 years of
freedom you cannot give them even
three medts a day. There are some
unfortunates who have only one meal
a dav—the percentage is very low, it
is 0.06 per cent. Even then there are
families with only one meal a day.
45.35 per cent of the families are in
debts and the average debt of a family
is 503.1 paise. It is shocking to see
that in that State only 33.31 per cent
of the people are employed whereas
the All India average is 42 per cent.

5
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What about the cost of living, rise
in prices and the problem of infla-
tion. Shri Manubhai Shah, the other
day, answering question in the House,
was trying to prove that there was
no appreciable increase in  prices,
there was nop appreciable increase in
cost of living following devaluation.
1 have here  the figures
given by the Government of Keraia
as far as my State is concerned. They
are here comparing the months of
May and June. In every district, in
every town, like Trivandrum, Quilon,
Alleppey, Kottayam, Ernakulam, Tri-
chur and Calicut, compared to May
the fifures for June show an increase
in the cost of living by 12 points, 8
points, 11 points, 18 points, 10 poirts,
11 points and so on. There is abso-
lutely no place where at least the cost
of living is static or it has gone down.
There is great significance in these
figures because they relate to May and
June, and this trend is in spite of the
jugglery of statistics that this Govern-
ment is trying to present before the
House.

Shri C. K. Bhattacharyya: Jugglery
of statistics, that is exactly what you
are doing.

Shri Vasudevan Nair: These are
figures given by your Government in
Kerala, if you call that your Govern-
ment.

Shri Tyagi: What publication is it?

Shri Vasudevan Nair: This is a pub-
lication of the Statisties Department
of the Government of Kerala, It gives
the fipures of cost of living every
month. 1 have taken these figures
from that. These are not my figures.

Sir, in the morning, answering a
quesiion the Minister of Planning had
to accept that the per capita income
as well as national income during the
last year of the Third Five Year Plan
have gone down. That has caused a
lot of concern and anxiety to the
people. This is the picture of our
country. This is where we stand.
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What is the fundamental reason for
this—T would also like to touch upon
some fundamentals as Shri Bhatta-
charyya? 1 do not, paturally, want to
speak about devaluation today because
we have debated so much on it. Deva-
luation, according to us, is only a
culmination of z series of wrong,
dangerous, enti-national, anti-people
policies pursued by this Government,
and we fee] that this is the result of
a capitalist policy pursued by this
Government. All the while talking
about socialism, with that sign ‘;vard
hanging before the Ruling Party and
the Government, what the Govorn-
ment had been following all thes.
years has been a policy of capitalist
development in our country, and it
should have its inevitable conseyuen-
ces, its inevitable crisis (Interruplion),
With all my respect to senior Mem-
bers, whom I respect. I =hould like
to tell the Congress Members that the
Congress Government is u Govern-
ment of capitalists. for the capitaiists.
by the capitahsi= (An Hon. Member
Question).

Shrimati Savitri Nigam (Bunda):
Socialist—of course, not pro-Chinese.

Shri Vasudevan Nair: That 15 a
naked fact. There is no othep rcason
for this deep erisie in which we are
in. Unless there is a basic dcparture
from these policies, we will no! recede
from this situation, we will not get out
of this situation. Letl us be very clear
about this. We feel that we have
reached a turning point in the history
ol our country. This is a time when
vou should take a decision thiz way
or that way. If you arc going to pur-
sue the same line ol doom, 1 do not
know who can save our country, Of
course, the people are there. We have
confidence in them. As the Prime
Minister says, they are wonderful
people. We have confidence in that
‘wonderful peopie’ of this country whno .
will defeat these policies at one “ime
or another. But the Government of
the people, and the Rulinz Party
should give serious thought. a! least
the Members whose hands and legs
are rot chained by  the Treasury
Benches—there are people  without
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shackles—they should at least consider
this point, that this is one point in the
history of our country where we
should make a right-about-turn from
the policies we are pursuing today.

I do not have the time to deal with
the wvarious aspects of it, but T will
ounly confine myself to the agricultural
scene. What is the situation as far as
agriculture is concerned? Our charge
against this Government iz that they
have failed the peasants of India.
They have miserably failed the cul-
tivators who could have produced food
for our people in sufficient guantities.
They have been let down miserably by
our Government,

Shri Tyagi: Not deliberately.

Shri Vasudevan Nair: That, of
course, is left for others to decide.
People say: Communists always speak
about land reforms; they always talk
about stale things. Unfortunately, we
have to speak what we feel and what
the truth is. We cannot change our
slogans every day. It is true that we
speak about the land reforms. But it
is not the Communists alone that speak
about Jand reforms. Dr. K. N. Raj, a
noted economist of our country....
He is a fellow-

An hon. Member:

traveller.
Shri Vasudevan Nair: He says:

“There can be little difference
of opinion on the importance of
fertilizers and new varieties of
rice and wheat and a wholly new
agricultural strategy, but it comes
as a surprise to many that tenancy
Teform 13 mot an _rooortant part
of this new strategy. Presumably,
land reforms are no longer practi-
cal politics and we are asked to
accept this under the name of real-
ism and commonsense.”

This does not come from a Communist.
Of all the newspapers, a newspaper
like the Times of India, I was surpris-
«d to find. has written an editorial on

SRAVANA 17, 1888 (SAKA) Economic Situation 3334

in the Country (M)
2nd August, commenting on the report

of the Planning Commission itself.
where it savs:
“The Land Reforms Division

admits ruefully that if the work
of preparing correct records of
tenancy has not been attempted
seriously it is mainly because of
pressures exerted by interests who
may be adversely affected by such
reforms. It is clear now that there
are loopholes in law, not because
those who drafted them slipped.
but because they were intended to
be there. If in many States the
definition of ‘personal cultivation’
is defective, it is not because the
law-makers did not know better.”

L}

So. the Planning Commission itseif
was forced to come to the conclusion
thay the major question that should
be tackled, at least at this time i1
sufficient production in the agricul-
tural field should be assured. is the
question of land reform.

It is not only a guestion of land re-
form, but the question of procuremen®
and prices. 1 was really shocked to
hear the replies given by 1he Food
Minister on several occasions on ques-
tions of prices, saving that they
have the  Prices Commission.
They have very often told us that the
Prices Commission is working out onlv
ad hoc figures, tentative figures due to
want of time. I do not know what the
Price Commissions are for if they can-
not go into the details and work out
the rea) figures. Here I would like to
read out certain facts for the know-
ledge of the hon. Members.

It has always happened during the
last few centuries that during the har-
vest season the money-lenders and the
traders manipulate and depress the
prices and. later in the year, they boost
the prices and make money. During
the last five years this process of dep-
ressing the prices during the harvest
season, boosting them afterwards and
making money out of that loot has
intensified. It is vesliv shocking to see
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that last year jowar and bajra pur-
chased from the peasants a¢ Rs. 40 to
50 a quintal were sold by the traders
after the failure of the monscon at
prices ranging from Rs. 100 to 125 per
quintal, wheat purchased at Rs. 60 to
65 was sold at Rs. 150 per quintal and
rice purchased at a slightly higher
price was sold at Rs, 200 to 250 per
quintal. The zonal system undoubted-
1y helped the traders to increase their
profits by smuggling rice and wheat
from the surplus to the deficit areas.

Whenever we have placed an alter-
native programme of monopoly trading
in foodgrains this Government have
always claimed that we have our Food
Trading Corporation. That was parad-
ed as an alternative to monopoly trad-
ing in food.

Shrimati Renuka Ray (Malda): Do
you not support the measures taken by
West Bengal Government for procure-
ment?

Shri Vasundevan Nair: We support
every measure for procurement, but
please listen to me. What about the
facts? In 1962-63 the production of
rice was 31.9 million. The procure-
ment all over India, including West
Bengal, was 4.79 lakhs, In 1963-64 the
production was 36.9 million; the pro-
curement was 7.44 lakhs. In 1964-65
because of the very good monsoor and
bumper erop, the production was 38.7
million and the procuremocnt was 12.83
lakhs. It is calculated by economiz
experts that 30 1o 35 per cent of the
production comes as marketable sur-
plus. In 1964-65, the year of maxi-
mum production, the procurement was
only 3.3 per ceny of the marketable
surplus. Then what is the use of hav-
ing a Fooq Trading Corporation as an
arnament?

The activities of the Food Trading
Corporation have been consciously and
deliberately sabotaged by people in
puwer, especially by those in the State
Governments, in States like Andhra
Pradesh. We know very well how the
activities of the Food Trading Corpo-
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ration were deliberately sabotaged by
vested interests in the ruling parly
because they have rice mills and they
are in the rice trade. They have stout-
ly opposed the procurement of rice by
the Food Trading Corporation. They
are sabotaging the procurement so that
all the available rice. wheat, bajra and
jowar could be purchased and hoard-
ed and artificial scarcity created so that
they could be sold at much higher
prices. Do you know that in Bombay
a kilo of rice is sold Rs. 3.50 to 47
In my State of Kerala the price of rice
has never gone up since independence
so much as today. In the open market
we are now paying Rs. 2.50 per kilo.
Of course, we get a ration of 6 ounces
of rice. Apgain, the people of Kerala
used to get during the Onam an extra
ration. The Onam falls due on the
29th August and this year we are EO-
ing to be denied that increased ration
for the Onam. This is the position in
Kerala. I have already referred o
the position in Bombay. Shrimaii
Renuka Ray will no doubt narrate the
position in Bengal when she speaks.
At the same time, our claim is that
there is sufficient gquantity of rice
available in this country and there are
food thieves who are aided and abetted
by those in authority, who are hoard-
ing it, creating an artificial  scarcity
and starving and killing our people.
Qur complaint is that this Government
is a party to that kind of activities
by anti-social elements in this country.

If we say that the situation could be
tackled by proper procurement, leave
alone monopoly procurement, we are
told that it is a Communist slogan, it
is a stereo-typed slogan. If the Food
Trading Corporation could really ent:r
the field and procure at least 50 per
cent of the marketable surplus, you
can save a lot of foreign exchange and
vou necd not depend on dirty PL 480
wheat from America and, in the pro-
cess. surrender to the dictates and ulii.
matums from Washington.

What is the reason for this helpless-
ness, as far as this Government is con-
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cerned? Recently, they were foreed to
surrender before the dictates of Wash-
ington. The Pr'me Minister will nnt
agree to that charge. She has coined
a new word for “pressure” and “ulti-
matum” and that iz “advice”. In her
reply to the debate she said that it was
only ‘advice’. Of course, if she wants
to coin new words, she is at liberty to
do that. She calls it ‘advice’. Accord-
ing to us, it is nothing but pressure,
blackmail and ultimatum. Why are
you forced to surrender to the dictates
of Washington? Shri Subramaniam s
forced to surrender, Shri Asoka Mehta
has to swallow the pill because you
do not know what could be dong 1n-
side the country.

16 hrs,

You do not stand with the people
Unfortunately, this Government 1%
hand in glove with the worst foreig-
ners and anti-pecple elements in this
eountrv. If that problem is to be
tackled. the agrarian question would
have to be settled.  Our peasants
should have been given the proper
price. Thepn they will give to the
Government.

There is g lot of hear burning on the
quesiion of the levy. That also it 8
difficult problem in our State, I know
that, ¥You have got =uch exorbjtaui
prices in the npen market and the Gov-
ernment is not even prepared to pay
even one-fourth of that price to the
petsants. Naturally, the peasants are
not prepared to part with their pro-
duction. And all your procurement
plans fail.

If there is a proper pricing poliry,
if economic price is paid to the pta-
sants, you can procure sufficient quan-
tities of foodgrains from the peasau.ts
themselves in this country. T1f you
have a proper distribution system, on
an equitable basis this food erisis, even
in this drought vear, could have been
faced by this Government  All this
talk about drought and defence is
bogus and a hoax, according to us be-
cause after all what is the deficit in
food production in India? The deficit
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even according to the Government s
not more than 5 to 8 per cent. Tf you
can be fed well by 100 bags of rice,
you have got already 95 bagg in the
country. Can we not share it equit-
ably if there is a proper distribution
system?

So, our complaint and charge against
this Government is that their biggest
failure is on the agrarian front where
they have failed to give a fillip to the
real cultivaiors by giving the cultiva-
tor the ownership of land so that he
can produce with a confidence that
whatever he produces will come to him
and to hig children and that he wil
have a bright future. If that confi-
dence is given to him, he will .roduce;
he will take to new methods and to
fertilisers. Thep the peop'e in the
cities, the consumers, could hav- been
provided with foodgrains as at least
reasonable prices.

So, this is the crux of the problem.
I shall not dwell very much on other
problems. I had to deal with the
aftermath of devaluation on the ques-
tion of exports etc., but we have got
another speaker, my hon. friend, Shri
Homi Daji, and I will conclude involve
minutes.

The Prime Minister in here reply
was blaming the Opposition saying that
we are not co-operating. Even on the
food question, she said, we are non-
cooperative. How can we co-operate
it there is a fundamental difference in
policy as far as the agrarian and the
food questions are concerned? Wa
have always extended our co-opera-
tion, but you cannot expect the Oppo-
sition to co-operate on your terms.

That is impossible.

Shrimati Savitrl Nigam: But for the
country’s sake do not take to bandhs.

Shri Vasudevan Nair: If we
honestly believe that for the country's
sake the bankrupt policies of the Gov-
ernment have to be changed, then co-
operation will be forthcoming: We
have to stick to that position. As long
as this Government pursues these rot-
ten and bankrupt anti-people policies,
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we cannot co-operate with those poli-
cies. It is not a question of co-opera-
ting on anything and everything.

Coming to follow-up measures, I
do not know whether our measures
and our proposals will be considered
as follow-up meisures. Wa have dec-
lared even be’ore through our news-
papers and through the speeches of
our leaders that we even have short-
term proposals to meet the immediate
situation. I will, on behalf of my
partv, suggest that we have for
example, a proposal that our Govern=
ment shou!d immediately try to have
a short-term moratorium o2 all
foreign debt repavments. Is it possi-
ble to do that? Will the aid-givers,
who always pretend that their heart
is flowing out for India, not be pre-
pared at least for a short-term mo-
ratorium on repavments involving
foreign exchange? If such a short-
term moratorium is possible at least
for ten vyears, we can at least save
Rs. 300 crores pf foreign exchanee. Tt
is a very concrete fol'ow-up proposal.
Is the Government prepaced to take
up that proposal?

—~

The second proposal is: Can wyou
think of banning remittances of profit,
dividend=, rowaltizs and capital repat-
riation invelving the expenditure of
foreign exchange? Do you want fol-
low-up measures? There are measures.
Take them. try them, if you have got
the backbone. Tell them that we are
not in a position to make these repay-
ment for tea years because we are
pas-ing thorugh 3 crisis. Is it possi-
ble to scrutinise our imports with a
view to cutting out all non-essential
imports? C-pn Shri Manubhai Shah
really tell the peop'e with his hands
o1 his heart th~t all the imports that
take place today are very essential;
or are there items which are not es-
sential? I can again propose what we

alwavy sav, namelv, pationalise the
import-export trade. Half an
hour agg Shri Manubhai Bhah was

speaking against it. He says that on
sélacted iteme they. can consider, this
question. What can he say about this
malady of underinvoicing and over-
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invoicing? Can he tell the Housp and
the country that for the last few years
this country has been losing valuable
foreign exchange due to this malp:-ac-
tice of underinvoicing and overinvoi-
cing? Is there any other remedv for
this under-invoi:ing and over-invoi=
cing than the Government taking up
at least the most important itemg of
export and import trade? You cannot
get away from it. Why should Shri
Manubhai Shzh try to teach us les-
sons? There are count ‘jes and countries
in a much worse situation than India
Take UAR; take Burma; take Mali—
small countries in Asia and Afri-a,
who have taken over export and im-
port trade and they have solved some
of their prob'ems. But it will be a
problem because—when 1 see the faces
of some senior Members, it is difficult

for me to say—the prchlem
is  that this Gavernment is
hand in glove with those very
same anti-socal elemen g who

are involved in thiz under-invoicing
and over-invoicing and such other acti-
vities. Shri Atulva Ghosh might get
Rs3. 15 lakhs from JRD Tata even now
for the coming elections. When the
elections come, the Congress Party has
to go to them, to such magnates and
suzh elements. T..e Congress Party
got Rs. 6 crores, I am to'd, for the last
elections to run their e'ection machin-
ery. If thot is the position, thev have
to depend on such sharks, anti-social
elements for their existence, for their
party, If the Government is hand in
glove with these monopoly e'ements,
they can never get out of this rut;
they cannot get out of this path of
doom. We should agnin like to impr-ss
upon the Government and at least the
Members s'tting on the Congress ben-
ches to think of fund meantally revis-
ing their rotten policies which are no-
thing but policieg of capitalist deve-
lopment.

Shri Tyagi: The State Trading Cor-
portion was set up b){_ us. '
- Shri ¥ashpa] Singh  (Kairana):
Those who could not movs their subs-
titute motions may be allowed to spe
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Shri 8. M. Banerjee: I have a sub-
mission to make. You remember, Sir,
that on the 25th this motion was com-
ing before the House. Anyhow, Shri
Sachindra Chaudhuri, the Finance
Minister, moved this motion on the
26th. Unfortunately, on the 25th 1 was
suspended and bzcause I was suspend-
ed I could not move my substitute
motion. That lapsed because 1 was
under suspension. When I came to
know that this discussion is going to
take place today, ] gave notlice of subs-
titut2 molion No. 14, saying:—

“This House, having considered
the present economic situation in
the country, hslds this Gowvern-
ment respoasib’e for leading mil-
lions of people to improverish-
ment. unemployment and starva-
tion.”

It is in order and I would request you
to allow me to move it.

Mr, Chairman: I think, under the
special circumstances menticned by the
hon. Membeor, Shri Banerjee, he may
be allowed to move his substitute
molion No. 14. T will treat it as mov-
ed.

Shri S§. M. Banerjer: Sir, I move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the present economic situation in
the country, holds this Govern-
ment responsible for leadine mil-
lions of people to impoverishment,
unemployment ang starvation”
(14).

Shri Yashpal Singh: No.
be allowed to be moved.

1 also may

Mr. Chairman: I think, hon. Member
was absent on that day.

~ Shri Yashpal Singh: I was not sus-
pendad but my motion was suspended.

-

Mr. Chairman: The hon. Member
will rea'ise that he was not allowed
fo move it by the Speaker because he
was absent when he was
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cailed, Therefore, I am sorry, I cannot
& low him tp move it.

Shri Yashpa] Singh: I may be given
five m.nu.es.

Mr. Chairman: Shri Asoka Mehta,

The Minister of Planning and Soclal
We. fare (Shri Asoka Mehta): Mr.
Chairman, Sir, it is necessary for us
to examine the economic situation and
to consider our economic pa.icieg with
all the seriousness that we can com=
mand. While we have baen discussing
the recent devaluation of our rupee,
various comments have been offered.
It ha; bezn said that wa were driven
to this particular measure because of
tne poor management of our economy.
We have also becen criticised for what
has bezen ca'led the faulty sirategy
of development. There are other
criticisms also and I shail take them
one by one.

As far as the poor management of
the eccnomy is concerned this Gov-
e:nmzant has been adequately pillcried
during the No-Conflience motion and
oth.rwise. I would only like to
point out that it is imperative that
in the condition; in which we are,
there is the most rigorous adminis-
trat've and economic discipline. Un-
dcubtzd y, this would put heavy res-
pons.biities upon tae shoulders of the
Gov.rnment. But I suggest that it
will no' be possible to aischarge those
responsibilities, the economy will not
be put on an even keel, ualess there
is tae requisite amount of uad rstand-
ing and response from this Hcousg as
wel] as from the country outside.

1 would, particuiarly, like to Invite
your at ention to the fact that there
are certain basic intractable difficulties
from which an econ“my like ours
suffers. Whatever a Government may
do or may not do, it i3 not within its
powers to overcome thess intractable
difficulties overnight. For instance,
we al' know that a great part of the
troubles that we are having today can
be traced to the stagnation that we
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have experienced in our agriculture
and in food production.

Now, I have with me a letter which
I recently received from the Director
General of the Food and Agriculture
Organisation of the United Nations.
He has attached a note “with that
letter. This is how the note begins:

“Over the 0 years, '1954-55 to
1964-65, the developing countries
were able to raise food produc-
tion only at the same rate as the
increase in population s that con-
sumption standards have not im-
proved, They are now facing a
food situation That is even more
critieal.”

This is not said about India alone;
this is said about developing coun-
tries as a whole. The question of
opening up the productive capacity
of agriculture in traditional economies,
the changes needed to achieve this
resalt, the many-pronged efforts that
have to be made to realise this trans-
formation, are not yet accomplished.
This is a problem that has today
haunted almost every developing
country in the world. Various pro-
posals have been made by the Direc-
torate of the F.A.O0. to the world
community as to how this problem
hasz to be tackled.

What I wanted tp point out is that
these intractable problems have to be
recognised and if we do not recog-
nise them, if we merely put the whole
responsibility upon the Government—
Governments may change but the
basic prob’ems remain—our ability to
tacklz those problems 4o that extent
will be weakened. May I, therefore,
suggest that there are certain basic
structural questions of our economy
that have to be tackled and to tackle
them, administrative and economic
discipline of a high order will be
needed. By all means, scrutinise the
actions of the Government as severe-
ly as you can. But, basically, it is
necessary for each one of us to see
that we create conditions wherein
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these measures of discipline are undes-
stood and are acted upon.

The Third Plan has been severely
criticised. It has been salq that not
only in the Third Plan but in the
previous Plans also we have been fol-
lowing a strategy of development
which has brought us to a parlous
state of affairs. May I point out that
ours was a stagnant economy? A
stagnant economy has to be opened
up. Dynamic impulses have to be
generated; the economy has to be
diversified. Even if we want to deve-
lop agricultural production, apart
from the fact that land relorms have
to be carried out—we have carried out
a number of land reforms and others
need to be carried out—a great deal
of new inputs have to be provided,
whether it is in terms of irrigation,
power, new seeds, new implements
and fertilisers. Take the countries
which are having a very high rate of
agricultural production today. 40 per
cent of their investment is in fertili-
sers, pesticides, ete., or what is known
as the chemicalisation of agricultura,
We have to move forward. This re-
quires further transformation, in the
provision of power transport, credit
faciiitie; and the basic responses of
our agriculturists, Therefore, a deve-
lonment programme has to be many-
sided.

It has been said that we have made
all kinds of investments which have
resu'ted in creating difficultics for
our economy and that soma of these
investments have taken 7Jlonfler to
achieve results than we had expected.
We fully recognise this. But let us
also realise the changes that we have
achieved. If g look at the structure
of our manufacturing industries, the
consumer goods industries used to pro-
duce Rs. 260.7 crores worth of goods
in 1950-51 and 1965-66 it is Rs. 487.6
crores worth of goods; in the case of
intermediate goods, whi'e it was
Rs. 895 crores in 1950-51, it is
Rs. 620°2 crores in 1965-66, and in
machinery manufacture, from about
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Rs. 34 crores in 1950-51, it is Rs. 327
crores in 1965-66. The tota] transforma-
tion is that from Rs. 384 crores in
1950-51 to Rs. 1,434 crores in 1965-68.
If this had not been achieved, our
balance of payments position would
have been much more difficult.

It has often been asked: What is
the import substitution that we have
achieved as a result of this? In differ-
ent sectors of our economy, our re-
quirements of machines have gone up
very largely, but we find that increas-
ingly we are providing our own
machinery from our own efforts. For
instance, in the case of machine tools,
we used to import 80 per cent of the
total supply in 1950-51 and the figure
went down to 46-4 per cent in 1964-
65 while the total requirement of
machine tools has gone up many times.
In the case of sugar machinery, from
100 per cent it has come down to 4.3
per cent; in the case of textile machi-
nery, from 100 per cent, it has come
down to 56'5 per cent and in the case
of commercial vehicles, from 35:7 per
oent, it has come down to 0:5 per cent
and so on and so forth. If it had not
been our policy to move forward and
develop, it would have been com-
pletely inhibited.

16.18 hrs.

[Mgr. Depury-SpEakER in the Chair]

Hon. Members always come forward
and ask for wvarious development
programmes to be taken wup. They
are very keen and insistent, that there
should be more of cement and steel
made available or more of agricultu-
ral implements made available and
so on. But each one of this advance
requires the creation of the requisite
production potential in the country.
If this production potential had not
been created today, our balance of
payments posilion would have been
so difficult that we would have been
pulled back into the mire of stagna-
tion. Our effort to move out of the
stagnation in whiclh we were compell-
ed wr live for many generations re-
quires that we simultaneously move
forward in agriculture, in industry. in
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transport—we had experienced an
acute shortage of transport and power
in the earlier years of the Third Plan.
It is the massive investment that has
made il possible today to have g somse-
what less constructive position ag far
as power and transport are concerned.

So, it is easy for some of the friends
Opposite to criticise the strategy of
development. But any one who sits
down and analyses the anatomy of the

economy as a whole and tries— to
understand the needs and require-
ments, the lacks and lags and the

movement forward that are needed,
will find that any development pro-
gramme has to be a comprehensive
one and if you fail to make it a com-
prehensive one, either we allow our
economy to be pulled back or imme-
diately we create a far greater and
more acute balance of payments prob-
lem. For instance to import one
million tonnes of steel every year, we
require Rs. 80 crores of foreign ex-
change. To set up a plant which can
produce a million tonnes of steel
would require almost the game amount
of foreign exchange or less today.
To create in the country the capacity
to build machinery for setting up a
one-million-tonng steel plant also re-
quires a certain amount of invest-
ment. We have been doing al} these;
we have been creating capacities
whereby future steel production can
be done on our own steam and we
will not be depending on outside
sources. We are also building steel
plants by taking certain credits from
outside and we have -4%5o to import
a certain amount of steel because
our stee] requirement; have gone up
four or five or six times and they
keep on growing.

Therefore, it is a dynamic view of
the economy that has to be taken.
It is suggested thai we can hawve a
stratege  wherein  the slow-growth
& sectors like chemicals. ma-
chines and metals. can be ignored aad
neglested; we will fingd, if we follow
the advice that is given to us by sdme
hon. friends on the Opposite, the

indian economy virtually cclla'ogi==
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It is possible to indicate, that there
have been errors of omissions and
commissiong as far as implementation
is concerned. In a tremendous pro-
gramme of this kind, faced by a variety
of diffizulties which are known to us,
particularly the difficuities we have
expericnced in the receat past, lMere
will always be setbacks. But because
of that, to ignore the intractabi’ity of
the Indian situation anj secondly the
need to have a mul.i-pronged stra-
tegy of development is to throw the
baby out with the bath water.

It has been said that there has been
an unwisdom about devaluation; it
has been arguej taat dzvaluation was
avoidable, it was carricd out under
duress, under pressure, of outside
forces and it has beena further suggest-
ed that this has made us more depen-
dent on foreign countries, and on our
creditors. Le! me take up these cri-
ticisms one by one.

Was devaluation avoidable? What
is the meaning of this? What happens
when interna]l price; have risen very
high and the internal prices get gut
of alignment with prices in the rest
of the wor'd? When that happens,
the rupee becomes overvalued.

Shri D. C. Sharma (Gurdaspur):
Why has it happ:ned?
Shri Vasudevan Nair: Who is res-

ponsible for that?

8hri Asoka Mehta: When the rupee
becomes overvalued, the consequences
are that impor:s tend to have a sub-
gidy. Imports become cheaper whi'e
exports become dearer. We were,
therefore, constantly trying to raise
the import duties because otherwise
the tendency would be to make more
and more use of imports. While it is
les; and less possible to use imports,
the tendency wou'd b to use more
and more imports because compared
to internal cost, the imported cost
remains lower. As prices of everything
else 7o up in the country, realistically
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speaking, prices of foreign currency
also go up, but you are delib.rately
Pegg.ng it up. It is like exercising
sev.re control and when you exer-
cis2 a sev.re control, you are making
available foreign currency at an artifi-
cial price to those who are privileged
io get it while the rest of thz com-
munity, if they have to get foreign
curreacy, must piy very high prices
Those who get it treat thz foreign
currency at a prica which is lower
than .he real price.

But what happena on export is far
more significant, because it is on the
export side that the «ff ¢t of over-
valua ion of rupee is realy felt. Be-
cause your internal prices have be-
zomz high, it b'comes jnrreasingly
difficult to export your commodities.
As you have seen, after deva uation,
export duties have b en levied on a
numb>r of exportel commodities; the
duties vary from 10 to 40 per cent of
the f.o.b. value. Our d valuation is of
the order of 57 per cent. Even with a
57 per cent d>valuation, how much ex-
por! duties are w: in a position to
collect? From 10 to 40 per cent. That
means that even the traditional ex-
po-ts which we thought were moving
without any kind of support would
not have moved without that kind of
support very long. Actually they were
not moving without any kind of sup-
port. A ceriain amount of subsidy had
to be given to them. Today the real
position is that even so far as tradi-
tional exports are concerned, the ex-
port du'ies are only of the order of
10 to 40 per cent. even though the
benefit that they have got as a result
of devaluation is 57 per cent, There
are other areas where even today it
may not be possib’e for us to sell our
gools abroad. Exports have to be
steped un: exports have to be pushed
up. If internal prices are very hizh
then yon will have to nav heavy sub-
sidies. Hnrw mnuch subsidy could we
hava paid? A'l alo=g the~ line, our
exports were Rs. 800 crores and those
exports have to go un to Rs. 1200 crores
by the end of the Fourth Five-Year
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Plan, [ we are to move forward, if we
are to have the resources to import
the c¢ssentia! requirements.

Some hon. members here asked,
*“will there be carefully scrutinised
imports” and wheth:r we are in a posi-
tion to say tha! our imporis consist
only of essential things. I can a:sure
th.m that we have very carefuly
scru inised our imports and our im-
ports consist only of those things
which are ess ntial for the growth of
our economy. Therelore, thes» imports
will have to b2 main'ained. We know
in what parlous condition, we got in'o
brcaue we wire unable to have the

maintenance imports ne.dej for our
economy. Induistrial progress was
ho'ted, prices bzgan to risz on ac-

coun! of tha:, y~emp oyment b gan to
em~rge, ani our future growth berame
more agnd more difficult. If exports
have to go up by 50 per ¢-nt in the
next five years and if they have to
ris> a! a rate of about 8 to 10 per cent
per year r-gularly thereafter it is ob-
vious that we have tn put our exports
on a stable footing; or else, we would
b2 compzl ed to provide h-avy subsi=
dies. T only want my hon. friends ‘o
calculate the amount of subsidies that
have been ne-ded in order to keep our
exports moving, the amount of im-
port duties that have been needed in
order to see that people do not da-
pend more on imports.

We have also to remember that a
large number of people have to take
decisiong about inves'ments. Where
should they invest? We must make it
possib’e to invest in commodities that
can be exported because we want to
increase their production; we also
want them to invest in commodities
which can substitute our imports. All
thes~ investment decisions in the eco-
nomy get distorted if we permit a
very marked change indefinitely bet-
we~n th~» internal price leve' and the
ex'ernal price level. Evervwhere even
wh~n you exercise the mos' stringent
control, if you find that in terms of
realistic appraisal the prices have re-
ally changed, you try to bring about
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the change in the control prices
For, unnatura’' restriction or control
on pric:s ultimately wil break down
and it cannot gperate. The same thing
happens as far as the value of the
rupee is concerned.

You will remember that we
taking one sep or the other.
supplementary budg:t, the import
duti-s were greatly increased., Under
the national defence remitiance
scheme, the foreign exchange
that was brought into the
country was given a sp-aal
price. Import entitl'ments enabled
p:ople to rccoup their ‘osses on ex-
por s. We were alsp giving subsidies
for our exports. All these devices
would have had to bz multiplied, and
the result would have be-n that there
would have been a great varie'y of
distortions in the economy and a lot
of leaks too inside the cconomy. The
qu-stion that one had to consider was
whether in the interests of the health
of the rconomy we would permit this
kind of growing distortions and permit
those many leaks agains' which hon
M-mbers were right!y objecting and
protes'ing or whether we should try
to forma’ise what in fact had bren
existing.

Shri Tyagi: Will he stop those leaks
now?

were
In the

Shri Asoka Mehta: Then, the next

question asked is whether this was
done under duress,
Shri Rajaram (Krishnagiri): Shri

Tyagi has asked that question, not the
Opposition Members,

Shri Asoka Mehta:
that.

I shall come to

The ques‘ion was askeq whether this
was donr nd-r duress. The position
is this that we obtain credi!s, or we
seck credits from Western countries
as well as from the Eastern countries,
that is, the East European countries
and the Soviet Union. As far as the
credits that we take from the East
European countries including the

.
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Soviet Union are concerned, the repay-
ment of the debts ag well as of the
interest payment is taken care of in
the trade plans. It is as it were the
first charge upon all the exports that
we make to those countries. There-
fore, the repayment to these countries
has been taken care of in the trade
plans.

As far ag the Western countries and
the international financial organisa-
tions are concerned, we have got to
pay them back in terms of free foreign
exchange which we have earned in
the world market.

The world market is divided into
eountries like the communist countries
and some other countries which have
bilateral trade agreements, while the
rest of the world has multilateral
arrangements and, therefore there are
no bilateral agreements with those
countries. Whether the one system is
better or the other system is better is
not a question into which 1 would like
to go now. We have to operate in a
world as we find it. In this world
where multilateral trade arrangements
exist, we have got to meet and we
have got to discharge our debt obli-
gations, the repayment of the debt as
well as of the interest charges, by
pushing up our exports and earning
the foreign exchange there. When
these people find that our economy
has got into a state where we may not
be able to sustain our exports, they
are entitled to say that they will not
be prepared to give us any new cre-
dits. Similarly, if we failed to repay
our obligations to the FEast European
countries including the Soviet Union,
that i=, if we failed to honour our
trade plans, they too would be entitled
to say that the State credit and the
commercial credit that they have
agreed to may not be available. Each
country that mokes credit avai’able is
eatitlzd ‘¢ say that before fresh cre=
dit= pre piven i+ lile to sem
what the repaymenti pesition. is like.
This was a question that naturally
ooncerned them ang they would have

o] a
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dragged their feet, and what they

would have done, and what even new
they will do is @ matter which we
shall know later on. But suppose we
had ignored whatever their feelings
were; and we were completely justified
in ignoring the feelings of anybody
and particularly the IMF which has
been set up for the purpose of seeing
that exchange rates between different
currencies is held within a certain
balance, an organisation that from
time to time would point out that
things are going wrong. We are free
to ignore their advice if we want. In
the same way, the World Bank can
say that "Your repayment capacity
seems to be becoming difficult. There-
fore, we do not know what will hap-
pen to the new credits that you want.".
We are again entitled to ignore their
advice. But if we ignore their advice,
we must realise what the consequence
will be. The consequence would have
been that we would have carried on
as we had carried on, less and less of
maintenance imports would have been
available ang our exports would have
become more and more difficult. What
would have been the impact upon
prices inside the country? Suppose we
were going as we were going, the re-
sult would have becn that there would
have been less of imports available for
utilising our capacities in industries,
hardly any fertiliser avai'able for get-
ting greater production in agriculture
and we would have to increasingly
subsidise our exports from a national
income which would have been shrink-
ing.

What would have been the ronse-
quence of all this on the prices pre-
vailing in the country?

Now, i{ can be argued that we should
follow a deflationary policy. Many
friends here ask: “What are you doing?
Wil! you take care to see that this
kind of thing is not repeated?’ Yes.
To do that, we have {n chioose between
a numhor of ~MHornatives Chall  wa
have a policy of deflation? Shall we
cut down our development program-
mes? There should be economy, there
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should be no wastage and implementa-
tion should be properly done. I con=
cede straightway that whatever short-
comings, whatever mistakes, whatever
limiiations from which we suffer are
such that cannot be excused or per-
mitted. The greatest amount of vigi-
lance should be exercised as far as the
shortcomings are concerned. Let us
rea’ise that an inflationary situation
exists. You can cure it by deflation.
You can curg it by cutting down ex-
penditure. Shall we cut down our de-
fence expenditure? We cannot. Shall
we cut down our development expen-
diture? What would be the conse-
quence if we did? More unemployment
less of production, less of the economic
base which is needed to sustain our
defence in future. It would mean post-
poning the possibility of self-reliance
and the possibility of assuring our
independence in economic terms to an
indefinite period.

So deflation has to be ruled out. We
are trying to mobilise resources. Con-
stantly, therefore, Government comes
forward with pro—osals to mobilise
more and more resarces in order that
development programmes can be got
going. This mobilisation of additional
resources also is not liked by many
people. Deflation is not approved, Ex-
ternal credits are not being given. But
we are still askeq that we should be
in a position to transform our economy
and meet the surging needs of our
people.

Here 1 suggest that this House has
got to weigh the pros and cons very
carefully and ultimately indicate to
Government the kind of balanced
policy that they think this Govern-
ment should pursue. Government in
their wisdom, ip their understand-
ing, have been following a certain
policy. They would be ‘able to control
the economy much more if there was
a deeper understanding and a fuller
response form the other sections of
the people. But may I suggest that
‘here is no escape from making a
cliniee here? T sugdesi that we have
to il ou deflation. We have to move
forward as swiftly as we can, move
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forward without creating inflationary
pressures. If that is to be done, maxi-
mum support will have to be given
to (a) exports and (b) mopping up
of savings and mobilisation of resour-
ces for the purpose of development.

Which really means that constantly
we have it give priority to the needs
of the economy, exports which would
enable us to import whatever we wan-
ted, including defence materials, if we-
needed them, and mobilisation of re-
sources so that from year to year our
production increases from which we
draw these savings and these exports.

Prof. Ganguly in his very interest-
ing book Devaluation of the Rupee,
which, I am sure, many Members have
seen, draws attention to a very im-
portant fact in page 52. He says:

“We, therefore, reach the basic,
though uncomfortable, conclusion
that an increase in net exporis of
consumption goods and materials
for the production of such goods
has somehow to be brought about
through restriction of domestic
consumption™.

“Otherwise, mere restriction on
imports bascd on increasing pro-
duction and substitutes for imports
will generate persistent pressure
on the balance of payments at any
rate in the foreseeable future.”

Mere restriction on imports, mere im-
port substitution, does not solve the
balance of pavment problem unless
we are constantly trying to puch for-
ward exports,

For instance, India used to export
basmati rice and used {2 import chea-
per varieties of rice in larger guan-
tities so that it may be available to
the mass of the people. Some dis-
tinguished Members of the Opposition.
I do not think anv one from that
party is there just now, threatened
salyagraha. You cannot export basmati
rice. China. for insionce, 21 one time
exporied 10 per cent of itg rice produe-
tion and said that the Chinese people
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could live on swest potatoes, be-
cause if you want to import essential
things, i; may be for defence, it may
be for d:ve.opment, it may bz for pre-
paring drugs, it may be for something
else. Somzwhere you have got to de-
cide what you wil export. Here we
find everywhere that there are con-
flic ing pressures, and it is our inabi-
li'y to resolv> these conflicting pr.s-
sures in a meaningful manner that
imparts debility {o the economy,

The last two, three, four yzars have
been v.ry difficult years. I would like
to take this opportunity to pay my
tribute to Mr. Morarji Desai. It he had
no: put in the trcmondous effort that
he dig in 1962, 1 believe w2z would
have been in an even more parlous
situation.

Shri D. C. sharma: You failed to get
him into the Cabinet.

Shri Asoka Mehta: 1 am not trying
to get anybody into the Cabinet or
outside. I am on'y saying that when
we look back, we have to realise that
from ths treasury banches, from the
Government, proposa’'s have come
which are very hard proposals, which
were accepted, and these harg pro-
posals in a sense saved us, but the ra-
pid, sudden ang precipitous decline in
agricultural production has upset our
calculations to a grea: extent. We are
trying to correct this thing and we
hope we shall be able to succeed with
the co-operation of all concerned.

Therefore, the choice before the
country was this. It cou’q have ignor-
ed ths need for devaluation, either
formal or implied, and the conse-
quences ithen wou'd have been a far
greater price ris:, a constant eon-
tracting of the economy, and our in-
ability to have moveg forward at all.
Either that had to be done, or, as I
said, formal or implied devaluation
fiad {o be taken up. Implied devalua-
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tion was there ev.n earlier when we
raised our import duties very much,
when we started giving subsidies to
our exports, when import entitlement
schemes were extended wvery largely

and when w= had the National De-
fence Remit.ance Scheme,
Shri Vasndevan Nair: Does the

Minister say that the World Bank and
the IMF dig not tell th: Indian Cov-
ernment that uness they devalued,
they would stop all aid?

Shri Asoka Mehta: There was no
question’ of any one saying. Thre is
no such thing as aid. We are asking
for credits, nobody is giving us aid.
We are seeking credit. I go to a bank
and say I want sp much credit. The
bank will give me crzdit if it feels
that the credit will bz returned. There
is no aid. let us remember. No coun-
try including the Sovi-t Union is giv-
ing us aid. They are al' giving us cre-
dit which we have to repay with in-
terest, whether it is the Uniteq States
of Am:crica or any other country.

We get two kinds of credit: one,
State tp State credit; the o'her, com-
mercial credit. It may be from world
financial institutions or what are cal'-
ed suppli-rs’ credits or what are call-
ed commercial credits in the Soviet
Union. They are all credits which we
have to pay back over a period of
time, and for which interest has to be
paid Therefore, there is no question
of aid.

I am surprised that repeatedly the
expression “brgging bowl” is used. Is
it begging? When an agriculturist
goes to a cooperative society or a com-
mercial bank and asks for credit, is he
begeing? When an industria’ist goes
to the bank angd ask for commercial
credit, is he begging? When some one
asks for deferred pavment from a
manufacturer, is he begging?

We are not begging. This country,
this Government, js not engaged in
begging, but it does seek credits which
it is willing to pay back during =
period of time, and during the period
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the credits are go used that our pro-
duc.ve capacity is increased. That is
what any agriculiuri.t does. Wnen he
sinks a well, he spends Rs, 2,000, and
pays it back over a period of time.
Is he a beggar? If th:se questions are
to be analyseq in this kind of an arti-
ficial atmosphere of ins.nuaiion, then
of course the country will be misled.

But these problems will be there
wheiher this Government is t{hzre
or 15 not there and even if ano-

ther party, from the other side or the
whole "ot of them put together w:re
to form a government tomorrow, they
would have to face this problem. What
has happened in England today? The
conservativ's hag to face such prob-
lems; a change of government has not
brought about a chinge in the prob-
lems; 'hese problems have to be faced.
In this Hous» while we are fully en-
titled to look into the faulis, foibles
and failings of the government, it is
also nec-ssary that sufficient atten-
tion is given to the basic problems on
whirh, as the Prime Minister suggest-
ed there would, I hooe, be greater pos-
sibility of agreem-nt and concens's.
Has it mads us less independent? We
had to pay our debts andq debts have
to be paid by expor's. The cost of ex=
port was going up and it was not pos-
sible. Many people said: after all we
would have paid Rs. 8 or less than Rs.
5 for a dollar and now we would have
to pay Rs. 75 for a dollar.

In order to get a dollar, even be-
fore. Rs. 5 worth of exports had to be
subsidised and this subsidy would
have become larger anA larger, These
are optieal illusions. Thr-refore, the
value of the dollar does mot change
one way or the other; the value of the
dollar is determined bv the price evel
in a eountry. If that '‘evel has gone up,
no gimmicks can give wvou cheaper
dollars; no gimmicks can give you
cheaper rice or ste~l. Ultima‘ely pri-
ces are determined by the price level
in which we fing ourse'ves. There-
fore, T would sav that this has not
made us more dependent a* all. On
the eontrarv. if we can stem unp oot
exporta and I hove thers wil' be full
co-operation of the House, if we can
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give primacy to exporis, it is going
to make us more ind:penden; ana not
more dependent,

What about follow-up action? Va-
rious fol.ow-up acuons hag beep taken
but the most important thing 1s, if we
have to have a development pro-
gramme, it has to be balanced by the
Illudauadead 0L 5aVIOES in th: coun.ry.
R.peaieuly, Members from oppos.te
as«: wny thi; parucular projict is not
taken up? Wil you give us an assur-
ance that such and such project will
be .aken u3? That assurancs can b2
given providel there is simultaneous
assurance that the necessary resources
alsp wil b> mobiised. Unlesgs our
development programmes are ac-om-
panied by full moblisation of resour-
ces, there is always the dange- of dzfi-
cit financing. We do not want d-ficit
financing and so we have to exercize
most scrupulous care in tha2 priorities
that we have set for our develop-
m-nt. Secondly, a'l non-essential con--
sump.ion will have to be cut down
Various efforis are being made. Taxa-
tion proposa's and other measures
have b-en devised. Th-re are evasions.
It is the responsibility of the Govern-
ment to improve the tax gathering
machinery, to pug loopholcs. But we
find, if the State-sector is expanded,
the argument is that the State-sector
is not functioning properly; if the pri-
vate scctor is allowed to expand, the
argument is that the private sector
does not function properly. In all these
we have to improve our instruments.
None of us is going to have the best
instrument, Each one of us may not
have the experience of runnine the
Government. But each one of us knowsg
how the= political party functions, how
the co-onerative in which he iz engag-
ed functions: how the trade ynion
which he is associa‘ed with functions.
There is a great deal of inefficiency
evervwhere: thera is a pgrest deal of
g'ackness in manv things, If ths effi-
ciency notential has tn he imnroved
pvervwhara jt hae 44 he immrpved in
the Gov~rnment a’'sn. But to rxnect
that in tha adminicteation ae a whnle
the effi~‘ency notential wil’ he 100 ner
cent while in the rest of our social
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activities it will remain at 20-30 per
cent is asking, shall I say, for the
moon. This is a common effort in
which all of us have to engage our-
selves in. Devaluation teaches us a
lesson as I said at the beginning, what
is needed is the acceptance of the most
effective administrative and economic
discipline. This effective acceptance of
administrative and economic discipline
will require, on the one side, that Gov-
ernment polices and Government prac-
tices have to be gone into very care-
fully and very searchingly, and on
the other side, that the rest of the
community will also have to recog-
nige that there are overriding prio-
rities which we can ignore only at
our peril. And as I said, overriding
priorities become the need to step up
-xports all the time, to do with mini-
awum of importsy and, above all, to
give a priority to savings and invest-
ment over current consumption, parti-
cularly, current consumption of non-
essential goods.

This is broadly the view that the
Government takes. It would like to
have a strong fellow-up programme.
It has taken various steps and it
would like tp take many more steps.
In order to take these steps which are
bound to disturb some people some-
where or the other in the economy, it
requires the understanding and co-
operatio of the House and the
country and I am confident that in the
weeks to come, we shall have that
;;:‘.dnrs‘;tnnding and we shall have that
rogponse fram our people,

TIr: Deruty-Cpeaker: At 5 p.m.
Shri T. N. Singh will make a state-

ment regarding the Durgapur steel
plant.
Shri Vasudevan Nair: If you an-

ncunce it like that now, how can the
Member; wh. ‘have sent in that
metion xnow 07

Mr. Deputy-Speaker: It is already
put up on the notice-board.
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Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, those who are
not on the Treasury Benches have
obviously to look to the watch every
minute to keep themselves or to limit
themeselves within the time. There-
fore, I promise that I will try to finish
my speech within 20 to 25 minutes
from now.

I have moved an amendment to the
resolution of the Government and I
consulted some of the Ministers and
they almost sympathise with my
amendment. This is all that I can say
and 1 do hope that they will consider
it very seriously to accept my amend-
ment. '

Shri Tyagi: Informally.
16.53 hrs.
[SHR1 SONAVANE in the Chair]

Shri K. D. Malaviya: In order to
remind them, I will try to read the
amendment because it deals with
some of the important features that T
wish to put before the House.

That for the original motion, the
following be substituted. namely:—

“This House having considerrfd
the present economic situation in
the country, is of opinion that—

(i) the present crisis is generally
inherent in the earlier stages
of a developing economy in
any country wedded to so-
cialism and democracy;
national economic Dpolicies
approved by the people and
Parliament are sound and
correct.. But their implemen-
tation has been slow and lack
dynamism and thus the
nation has to face the un-
happy decision of devaluation;

and
(ii) In order that the sacrifices
imposed by the devaluation

be turned to national advan-
tage. the fellow-up measures
as suggested below be adopt-
ed:—
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(a) a clear commitment by
the Government to under-

take radical structural
transformation of the
existing  administrative
system and to take

immediate steps for the

achievement of this
object;
{b) large-scale state procure-

ment of foodgrains at
remunerative prices and
controlled distribution of
essential commoditieg with
the twin purpose of relie-
ving popular distress by
regulating consumption
and prices and checking
inflation and anti-social
activities;

(e) it is clear that a national
capital has to be found
not on the basis of foreign
capital but on the basis
of national effort; with a
view to assure—

Mr. Chairman: The hon. Member is
reading the amendment that he has
moved?

Shri K. D. Malaviva: Yes, because
I am going to limit myself to those
points that I have made in my amend-
ment.

Mr. Chairman: Your amendment

No 11 is there.

Shkri K. D. Malaviya: Yes; that was
my first amendment. Immediately
after that, I just made some changes.

Mr. Chairman: How can you make
changes? (Interruption) Order, order,
The amendment that has been accep-
tad and moved by him hags to be stuck
to; only that amendment.

Shri K. D. Malaviya: I have given
notice of the second amendment. I
am only reading out the second
amendment.

Mr. Chairman: If he has not got a
copy of hig amendment, let him take

.
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a copy from the office. He cannot
read another one.
Shri K. D. Malaviya: This is the

amendment I submitted after my first
amendment and this was also aec-
cepted, It will be clear if you just
go through the proceedings.

Mr, Chairman: The earlier amend-
ment has been accepted; the subse-
quent one hag not been accepted.

Shri K. D. Malaviya: 1 just now
learn that my second amendment is
not accepted, although informally a
promise was given to me to seriously
consider to accept it, because there
were only a few changes of words.

Shri K. N. Pande (Hata): At this
stage, an amendmen: can only be ad-
mitted and not accepted.

Mr. Chairman: If the hon. mem-
ber is insisient, he can send an am-
endment to his amendment, if he
wants.

Shri K. D, Malaviya: I do not wish
to refer to that aspect now.

stgey T Wy 9 o
maArafar i @m o 1y

frAaaisde i3t 71 @ iuzac
oqTT |
Shri Kashi Ram Gupta (Alwar):

On a point of order, The hon. mem-
ber iz not moving his second amend-
ment. There can be no objection to
his reading whatever is with him.

Mr. Chairman: There is no point of
order.
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_Shﬁ E. D. Malaviya: 1 shall deal
with some of the most basic questions
that concern us today in this econo-
mic turmoil which the country s
facing. It is true that most of us on
this side as well as thit side are verv
unhappy at the growing complexities
and complications and deterioration
in the economic s:tuiticn o the
country. Yet, we should not get lost
in the count of tne trees and miss the
wond. We must trv to see what is
what. 1 believe that the present dis-
turbances or the econome and ad-
ministrative indiscipoline which we are
noticing today ig inYerent in the birth
pangs of a new society which we are
forming taday, We have to recogn:se
this fact that as we grow and march
forward from thz decadent stage of a
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feudal societv to a new modern
goc'alist society. the more we are
ezrnest in transforming this society
from a backward one to 5 forward

one, our agonies w'll be more and more
intense: and the mare we are in it. the
more we have to prepare ourselves to
face this. What we  have been
noticing for the last 10 or 15 years
are pieces of evidence of that truth,
that we are passing through a veTy,
very critical stage in the life of the
nation and we cannot take toc lightly
the several aspects that are before us.

The Indian Nation~l Congress
which je wedded to sacia’ism eannot
now go back on it. On the contrarv.
if we notice the vacious stages 0 TP-
golutions and decisions taken from
the Awvadi session up to the last Con-
rress session. we will find that we
have commit‘ej ourselves more and
more progressively towards bullding
a socialist societv and in lesser time
than what we conceived at the time
of the Avadi resoiution. There’ore,
the Congess is committed to socialism
The Government that rules this
countrv, which administerg the affairs
of this country on beha!f of the Indian
National Congress. ie m-re committed
to implement those decisions and 10
do it as quickly as possible.

Such is the inherent situstion in
which we ave now inextricably in-
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volved. and this econome¢  situation
that confronts us ig necessarily linked

up with the economic policies to which
we are wedded.

_Mr. Chairman: The hon, Member
will continue his speech tomorrow. We
will take up other business now.

17 hrs.
STATEMENT RE: SITUATION AT
DURGAFUR

Mr. Chai'man: The Minister of Iron
and Steel wants to make a siatemenk

Shri Daji (Indore): Sir, I rise to a
poing of order. Ceriain hon. Member:

tried to raise this guestion through
Calling Attention No ices. My hon
friend. Shri Banerjee a'so tried to

raise it this mo- ning. but the Spoa-
kar in his wisdom disailowed it—I
have no quarrel on that. I am told,
Sir, that the Governmon', cn its own,
made a statement on Durgapur in the
other House. I want to ask, why
should this House be treated as a
grnando Taee Hanen, 5 Honee of sec nd
class, citizens when this House is the
premier House, sovere:gn House?

Shri Surendranath Dwivedy (Ken-
drapara): The Minister belongs to that
House.

Sh-i Daji: The Minister may belgng
ta this House or thit House Th s
House demands that this House should
get the courtesy of prior consultation
and prior in‘ormation. We have
raized it in this House agi'n and
again and the Speaker has given @
ruling. The Goavernm-nt not only
d> not make the statement here but
kept the House in complete darkness
at 1200 hou-s when this question was
raised, with the result that many hon.
Members ‘nterested in this have gone
away. Why should the Government
not make the statement in both the
Houses  simultaneously when there
are two Ministers? Why should" thia -
House be put to the indignity of
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listening to the statement at 5.00
when the statement hag been made
in the other House and they have
discussed it. This House is t-eated
too ligatly by this Government. We
would not allow that.

Bhri S, M. Benerjee (Kanpur):
8ir, at 12.00 today I rased a po.nt of
order on this issue, but the Speaker
in hig wisdom disailowed my Ca ling
Attention Notice. But he ag-eed
that if 1 could possibly convince him,
either by writing to him or by dis-
cussing it with him, that this matter of
Durgapur firng or wiatever that
happened in Durgapur, is a matter of
vital importince, he would reconsi-
der his decision. I happy the Minis-
ter is making a statement. Fortu-
nately T am present in the House, but
miny hon. friends from West Ben-
gal, whoze minds were agitated
about this—Shri Prabhat Kar and
others—have gone away. They do not
know what is happening. My sub-
mission js this. This House has al-
ways been treated as g House of post
mortem. After evervth'ng has been
done, either in that House o- outside,
a ter all the decisiong have been
taken right from the question of
deva'uvation to Durgapur, the matter
is brought before this House. This
House is treated' with contempt. I
would, therefore, request you to treat
this statem>»nt as coming in reply
to a Calling A'tention Notice and
we may be allowed to put questions
a ter the Minister makes his state-
ment sg that we ave in a posi-
tion tp elic.t more facts about it.
Th2n., somas explanation ig ne essary
f-orm ‘'he Minister as to why his
Deoutv made that statement first in
the other Hous2, before making it
hore.

Shri D. C. Sharma (Gurdaspur):
Sir, 1 alro bzlieve that the sovereignty
of this House should be kept intact and
that any statement cf importance that
is fo be made shou'd be made first in
this House first. If there are some
Ministers from that House, it does not
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mean that they should not come to
this House. Tney can aadress both
the Houases. I agree with Shri Daji
and Shri Banerjee that such policy
statements should b2 made first in this
House and thep only they should be
maae elsewhere. If sucn important
statements are made outside the House,
it detracts from the importance of this
House. ...

Mr. Chairman: It is not necessary
to go on with this discussion. 1 taick
the complaint of the hon. Members is
genuine, [ think the hon. Minister
snould have given previous intimation
or made the statemeat first in this
Hou.e. I will allow soma hon. Mem-

2rs to put questions after the hon.
Minister has made his statement. Let
the hcon. Minister make his statement
first,

The Minister of Iron and Steel (Shri
T. N. Singh): Mr. Speake:, Sir, Mem-
bers of tue House wouiid have seen in
the papers in the last two days and
learnt from radio news broad-a ts
about the unhappy events which have
happened in regard to the Durgapur
Steel Works. Two workers have died
as a result of a ‘lathi’ charge and fi:ing
by the Police. Severe injury and loss
of life are always a matter Tor regret.
And when warkers, esoecially of pub-
liz sector uandertaking 2re hurt or die,
the matter is one for special regret.

We have had information for some
days that a group of workers belong-
ing to unrecognisei Union, viz, the
HSL. Employee;' Union, we.e ccn-
templaiing a ‘gherao’ of thz Gen:ral
Managar, Durgapur Steel Works, on
5th August, 1966. On that dav some

of the workers submitted a
memorandum containing a Iist
of new demands. About 900 de-

monstrators led bv the unrecognised
Uqion surrourded the General Mana-
ger's office at 4.30 P.M. and insisted on
meeting him. The General Manager
expressed his inability to meet them,
but said that he would take appro-
priate action on the ' memorandum.
But, the demonstrators would not
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allow the General Manager to leave
his room and boeard his car. ‘This
obstruction continued for a consider-
able time and the Police who were
present took charge of the situation
and warned the demonstrators to dis-
perse peacefully. When the demons-
trators ignored this appeal, the Police
fired tear gas shells and made a ‘lathi’
charge. Twelve workers were injured,
one of them died on 6 August in hos-
pital. The demonstrators broke up
but assembled on the Grand Trunk
Road aid threw brickbats on the Police
and tried to obstruct traffic. They also
tried to burn a jeep belonging to the
Steel Plant. The Police succeeded in
clearing the Grand Trunk Road.
Thereupon, the demonstrators proceed-
ed to the township garage and prevent-
ed buses coming out for the C shift
by erecting barricades and deflating

the wheeols of 4wo State buses by
puncturing them. The Police
arranged escorts for the move-

ment of the buses to take in workers
to the C shift. But the barricades and
other obstruclions delaved their de-
parture and only a few workers could
be taken to the plant as the workers
had left the shed. On the morning of
August 6, the barricading and obstruc-
tion continued and only about 30 buses
(out of 53) could reach the plant. A
convoy of buses was atlacked by a
mob, injuring the Police, the driver
and the security staff. Miscreants set
fire to 13 buses and one private jeep
resulting in complete damage to 9
buses and partial damage to 3 buses
and a jeep. The Police had to open
fire to save a driver who had been
dragged down and to disperse the vio=
lent mob. As a result of the firing, one
employee died.

The Chairman of Hindustan Steel
proceeded to Durgapur from Ranchi
early on 7 August, 1966 and spent
several hours there, conferring with
plant authorities, local Government
authorities and representatives of the
recognised trade union. The situation
4is reported to be generally quiet.
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There was, however a large procession
going through the streets of the town-
ship carrying the ashes of the wvictim
of the Police firing. The bodies of the
two casualties of these incidents had
been handed over to relatives and
disposed of according to their respec-
tive religious rites.

Adequate arrangements for the safe-
ty of the plant had already been made,
and continue. Inevitably, however,
except for essential serwvices and par-
tial working of one Coke Oven battery
out of three and one Blast Furnace out
of three, the rest of the plant is out of
production. It is expected that in two
or three days time near—normal work-
ing may be restored.

In the course of these incidents a
number of policemen and a police ins-
pector were injured by mob violence.

In regard to the obstruction on 5
August, 1966 and hooliganism and
arson on 5 and 6 August. 1966 cases
have been registered. These are sub
judice and it would not be proper to
make any further comments on the in-
cidents at the moment.

Living conditions are difficult and
on2 has the greatest svmpathv with
workers of all kinds all over the coun-
trv. But ip our present situation, in-
terference  with production and the
wanton destruction of property, rspe-
cially buses etc. cannot be too strongly
deprecated.

I have asked for the material eir-
cumstances of the two worker victims
of these incidents to be ascertained by
the management. If they call for sym=
pathetic intervention. I shall consider
recommending to the management the
making of some ex-gratia grant to the
families on humanitarian grounds.
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The demands included annual bonus
for 1964-65, no retrenchment of cons-
truction workers, withdrawal of sus-
pension orders on their followers in
the steel melting shop and reinstate-
ment of two discharged peons, increas-
ed wages and DA, common cadre for
office staff, restoration of special dis-
ability leave, etc.

1193 (Ai)LSD—9.

SRAVANA 17, 1888

(SAKA) in Durgapur

3370

Shri S. M. Banerjee: It is quite clear
from the statement of the hon. Minister
that there was a demonstration or a
sort oI gherao by nearly 900 workers
led L unrecognised unions and tne
basis for the General Manager for not
giving a patient hearing to the workers
was that this union was not recognised.
In all the steci plants the recognised
unions belong to INTUC who are the
stooges of the Government of India;
s0, naturally, people have no reliance
on that. That is why they move their
matters though  honourable trade
unions. In view of the fact that the
demands of the workers were genuine
and the General Manager deliberately
and  mischievously refused to meet
them on the basis of non-recognition
of union and since firing has been re-
sorted to and two emplovees have
been killed, will the Minister order a
judicial inquiry into the whole affair
inciuding the conduct of the officials
and why this firing had been resorted
to? When I talk of a judicial inquiry,
it is for two purposes, namely, for the
affairs that have taken place in the
steel plant itself and for considering
the firing.

Shri T. N. Singh: So far as tho re-
vcognised and unrecognised union as-
pect is concerned, I am not here to
judge about the reliability or other-
wise of this or that union, I would
not enter into that question. As re-
gards the suggestion that interview
was mischievously denied by the Gene-
ral Manager, I think, that will be a

wrong conclusion to come to. The
point is that under the law, as it
stands today. the management can

only talk with the representatives of
rerognised unions.

Shri S. M. Banerjee: You are talk-
ing to everyone. Why should the
General Manager not do so?

Shri T. N. Singh: The hon. Member
is fully aware of the law. He is a
very experienced trade unionist and
he knows what the law is in respect of
this.

Shri S. M. Banerjee: It is discretion;
there is no law,
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Shri T. N. Singh: As regards the
question of judicial inquiry, so far as
the law ang order and police aspects
are concerned, it is not within my pur-
view; it is for the Bengal Government
to take a decision on the subject. In
regard to steel plant affairs, I cannot
make a judgement unless things are
settled "down; then I can make up my
mind.

Shri Vasudevan Nair (Ambala-
puzha): The Minister is speaking
about wunrecognised and recognised

unions. I should like to know whether
in the past few years in all the elec-
tions to the shop committees, work
committees etec. in the factory, the so-
called recognised union, which is a
prop of the Goverament and the mana-
gement, representatives had  been
crushed, routed and  defeated, and
that they do not at all enjoy the con-
fidence of the wvast majority of the
workers? Is he awars of this and, if
so, may I know what concrete steps are
being taken by his Mianistry to see that
representative unions are taken into
confidence by them and that they do
not stand on the basis of what is legal
technicality and all that?  Actually.
the Government iz rasponsible for all
this trouble because you do not have
the unicns in which labour represen-
tatives have confidence,

Shri T. N. Singh: The Government
do not have unions of their own as
such. As regards the question raised
by the hon. Member, | have also heard
of such a version and I myself, per-
comally, have asked the Labour Mini-
ster there to look into the matter. I
am sure he will be looking into it.

Shri Daji: I am a lawyer of 20 years’
standing and a trade union lawyer and
I know of no law on the statute book
which prevents the Manager from
meeting a deputation of unions. Will
the Minister, because he is misdirecting
the House, tell us as to what law he
is referring to which prevents the
Manager from meeting his own em-
ployces? Since such incidents are
occuring again and again in public
scetor undertakings, why does not the
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Government accept the Dhebarbhai’s
Report and enforce recognition by
ballot in all the public sector undertak-
ings?

Shri T, N. Singh: Not being a law-
ver of 20 years’ standing, I do not wish
to cross swords with the lawyer Mem-
ber. What I have been informed by
tegal adwvisers is....

Shri Daji: What is the law?
ruption).

(Inter-

[ g T THIAA
Fz feur wmar 2, adr o =\ %
T F A AR A |

el
T

Shri T. N. Singh: I have stated the
position as advised by my legal advi-
sers, But [ will put that gquestion to
them.

Shri K. N. Pande: Is it a fact that
no union is recognised under a law

and that ihe unions are rocogniscd
only under the code of diseipline
where they have to show by their

work that {hey do not indulge in vic=
ience and all sorts of  bundb; ond
gheraos. If this thing continues, will
the Minister consider over this aspect
whether those unions which do ot be-
lieve in construcktive work but believe
in no work should ever be recogri.cd?
(Interruptions).

Shri T. N. Singh: I have noted it.

Shri Daji: If Managers don't speak
to their employecs, don't mect their
emplcyees, there will be more gheraos.

Shri §. M. Banerjee: There will be
more gheraos. i

=t gEE W wgad Sl AT
miﬁ wreaar =iz |
Mr. Chairman: Order, order. We

now take up the Half-an-Hour Dis-
cussion. Shri Madhu Limaye. .
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*ISSUE OF TICKETS BY AIR
INDIA WITHOUT -P* I'ORMS
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“When the Minister was per-
sistently asked about the break-
up of the 317 cases which have
been reported. the Minister gave
the following figures: —

90 are exempted, categorles; 45
had regular 'P' form clearances;
55 have been found not to have
regular 'P' form clearances; the
remaining 130 cases are being
investigated by the Enforcement
Directorate.”

May I point out that the Sceretary
of the Civil Awviation Ministry, in his
reply dated the 9th June, 1966, to my
letter has informed me as under?

“As far as ‘P' form cases are
concerned out of the 305 cases
mentioned, more than one-third
have been found to be covered
actually by ‘P" forms or were in
respect of travel which did not
require the issue of ‘P’ forms.
In almost similar numbey of
cases, onquiries have shown
certain elements ¢f doubts or dif-

*Half-an-Hour Discussion.
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ficulties in establishing  the
charge. It is likely that in about
40 to 50 cases, further investi-
rations will show the existence
of a prima facie case and steps
are being taken to pursue them
from this point of view and to
take appropriate .action.”

w7 AT H 5 a7 Ao £ fr gy
Fz g g f5 @9 @Y v & oo
fafam nfgmwg # =fgs 727 2 f&
TIEAF AT B NF AT F9
frgrdu @ ad 1 Fapar g f&
AT wEzE T a1T #1 =R 37 ¥ ag
frrT st s q 2 7 sar az 919
Ty adi 2 fx 3w & weafiua fems
TAE £ 39 %1 & fyar nar 2 w3 |
T #iv gA@few gvFv a1 §1 W+
faWmr 2 39 FY W9 €9 T AFAIE
N EET FH A W AL
v 2 3 F gfag1v gy #ifeq
¥ | o ) fae =g 7 9% fag 97 § =4
amEl §Ag §%Ag 7 Asar . A7
szt fazeit w37 @1 R wAT E 9w
TE T OFATE | § T wnAl g fE
wHT Wgrem 7 @z Aie Hlo mTEe
Targ § wraAr 941 w81 fear aify oy
TRTAN E T A 77 FIF L A AFATHT
T E wmE § 3A T Ay ¥ o ag
TEHHTT F7 5941 7 F AqeArg fF ma
T AT AGEFT W7 W A AeA A
FaTd | 9g A &1 feww o fF e
I IS P TAES F1 AR FT
Atz fear nan aradt v

uq § ZWE A 0 HATE AT
7 I AT 71 wiwAT £ fam & @
¥ ® Y w2z § § agq ¥ amad @ g
ot & 7 gz geaw @9mar 41 fF gae
e #1 g % ua7 sfzar § a3 wfg-
Fifrdi ¥ F71 fe wn wiza €9 9 €
gy g § Sifwq wiw faHr fash
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AT O AFa v fag afs &y
HAITAA 1 FIAR T E T HN 5 faes
w FTAT 92 | AT FoirT T AMEE F fow
Hag w1 & Fz 3m wzar g &
Frenvvwm & @ fefafaad qf-
fegom" 2 IAFare F fag ;T = 1
Fgr n fw gefer 2 Y ? a7 uF fasfr
FEqAT 39 F A e g 7
dre go Hro F¥ quTTET frlE ¥ 9w
105 %1 717 & =T F1 oI I o
39 ¥ 9 UF A9 gH A7 @Al 2 fa
9 B U 07 2 95 334 fafmar gae
wafaaw, Arie Hie TAe T WE T
Fim, wrie #ro wgo | TF N TAF
sy F qgATE |

“l think you could alse indi-
cate to a few select firms the
procedure outlined above.”

T FTFATAAENATE 7 OF AT
ag v & v s st fai mvaedt
¥ Sy Frad qoard &, aefaz &, JeAa g,
F% TA@Y ¥ M7 §8 3T F#7 F
ar fgr a7 AY 37 # W dzTmEw
£1, IMTAATT A, wremAfefn £
1T AL AT 2| FM AT AT | TF
@ qm AT A A TS 55

- F .
Tz

“Asked whether the Dbiggest
transactions were entered into
with Messrs Amin Chand Pyare-
lal group of firms, he replied in
the affiramative and stated that
their share, which was 9% in im-
ports and 12% in exports of steel
m 1959 increased to 59% and
60% respectivly, in 1960."

frm st A 95 g7 $ A g adran
%1 %A 97 FHTQ A ETEAT A
feaft agr @ 2 1 o= Y sl &=
FYT FTFTY 6 2, AATAATE W G A 1712
% 3991 A AT F IR A 0F faAe
% ety 7| AT Ent & 3o s
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ST GHIATE 2 IHT FY AT AATT——FNTHAT
T fea TFM - 39 & @ 39-
ST €, SR &g F1 44140 § TERT
agran faern 1 wfEs s ag dHfae
& ar wrwane 2 owmg oA /Y e
% wfaz A aghAE 7 A9 AN
oF " " e & ) sty sam
# A7 arg %y fagta o frean 8
52 59 THZ A 60 THZE AATE |
az @ 1 wiw gAfza 7 3¢ 7 ey
T AT FARA AT FZT 2

Mr. Chairman: The hon. Member
will address me and not “Aap”,

S'I"T‘“!fﬁqﬁ:
siT @ & gar i

HMFT  HAAE

ION HET AIEI §a " g2
7 357 FvqT A FFTF A 1910 Te
Hre T 7z M afwAT faseg ar fre-
oz fawas WT oarz g R oar
TFEIME AT F1 AT BTYF 7 IAE
AT FY N7 ar feamarg 1053 AT
OF £ a4 § 9gATE

“Further many officers of the
controller's office have after re-

tirement, retrenchment, resigna-
tion, or dismissal found employ-

ment in one or other private
firms including those in this
group...... ”

—that is, the Aminchand Pyuare-
lal Group—

...... dealing with

export of steel.”

import-

# wome g @ sy Aawe | w5y rar g
fr & e Ae g 7 g | A @
T § FEREr FT T S AW
farer oy 2 ar oY @2 e oma 2
g faoft da mamwaw F2v § fod
dare qoT wEA & 1 A OF qfmdr
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wAT & 1§ =g g fF oorr Ay
T AT A AT A A A

wH A7 9ATE WATH R #
AT TIT AT | ATIE AH T AE
arz 781 & wfea §7 @3 v s 18
AT Y ISMAT AT | AR TEIT F ATH FT
areat A4 av 1 " @ W T
AT Ao W7o g7 AT FI G971 34 §
o a7t & faerer faan & s oo fo &
TR TETE o R g A w
AT 3919 & formr wo T R 2 A
¥ uqdr 3uvé arfam w471 § w@itE IS
faers st v wE aviars Ee
TfzT 13z AR R g
st & 37w maw $fear gavdom=
Bgzr famr marz oF AA WA EA
997 4T 95 21 FTIR TUT 97 TEFA AF
sfrm g afrA g ot s §7 qa@A
981 A7 fAAga 7 BT 1 THE FRO
7z Z f war ifem ¥ 3w AR
foa 2 1| & qaar ¥ faens Y @
WEF | AAT AT R A9 gET 3
T H AT REIE | TR AT qF IR
famm £ | wfawr "eae amr A
AT ¥ | FART foreRT AY wEAT FA 2
FfeT me g7 am T mam 7 A
T AT A1 AGAE IH WA A A
A7 ST A 6 wen aifer o e
oo Flo [ TEAT FogEE T
FOAH AW AT Fifow &4,
@ifed 1 & 3z Ad #=w F fw
T AT A BT | AT W BT HIT
ZATA W1 1 AT F B! wifzd ) wmar
Al & AW fawmw &7 § 0 gofag
Tt 7 21 5 gurdr A A v oiw mus
BY AT | FHEH FAIAE AT H AT AT
Fifan FC 1

oro ;7o gIw AR KT FATHAT

qGT GIAT & | 22 AU B AT A
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a1 | g7 @it £ fx fao W 2zi 2 g
& ax & fFdr wmRa 1 ot A
gorar g | 7gd famr o ¥ & A
g ITATE | AHAT qE 9 AT g
u wrf Wi aE fAFear g ag §
I AEE o1 HeA 9 AT E 0 fRAm
Atfen & 1 AETITEE

§ 39 97 7 0% 9197 g1 9sal
g1

“it s necessary that some
special Central Government agen-
cy is entrusted with the task of
probing the travels of Air India

International General Managers'
mn-depender_}t relatives. ...

=t gre Ao faardy (AmTE)
fFmamad?

off ag femd @ 7z faeraET ATew
&1 §+ forai & 1 510 7 A1 fuse Hfe
FfFmg | Aoma O A FE HT I
GiF warfam g ¥ 38 99 ¢
afgq 7z 5441 w7 781 ® & 1| wfag
LEE AR IRER kA
“One of these relatves happens
to be a senior executive of the
Indian ©Oil Corporation and had
gone abroad posing as an invitee
of a pharmaceutical firm. This
gentleman never had in the past
any connection with the pharma-
ceutical industry. How is it then
that the Reserve Bank approved
hig journcy on such a mission?
1 suspect that this was done be-
cause the person happenedq to be
a relative of the Air India Inter-
national boss.”

g § 37 A f5 aga o w&rara o
F 1 ® 3T g2 A AP WO W
o dTo Mo F S FTaATA A1 AA Y
&7 gfaar 7 &)

vE # owar fareit omRr v
g8 arafaa & gg wEfAsr gseam
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[#r =1 {=77]

FaiEl ¥ Az 1 A g = 8, 3T
qE F AT T AT AL T A0 19
9 #1 9z @7 & | 3AF 9577 fgEA
fpaaifes =17 A F1 oF WAUAT
FOATF ZATL WIF F AL T Z 0
g7 g% FET HE T § AT 40 At
faefr 7z, 7 Gan faar w1

T qrEA AT A H Zar g

“This matter refers to handling
of Messrs. Finlantic Charter, A
summ of Rs. 900 (In U.S. dollars
189) was collected for this char-
ter flight from g foreign operator
by the airport manager of the
A 11 at Madras, My, Sheorey threa
or four years ago. The amount
was handed over to the exchange
by this gentleman all right. But,
however, when Major Srinivasan,
manager, Madras, saw these
dollar bills on the cashier's table,
he greedily took them away and
paid this amount in Indian cur-
rency by way of a cheque or in
cash. Since the original receipt

mentioned payment in  dollars
made by the American Captain
Engelbercht the manager asked

the staff to make out a duplicate
receipt in rupees. This is a fact
which can be easily checked by
any .nvestigating agency or an
inquiry cummitter empowered to
do so.”

“Now, I ask, whether there is
a rule to the effect that payment
cannot bs accepted in Indian cur-
rency from foreign operators,
whether under the exchange laws
and regulationg in force in India,
no foreigner can bring in Indian
rupees, and whether he must
make pavment in foreign currency
only. 1 understand thaflhe dollar
bills illegally collected by this
Major were later on smuggleq to
New York”.

gatrart A1 WAt = Fm
& #5337 Adl AT g |
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#5 o1 Frr "rara 30 41 foo@
nA7 faeq o A, FWTA A AT A
ZTAT 74T [ AT AZ T4 F TI407 F7 A
fom mar 2 @ owm g f@
34 aF  FA4 AT AN q
quEE ar, W7 ® T F awe
foay .7 gAT 91 1 O Aifag fEw ag
ATE | a1, FfHA A7 7R A2 AL |
a1t ag 3 & w gz @1d 5 & A
7 & z=d § a@z fear a7 AW
g w7 A1 (A 7 A5 § #aw
a7 g4 AN KT, AT BT WA
FAAE o7 ZEEA A F w4 IA
faat #it7 =% ®1 = {9 § 0% AT
ftiz A & fom %21 | ofers 927-
g s9Ir T FTTAA 43 70
g FAT ATE A1 T FATAS FOAAT
7 A F¥ FA 28 qA A A
20 9 917 594 F ATHA 1A |

WET Hq1ZF F1 G2 FATE FIATE

“Regarding Finlantic ‘charter,
the handling charges for the
charters were received Ly the
Madras Air India represenfative
in December, 1962. This was in
accord wilh the practice that was
prevalent at the time in cases of
exchange charter operator, Cor-
rective action has since been taken
and handling charges are being
recoversd only in foreign  cur-
rency’.

=HFT q9eE ag 2 5 3T A9 T
T #w1E et ot fax 1 2t ooty gz
¥ ZAT 94 420 g1, =0 7 w6 fgw
ST wEAr ar | Afea A oag A|TA
TR IAWHFIGTFA T AT S
v fray &, W ag AEr g A
¥ 3IH & FEE FATE | 091 54T 98
2 fo a1 72 7 &Y & T 9fe v @
1A # @t 41, Ta A 9w & s
T & WAL AIET A A ITAA 74 F
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STl Fav Afaaras 3 Fa 72 fAan
w2 A% FAA F1 AE T OATA 2,
W OO U gT FT AN AT WAT A
T WA P ZA &1 SEARTA T A
wqrs # zfiage freiz 741 nf | A
gaiTaaaE a%F w7 @ TARETT
;T e gro mfe F gfawiv a1 2
m%w.‘r'rma—ﬂ =%7 2 oo
HA T F g W TR A

FlEFE @A AT ME FA(T AHT
TEg 7 =7 fmm g, Tafam & 947 s
T Arg a1 qEAT E | WA T F
7I%%7 ¢ 4 EA AL ;'h:ﬁ"m EwT
siqa sfgm ¢ F 39 g7z ar. BESic

ardT AT T A 5} FVAT Z 1 RA
wzrg F faaar s=a1 fx o 52 wiw
AT AT TAA £ A FZ AT FOSAF

= 7% oTa i wm A4 2

q91 2+, 44 42 2 {5 9o 9177 T

Shri Harish Chandra Matbur
(Ja'ore): Air India is in internarimal
competition and hag always enjoyed
a very enviable reputation. As a
matter of faet, 1t is not individuzls
with whom we are concerned; we are
very much concerned about the re-
putation of Air Iadia whlch is in in-
ternationa! competition.

There iz a considerable amount of
scandal which hangs about the “P”
forms. Why it is that the Air India
International comes into the play, I
do not understand., If there are any
loopholes, may I know whether Air
Indig hag taken any interest to see
that those loopholes are plugged, and
whether your Ministry hag looked into
this  matter? Your Enforcement
Branch may be blamed, anybody may
be blamed, but can you take any
steps to see that Air India which is
in international competition is not
brought into these dirfy deals, and if
Air Indin has to do anything with

SRAVANA 17,
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these “P" forms, will vou pleasa
w: know what steps you have taken
to see that it does not get mixed up
with these scandles?

1888 (SAKA)

12

Shri Daji  (Indor.): T will recall
for the benefit of the Housz ang the
Minister that the Committee on Pub-
ic Undertakings about a year back,
may be more than a vear back, in
its report itsclf had drawn the alten-
tion of the Government to the mis-
use by Ajr India of “P” forms. 1
would like to know whether the Gov-
ernment has enquired int; the alle-
gations and findings of the Commit-
tee, and if so, how is it that the Gov-
ernment has not yet sent a reply to
the Committeg or the House”

The Minister of Transpori, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): You mean the Commitiee on
Public Undertakings?

Shri Daji: We have made a reuot
and we have found that these “P"
forms are being misused. May 1

know if the Government has gnade an
enguiry, ang if so. wha! is the result
of this enguiry?

=t g% T wFTE (=TA)
a1 77 731 ¢ f% awor mEm ¥ owwA
q o7 ATEE TATET A4 fAm At o
3 &1 FATAr T, A1 30 a7 fw oA
TATET FET AT 14T £ § =19 J8) T
AEATE; W sial aul FT 5H AV
¥ mqrfys = &varaddr ?

faa owavl o7 g9 A T, IN
AT FT T F fArsa frorzfean g
g1 ¥ w2z afaq 7@t far aar
FEHRIT T ATA B eqTT 7@ I e
o wwAT & faars T ww g oA
T A% T AT FA FAAT & AT Q7
Toq IHA AZT WA 2, AT AF =T K1 HAT
T SR AL FA A0 gAnfy adt 9
e i g
Shri Sanjiva Reddy: I am Jlad ilis
opportunity is given, and I musy thank
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[Shri Sanjiva Reddy]

Mr. Limaye for bringing this before
the House, and through the House
before the public.

There is nothing hugh-Tiush in this
business. As my hon. frined Mr.
Mathur put it we should all be care-
tul to see that the reputation of Air
india is not sullied. If there is a
mistake, some irregularities committed
by one or two officials, I am one with
the leaders of the opposition thay we
shoulq take note and see that they
are punished. Nobody is anxious to
save a person who is guilty, but be-
fore a man is found guilty, if we be-
gin condemning him, it will be un-
fortunate,

I have got all the information at
my disposal about Mr. B. R. Patel.
Last time I thoughi The hon. Member,
Mr. Limaye, was actually referring to
Mr. Bakshi, but then I could catch
later on that he was trying to get
information about Mr. B. R. Patcl
Even before that I had enquired into
the case, and now I have full infor-
mation before me. T was enquired
into. Neither did he go without a
“P" form, nor his sons. This is the
information I have got again verified.

The position wag this. He and his
wife were allowed to travel and they
had the “P” forms. But Jater gn they
decided that they could not go. “P”
forms were secured in the name of
his son and daughter-in-law; they
travelled no doubt; and the other son
travelled some time ago. All this
happened years ago. He went at his
own cost. One son and daughter-in
-law went at the invitation of
Lufthansa, and they had “P” forms
in their own names; they did not
borrow the “P" forms of their father
and mother.

Shri Madhu Limaye: That was not

my point,

Shri Sanjiva Reddy: What is
point? 1 would like to know.

your
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s vy foma - &7 am a4 fw

7z Arga woniegfes s wr A w aiwth o
AT a9 F7 99 M WT TA F 7O
g7 fesd &% & Jr @ faan

He made a misrépresentation to
the Reserve Bank. He had nothing to
do with the pharmaceutical industry.

Shri Sanjiva Reddy: He did not go
in the Air India plane at all. Once
he went at his own cost, I do not
know for what business, pharmaceuti-
cal conference or something. The
second son and daughter-in-law went
in Lufthansa; they had their own “P"
forms. 1 am stating a fact; if the
information I am giving is wrong, I
am willing to bé corrected. You
should not throw mud against officers
unless they are found guilty. No-
body is anxious to save them but at
the same time we will have to pro-
tect them also.

Shri Daji: The question is missed.
When did not belong to the line, why
did the Reserve Bank of India allow
him to have “P" form?......(Inter-
ruptions.)

ot wy foma : faw Aot 57 0
AT R |

Shri Sanjiva Reddy: I did not know
about the conference and all that. I
am particular only about this: the
father, the General Manager was not
directly responsibie. Which confer-
ence he attended and sp on is some
other thing. The Enforcement Direc-
torate has found that 35 people tra-
velled without “P" forms., 1 agreed
to place the list on the Table. Here
is the list and if you permit fe I will
place it. [Placed in Library, see No.
LT-6698/66]. If somebody commits a
crime, why hide it?

Shri D. €. Sharma (Gurdaspur):
If you place the list on the Table,
the address also should be given
there,
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Shri Sanjiva Reddy: I have abso-
lutely no objection to place this list.
If the Leaders of the opposition knows
anything more, 1 shal’ get that in-
formation also. Whiie answering the
quesiion, I had assured them that I
will place on the Table of the House.
Here is the list and I am placing it
on the Table.

Mr, Chrimman: Al right; you may
place it on the Table.

Shri Sanjiva Reddy: If they have
any information, I would like to know
and take further action. Uppal's case
is therc and some irregularities are
being looked into; by the Enforce-
ment Directorate. The Air India will
natural'y take action. He is still in
servire. My friend mentioned about
two or three officers resigning and
37"u~in? jobs in th2 oprivate gector.
The legal adwvice is there; the law
department has examined this case.
W.aen they resign, “here is no cption

vl cerprration There is & claute
in tho agreement that the corporeticn
ran send awav an employvee with one
month's notice and the employee alsc
can resign and walk out after a
monih's notice; it is reciproeal, both
ways. When they resign, you cannot
compel them, But if you find them
gui'ty of certain criminal irregulari-
tiec. you can certainly take action
aganst them even if they had resign-
ed and gone to private sector.

ot w3 foma : w2t 2 @ om
&, I o7 RS F AW wTT

Shri Sanjiva Reddy: That is what
exactly I am saying. Nothing pre-
vents the Enforcement Directorate

from taking action. It is not that they
are rompletely free. It is still under
enquiry by the Directorate and I am
sure some action will be taken,

st FFA T FYIT ;. FT qF
fagerer 43t a1 a9 3% g afaw A=
A |

ot #eta Tgdr ;o afaw & AE &
T AT T FLAFTE
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There is absolutely no difficulty.
Even if not in service, the - enquiry
wil econtinue. T do not want to read
the rule although I have it before me.
Taey <o not go scotire: the moment
thow rosign.

s gE9 WT ®PAT . THMT
AERA, & g9 Q0 @ G ar fwoag
&I 9| &9 ¥ A% F 97 A I @
¥ afqw 72 *<X 950 99 aF & 0
At fme agf a1 @

3386

Mr. Chairman: There is no prohibi-
tion to that. '

Shri Sanjiva Reddy: ] am very
glad 1the Committee on Public Under-
takings had made some very good
suggestions; we are looking into them.
We have a:ready taken action on
some of them; wo will take action on
the others. It is our Cesire to im-
prove th: working of the Air India
and JAC both. We are really thank-
ful to tae Commitice for making very
googd suggestions,

It is true that some of The officers
have not behaved properly and the
Corporation’s name is being brought
into ridicule by them. But let us not
forget the very good work iy has
done. It started only about - nine
years ago as a public sector concern.
The growth of Air India since
ndtionalisation has been phenomenal.
The revenue has grown from 7 crores
in 1954-55 to 30 crores in 1964-65,
in nine years.

The total capital employved increas-
ed from Rs. 10 crores in 1954-55 to
Rs. 35 crores at the end of 1964-B5.
Also, it has built up a very good
reputation all over the world as a
very well-managed institution.

Shri Hanumanthaiya
City): Late-going.

Shri Sanjiva Reddy: Not Air India,
My hon. friend ig a little late here;
therefore he did not follow what has
been happening. Now, I have infor-
mation about the good work done by
Air India. Our .publir: undertakings

(Bangalore
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are there, and some of them have
been doing very well. Because of
some unfortunate troubles lef us not
try to belittle the good work done by
the public undertakings, and Air _rdia
is one of them. We must really
congratulate the Chairman, the Gene-
ral Manager and all others who have
been responsible in building up this
good institution, Let me assure my
hon. friend Shri Madhu Limave that
if he bring: to my notice any irregu-
lavity, 1 shall discuss it with the
Chairman ang the Directors and try
to see thag it is corrected, or the peo-
ple concerned are punished. But let

us be careful about the reputation of
Air India being kept in good condi-

tion.

Shri Harish Chandra Mathur: We
have always supported Air India on
the floor of this House for their ex-
ce'lent performance and we are quite
aware of its enviable reputation. But
my basic question was, why do they
not take certain steps, or whether
these steps have already been taken
or not, at the suggestion of the Com-
mittee or Public Undertakings or by
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themselves or at your own initiative,

so that such things do not at all occur

and the Air India is not at all con-
cerned with such things.

Shri Sanjiva Reddy: I am wvouy
glad that my hon. friend has brought
this point. All these cases occurred
before October, 1965: in 1962 1963
and 1964 and 1965. All these are old
vases, Corrective measures have been
taken in the last six to nine months.
I do not think such things are hap-
pening now.  If anybody brings to
my notice any such thing, even then
we can correct it .

ot 7y fem i - dow wfrem A

CHF T T F qE AT |

17.48 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 9, 1966 Sravana 18, 1888
(Saka).
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